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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
S otR ot i 0 Jln S et By 3 - P gl o @ 1oV &b ()
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4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
- U¥R ee olﬂuéhp.pé e lﬁ n -9 ghe - 1Y mhe (P)
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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)

Monday, 6th February, 1950

—————

The House met at a Quarter to Eleven-of the Clock

[Mr. Speuker in the Chair)
S d————
MEMBER SWORN
Shri D. D. Pant (U.P.).

. ORAL -ANSWERS TO QUESTIONS

INDIAX PoriticaL OffFICER'S VielT To LHASA

*88. Shri Sidhva: (a) Will the Prime Minister be pleased to state whether
India's Political Adviser in Sikkim was sent to Lhasa by the Government of

India?

(b) If so, was he sent on any special mission and what was the objeot of tho
cisit ?

(¢) Has he made uny report to Government of his visit?

The Prime Minister (Shri Jawaharlal Nehru): (a) Yes.

(b) No. It is custernary for the Pol'tical Officer in Sikkim to visit Lhasu
from time to time as a part of his normal duties.

h(c) The Political Officer in Sikkim hasg submitted a report of his visit to
Lhasa.

8hr{ Sidhva: Can we have the benefit of that report?
8hri Jawaharlal Nehru: No, Sir,

Shri Sidhva: May I know whether he visited Lhasa before he reached his
headquarterg at Gangtok ?

Shri Jawaharlal Nehru: Lhasa is in Tibet, may I inform him?
8hri Sidhva: I should have said the other part of Lhasa.

Pandit Balkrishna Sharma: Probably he means some lanes or bye-lanes of
Lhasa.

8hri Kamath: What exactly, 8ir, is the international stﬂtus of Tibet? Is. St
a sovereign independent State or not?

(69)
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Shr{ Jawaharls] Nehru: In the early years of this century, a Convention was
held between the representatives of the then Government or Indin in Tibet and
of China and at this certain decisions were arvived at. Roughly speaking, thr
decisions were about the boundary of Tibeti in India called the Mac Mohan Line,
that Tibet should be treated as an uutonomous country and that subject to China
agreeing to this, some kind of Chinese sovereignty should be acknowledged.
This was agreed to then. But, later, the then Government of China did not
accept this agreement and therefore did not sign it. In fact, although this
agreement had been acted upon in India and Tibet, there has been no formal
signature to it by the Chinese Government. So the matter stands there. Tibet
is treated as an autonomows country and ite exact relationship to Ching was not
accepted by China, ’

Shri Kamath: Hag the Prime Minister's atbentién been drawn to the declara-
tion of the Chinese Government gt Peking that they intend to liberate Tibet?

Shri Jawaharlal Nehru: I have seen reports in the press,

Shri Kamath: What ig the implication of this as regards the sovereign inde-
pendeat character of that country?

Shri Brajeshwar Prasad: Do Government propose to lay the report-of our
Political Officer in Sikkim on the Table of the House?

Mr, 8peaker: The reply has been indicated jn the previous answer.

8hri A. 0. Guha: In the agreement referred to by the Prime Minister, is there
a clause stipulating that the foreign relations of Tibet should be, to a great
extent, controlled by India? K

8hri Jawaharlal Nehru: No. I do not think so.

TRADE TREATY BETWEEN IND1A AND U.S.A.

*89. Shri Sidhva: Will Minister of Oommerce be pleased to state the result
of the negotiations hetween the United States of America and India for nego-
t'ating o trad: and commercial treaty ?

"The Minister of Oommerce (8hri Neogy): A treaty of friendship, Commerce
and Navigation between the United Stateg of America and India ig still under
negctiation,

Shri 8idhva: Is it a fact that on account of certain differences arising between
the Government of India and the Government of the United States, the {reaty
hag been de'ayed, and if so, will the hon. Minister enlighten the House about

Tthose difficulties? .

Shri Neogy: Well, the whole matter is under negétiatiOn. It will not be in
the public interest to make any further statement on the subject at this stage.

Babu lenlny&n“smvgh: Msay I know the stage at which the negotiation
_has renched?

8hri Neogy. I am afraid my hon, friend did not hear what I said in reply.
The wmatter is still under consideration. It means that no decision has been

' réachéd: -

Babu Ramnarayan 8ingh: Is there any possibility of an early decision being
reached ?
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NEWSPRINT AND PAPER MILLS IN MADHYA PRADESH

*90. Shri 8idhva: (a) Will the Minister of Industry and Supply be pleased
to state what is the total capital of the Newsprint and Paper Mil's to be
started in the State of Madhva Pradesh and when is the mill likely to start
production? '

(h) Have the Government of Madhya Pradesh asked for any loan for this
mill?

(¢) Did the Minister have consu'tations with the Premier of Madhya Pra-

desh while he was at Nagpur and if so, what was the result of the consulta-
tions ? 4

(d) How much paper is the mill expected to produce?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) M/s. National

Newsprint and Paper Mills Ltd., were permitted to raise a capital of Rs. 15 crores.
The mill js expected to start production by the end of 1951.

(b) No.

(c) Yes,

(d) 80,000 tons per year.

8hri Sidhva: May I koow if there is only one mil: which the Madhyn
Pradesh Government have started? Is there not a mill by name Neepa Mills

which was originally started by Government? I want to know whether there
are not two mills?

Dr. 8. P, Mookerjee: The name ‘Neepa' is the abbreviated name of the mill.
8Shri Kamath: Is the hon. Minister not aware of the Ballarpur mill?
Dr. 8, P, Mookerjee: That ig not a newsprint mull.

8hri Kamath: The question refers to both Newsprint and Paper Mills and nof
merely to Newsprint Mills. Is there any such mill?

Dr. 8. P. Mookerjee: That is under covrtruetion. It is not in existence row.

Dr. Deshmukh: May I know if the hon, Min ster's attention has been drawn
to the mismanagement of these mills and whet'ier he is likely......... :

Mr. Speaker: Order, order,

Dr. Deshmukh: 1 shall put the question in two parts. Has the altention of
the hon. Minister been drawn to the mismanagement of the............

I d'nr. 8peaker: I do not think that is a responsibility of the .Government of
ndia

Shri Deshbandhu Gupta: Moy I ask whether it is & fact that the original date
fixed by the management for manufacturing newsprint was 1950 or earlier. «nd
if s0. what are the reasons for the delay and whether it is a fact that the (.P.
Government intends to take over the entire management?

Dr. 8. P. Mookerjee: There has been some delay due to the change of the
foreign firm who were the cousultants and suppliers of plants and macbinery.
That is one rearon. Also the managing agents have been altered by the C.P.
Government, ' ‘ '

oY srarar?: dar Frgre & WY de e @ ) amr et wY Arw  ?

Shri Jajwsre: Have the- Government: any information about the “starting of
such & Mill in Bibar? - ‘ B : '
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Dr. 8. P. Mookerjee: The Government have no such information.

Dr. Deshmukh: In view of the change of management, may I know when
this mill is likely to start manufacturing paper?

Dr. 8. P. Mookerjee: There is every likelihood of the mill manufacturing

paper soon,

Dr. Deshmukh: By what time?
Dr, 8. P, Mookerjee: I3y the end of 1951.

Shri Sondhi: Is it a fact that the second mill to which the Minister referred
has not started working?

Dr. 8. P. Mookerjee: That is .

Shri Sondhi: Is it a fact that the site which was approved ig now considered
to be unfit and that they are thinking of another, so that the whole question has
to be considered afresh?

Mr. Speaker: I do not think the question is admissible,

An Hon, Member: Is it under the orders of the Government of India that
the supervision is going on?
Dr. 8. P. Mookerjee: No, Sir.

Bhri 84dhve; May I ask whether the Government of India have any share in
these two concerns?

Dr. 8. P. Mookerjee: No, Sir.,

Shri Kamath: When the hon. Minister visited Nagpur in December last, was
his attention drawn to a statement by one of the directors of the Ballarpur milk
making servious allegations against the Industries Minister of Madhya Pradesh

Mr. 8peaker: Order, order.

Shri Jhunfhunwala: Is it n fact that there was n change in the managing
agency?

Dr. 8. P. Mookerjee: The State Government was not satisfied with the agents
and therefore they altered them. This had our approval,

Shri Kamath rose—

Mr. Speaker: Order, order. We are going into too many details of a matter
which is under the control of another Government.

8hri Kamath: May 1 know whether the Minister visited.........
Mr. Speaker: May be. I do not propose to allow that question.

Dr. Degshmukh: Is it not a fact that these were the two mills which were to
make India self-sufficient in paper?

Dr. 8. P. Mookerjee: India’s consumption also has increased. Now we require
about 56.000 tons of newsprint and this will produce about 88,000 tons.

WORKING OF TEXTILE MILLS WHICH HAD CLOSED DOWN

*91. Shri Bidhva: (a) Will the Minister of Industry and Supply be pleased
to refer to the reply given to a supplementary question rsised on my starred
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question No. 575 asked on the 14th December, 1949 and state whether the
Sholapur Mill is one of the economical group of mills and whether the same
is now being worked and if so, by whom?

(b) How many workers are employed in this Mill and when are other mills
likely to start working?

(c) Have the stocks of cloth and yarn which had accumulated in these
mills been disposed of? .

The Minister of Ind and Supply (Dr. 8. P. Mookerjee): (a) Of the three
spinning units of which the Sholapur Mills consist, one can be worked as an
economic unit after certain repairs and replacements have been made. The
other two wili need extensive replacements and renovations before thev can be
made economic,

The Government of India have promuigated an Ordinance specifically appli-
cable to the Sholapur Mills and have delegated powers under the Ordinance to
the Bombay (lovernment. The Bombay Government have constituted » new
Board of Directorg for the Company.

(b) The Skolapur Mills used to employ about 13,000 workers. With the re-
opening of one of Spinning Units it would be possible to re-employ 4,000 or
more workers, Tt is impossible to say when the other two Spinning Units can
be reopened.

() When the Mills closed on the 27th August, 1949, the stocks were about
8,060 bales which represented 18 weeks production. When the new Bcurd of
Directors took charge on the 10th January, 1950, the stocks were reduced to
8,223 bales, '

Bhri Sidhva: Muy I know whether the Board of Management which wag to

be appointed, has it been appointod and if so, I would like to know the names
of the Board of Directors and the Chairman and Administrator?

Dr. 8. P. Mookerjee: The Board has been constituted. The names of the
Directors ave:

(i) Sir Vital Chandravarkar, (ii) Shri Tulsidag Kilachand, (iii) The Director of
Industries, Bombay, (iv) The Deputy Secretary to the Government of Bombay,
Finance Departinent and (v) Shri S, H. Gidwani.

Shyi Sidhva: May I know whether any representative of the Shareholders has
been included in this Board?

Dr. 8. P. Mookerjee: Not yet.
8hri 8idhva: Who is financing this scheme now?

Dr. 8. P. Mookerjee: Arrangement hag been made with a particular Bank and
the necessary finances will be supplied by them.

Shri Sidhva: What is the amount of Shareholders’ money involved and may
I know whether Government intend to ask the Shareholders to have a repre-
sentative on the Board?

Dr. 8. P. Mookerjee: The money will be advanced by the Bank and the
squestion of participation of the shareholders’ representative will be taken up

‘after the mill has been re-opened.

8hri Sidhva: I want to know whether any of the ez-Managing Directors who
has been sentenced to one yeat’s imprisonment for giving bribes—Mr. Murarkar—
whether he has any representation in the Board of Directors?
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Dr. 8. P. Mookerjee: No.

_ 8hri 8idhva: Do the present Directors represent any of the old Boserd of
Directors ? ' ' "

Dr, 8. P. Mookerjee: This is an independent Board nominated by the Govern-
ment of Fombay.

8hri 8idhva: May 1 know whether they want to have a nominee of the share-
holders whose money is employed............

Mr. Bpeaker: The Minister has already stated that that question will be
dealt with luter on after the mills begin their work. '

IRON AND STEEL (IMPORT)

*p2. 8Shri Sidhva: (a) Will the Minister of Industry and Supply be pleased
to state the total quantity of iron and steel imported from foreign countries
during the per'od from 1st November to 31st December, 1949?

(b) What is the total cost thereof and what are the names of the firms from
which they were purchased?

(e) Were tenders or quotations invited?
(d) At what price iz this commodity sold to purchasers?

(¢) What is the production cost of Tata's Iron and Steel und what is the
landed cost with duty of foreign iron and steel?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) 84,308 tons,

(b fotal cost Rs. 4-30 crores approximately. The compilation of a statement
showing the numes of ull suppliers will involve considerable labour. If the hon.
Member will be satisfied with the names of firms from whom steel was purchased
on Government account, I shall be glad to supply them.

(c) Timports on Government account were ymade after negotiations with
foreign supplers through Government Purchasing Organisations abroad.

Imports by private parties were permitted in all cases in which the price was
reasonable.

(d) All steel distributed against allocations made by Government are sold at
the same price as is charged for indigenous steel, while steel not so distributed
is charged at the imported price.

(e) A statement is laid on the Table of the House. [See Appendix I,
annexure No. 7.]

8hri Sidhva: May 1 know whether the purchase is made by Government and
if so, the price of the same was higher than the purchases made by private firms
in that particular period?

Dr. 8. P, Mookerjee: No.

8hri Sidhva: May I know the rate at which Government closed the (rans-
action?

Dr. 8. P. Mookerjee: That figure I have given in the Statement.

ghri Sidhva: May I know whether this very manufacturer from whom these
purchases have been made has quoted a lesser figure to Pakistan Government
for supply of steel?

Dr. 8. P, Mookerjee: I don't know which manufacturer he is referring to.
There was one offer which was made but the price was certainly not cheaper.
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8hri 8idhva: I it not a fact that Pakistan was allm\ ed five per cent. dumunt
on the price that was cffered to tham?

Dr. 8. P. Mookerjee: We have to make a reference to the I'akistan Govern-
ment.

8hri Deshbandhu Gupta: May 1 know whether it is a fact that the Govern-
ment's decision te buy direct was made known and the result was that mnnu-
facturers mude u combine and they raised their prices before the Gover:ment
could buy?

Dr. 8. P. Mockerjee: T have no mformﬂtmn to that effect.

S8hri Deshbandhu Gupta: Has not the hon. Minister received a memorandum
{o that effect. from the Delhi Iron Traders' Associution in which all these facts
have been menticned?

Dr. 8. P. Mookerjee: Cettain allegations were made which, after enquiry,

were found to be incorrect.

Dr. Deshmukh: Is there any stock lying undisposed of till now and if so,
what is the quantity?

Dr. 8. P. Mookerjee: I don't think there is a'y stock lving undisposed.
Every month <teel is heing produced and disiributed. -

8hri 8idhva: What is the programme for 1950 for purchase of iron and steel?

Dr. 8. P. Mookerjee: We will not be auble to import the same quantity in
view of our difficulties in foreign exchange and the budget may have to be
revised.

FUuTURE ADMINISTRATION OF DELHI

*B3. Bhr. Deshbandhu Gupla: (a) Will the Prime Minister be pleased to
state whether 't is a fuct that the cabinet decision in regard to the future ad-
ministrutive set up of Delhi has been communicated to the Chief Commis-
sioner, Delhi?

(b} If the answer to part (a) above be in the affirmative, do Government pro-
pose to place a copy of the communication sent to the Chief Comm’ssioner on
the Table of the House and givp rensons for the difference, if any between the
statement made by him and the decision conveyed to the Chief Commiss oner?

(¢} What steps, if any, have been taken by Government to bring forward the
contemplnted legis'ation before the House?

The Prime Minister (Shri Jawaharlal Nohru) (n) Yes.

(b)Y A copy of the letter addressed to the Chief Commiss: oner, Delhl, i8
placed on the Table of the House. [See Appendiz I, annexurc No. 8.]

It will be oliserved that, in the main, the terms of the communication to the
Chief Commissioner do uot depari from those contiined in the statemert made
by me.

(¢) The question of legislation in Parliament is under consideration.

Shri Deshbandhu Gupta: May I know whether it is a fact that the instruc.
“tions now sent to *he Chief Commissioner only cover the Mumcxpsl Corpoaration
and it has been clearly laid down by Government that there is no question of
Delhi getting a hand in the new administrative set up whereas the hon. the
Prime Min'ster made the Statement that it has been the desire of the (Govern-
ment (o give the fullest autonomy to the Loeal Government and thal Delhi
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peopls will have some hend in the administration. The instructions sent to
the Chief Commissoner now are confined purely to the Municipal Corpora-
tion and that also of a truncated nature.

Shr{ Jawaharlal Nehru: I take it he is meaning Delhi minus New Delhi.
That is Old Delhi,

8hri Deshbandhu Gupta: | meah Delhi as u whole but even if it is minus
New Delhi, all that has been conveyed to the Chief Commissioner is that there
shoull be a Municipal Corporation and nothing more or nothing less.

8hri Jawaharlal Nehru: I know but so far as the Chief Commissioner i
concerned, that is the first thing to be dealt with. Hon. Members will remember
that I stated on the last occasion that after very careful enquiry we felt that
New Delhi had to he treated separately. Any other way of treating it oreated
a great many difficulties. Therefore if ‘we isolated New Delhi, then we have
Old Delhi plus certain other Committees and Town areas, Improvement Trust
and th: rest. We wanted a Corporation -with the fullest measure of .autonomy
such a3 any Corporation right have in Old Delhi and after that, some kind of
a set-up combining 0ld Delhi and New Delhi and the Rural areas, etc., in order
to have coordination, As a matter of fact when thig communication which has
been lnid on the Pable of the House was sent to the Chief Commissioner, 1
understood that the Chief Commissioner has invited the hon. Member for his
views and criticiams of it and T hope the hon. Member will give the bencfit of
his advice.

8hri Deshbandhu Gupta: What does the Prime Minister mean by a “‘eorpo-
ration’’? Is it a municipal corporation or a corporation having some legislative
powers as well? That is the point. '

. Bhri Jawaharlal Nehru: Municipal. of course.

8hri Deshbandhu Gupta: Then it has nothing to do with the future adminis-
trative set-up. May I know what was the intention of the Prime Minister when
he gave an assurnnce to the Constituent Assembly and to this House also. was
not something more than a municipal corporation under contemplation? Other-
wise this question of future administrative set-up does not arise.

Mr. 8peaker: The hon, Member wants to know what the Prime Minister
had in mind when he gave an assurance on this question. T am afraid the hon.
Membe: is going into arguments.

Shri Deghbandhu Gupta: Sir, I only want one thing to be made quite clear
by the Prime Minister. In the Constituent Assembly when this question was
raised about, the future administrative set-up of Delhi, no question of municipal
corporation was ther¢ So T want to know whether the Governmeny have
changad their -mind, and whether they now propose to give Delhi merely a
municipal corporation, and that too to Old Delhi, or whether it is something
more than a municipal corporation.

L]

8hri Jawaharlal Nehru: Sir, the whole question is affected by the fact that
New Delhi has to be treated separately. Now, if New Delhi and Old Delhi and
the other areas are t, be taken together, then there is the possibility of con-
sidering them ag on autonomous unit. In that way the hon. Member perhaps
thinks; but when you isolate New Delhi from it. then that possibility vanishes.

Mr, Speukor:‘l will proceed to the next question.
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JOINT DEBOLARATION BY INDIA AND PAKISTAN re¢ SETTLEMENT OF
DispPuTES

"94. Bhri Deshbandhu Gupta: Will the Prime Minister be pleased to lay
‘on the Table of the House copies of the correspondence exchanged between
the Government of India and the Government of Pakistan on the subject of
making a declaration that all points of dispute between the two countries
would be settled without recourse to war?

The Prime Mininter (SBhri Jawaharial Nehru): Proposals were made on behalf
‘of the Government of India to the High Commissioner for Pakistan in India
for a Jomt declaration to be made by the two Governments for the avoidance
-of war in the settlement of disputes. Certain consultations took place in regard
to these propusals and thereupon a draft declaration was handed to the High
Commissioner on the 22nd December, 1949. A copy of this draft declaration
is placed on the Table of the House. The Government of Pakistan did not
send uy any formal reply, but on the 16th January, 1950, we received from the
High Commissioner a summary of the Statement which the Pakistar Prime
Ministar was to make on the floor of the Pakistan Constituent Assembly the
fo'lowing day. The exact text of the Statement was not supplied to us, but
newspapels gave what purported to be a full text. Thereupon a communication
was addressed to the Prime Minister of Pakistan. This has been acknowledged
and.a considered reply has been promised. This rep!y has not yet been received.

DRAFT DECLARATION

The Government of India and the Government of Pakistan, being desirous of promoting
friendship and goodwill between their peoples who have many common ties, hereby declare
that thcy condemn resort to war for the settlement of any existing or future disputes
bet #een them. They further agree that the settlenent of such disputes between them
shall always be sought through rccognised peaceful methods such as negotiation, or by resort
to mediation or arbitration by special agency set up by mutual agreement for the purpose,
or hy agrced reference to some apprnpnate international body recognised by hoth of them.
It is their earnest hope as well as their firm conviction that the implementation of this
declarat'on in the spirit which lies behind it will serve to maintain good velations between

the two countries and advance the cause of world peace.

Shri Deshbandhu Gupta: Mayv I know whether this chapler is closed, or
whether Government still entertains any hope of the Government of Takistan

falling in line with Tndia’s policy in this respect?

8hri Jawaharlal Nehru: I have just stated that we-have been promised a
considered reply from the Pekistan Government, and we are uwmbmg it. As
to the measure of hope that is to be attached, it is for each hon. Member to
decide for himself. So far ss the Government of India is concerned, a chapter
of this kind can never be closed.

Shri Bthirajulu Naldu: What was the date of the letter in which a considered
reply was promised ”

Shri Jawaharlal Nehru: Our letter must have gone, I think, probably on

the 18th or 19th January, and the acknowledgment must have come within a
week, I think, or ten days. That is, we have not had the full reply since

promise of it wus given, for the last ten days or so.

Bardar B. 8. Man: Are the Government satisfied, or have they faith that
once Pakistan gives its word and assurance, it will stick to that assurance?

Mr. Spnkd" Order, order. Next question.
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REPORT BY DR. S. TRONE

*96. 8hri Deshbandhu Guptd: (u) Will the Prime Minister be pleased to
state whether GGovernment have taken any decision on the report of Dr. Trone
and whether they intend to appoint a high-powered planning commiss'on to
prepare a five year plan for the Industriai and Agricultural development of
India?

(b) 1f s0, who wll be its chairman and what will be its terms of reference?

The Prime Minister (Shri Jawaharlal Nehru): (a) and (b). Dr. Trone I're-
sented a report to Government giving his views regarding the stale of some
industries which ke visited. He also made certain suggestions about future
work. No question arose of Government taking any particular decision on the
report.  This report is an important document which is considered by Govern-
ment together with other material on the subject. Tt is Government's intention
to appoint a Pliming Commission. The name of its Chairman and its terms
of reference will he announced ai the appropriate time.

Shrimati Renuka Ray: Would the Hon. the Prime Minister kindly inform the
House when Dr. Trone’s vepcrt will be placed on the Tuble of the House. aid
why it haz not been so placed before this ?

Shri Jawaharial Nehru: I have already stated previously here that it was
not Government's intention to place it on the Table of the House. Normally
such reports are confidential reports; T am prepared, if I may say so. to show
it to any Member who is partcularly interested. Rut placing confidential

reports on the Table of the House creates a precedent which Governmen! are
not likely to start,

8hri Jhunjhunwala: Does this report contain anything regarding villnge
industries. 1 mean, cottage industries?

Shri Jawaharlal Nehru: No, Sir.

8hri Kamath: On what work is Dr. Trone engaged at present? Has he left
Indin or is he still here?

8hri Jawaharlal Nehru: After the completion of this survey, Dr. Trone was
for a while, engaged or asked by the Communications Ministry to visit telephone
fuctories and wake certain suggestions or proposals. He did that work and has
presented his report about the telephone factories. At the present moment he
is doing no particular work on behalf of the Government of India.

8hri Kamath: Ts he still paid by the Government of India?
8hri Jawaharlal Nehru: No.

Shri Hanumanthajya: In how many days or months will this Commission
be announced ?

Shri Jawaharlal Nehru: I should imagine, not before too long.
o A0 F70 G Ay A £7 A7 T W FleRwT
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8hri Jajware: Is it proposed to have co-ordination between the Provirces and
the Centre in such planning?
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8hri Jawaharlal Nehru: No, Sir, it does not concern planning. The matter
relates to the Governinent machinery and so it is receiving separate consideration.

Shri Satish Ohandra: Will the terms of reference of the National Planning
Commission include social services also in addition to indusiry and agriculture?

8hri Jawaharla! Nehru: I can hardly discuss the terms of reference. Widen-
ing the planning and giving broad terms, in a sense, might include every possible
activity, like social and governmentel activities. But if you give such broad
terms, then it bccoines rather vague and diffused.

8hri Tyagi: Will this Commission have over-all powers over expenditure?
Mr. Speaker: I think we are going .beyond the scope of the question.

8hri Tyagi: 1 only want to know whether it will control the day to day
activities of government or only the planning part of it.

Mr. Bpeaker: Order, order. The question relates to Dr. Trone’s rcport and
all these questions arose out of the reply of the Prime Minister, that he is
putting the report before the Planning Commission. The Planning Commission
is not the subject-matter of discussion.

GENERAL ELEcTIONS

*96. Shri Deshbandhu Gupta: (a) Will the Minister of Law be pleased to
state whether any definite dates have been fixed for the first general elections
to the House of the People?

(b) What progress has been made in the preparation of the electoral rols and
what steps have been taken to set up the electoral machinery?

The Minister of Law (Dr. Ambedkar): (a) No definite dates have been fixed
for the first general elections to the House of the People. It ig obviously too
early to do so.

(b) As regards the preparation of electoral rolls, attention is irviled to the
rep’y g'ven on the Oth December last to Starred Question No. 469 in the last
session of the Constituent Assembly (Legislative). Some further progress has
been made by the Stateg during the last two months. The office of the Chief
Election (‘ommissioner has been set up, and that authority is expected to be
appointed by the President in the near future. The preparation of a compre-
he!}sive Bill covering various matters relating to elections has also been taken
in hand.

S8hri Deshbandhu Gupta: Has the Minister's attention been drawn to the
statement made by the Prime Minister recently that elections would Le held by
the end of 19502  May I know if that is the decision of the Government and,
if s0, whethe: the progress made in the preparation of electoral rolls, etc., is
sufficient for hclding the elections in 19507

The Prime Minister (Shri Jawaharlal Nehru): My statement was ‘‘during the
next winter'’, not by the end of this year: but 1950-51 winter.

’

8hri Tyagi: Wha{ arrangements are being made to hold by-elections in the
various States for seats which have fallen vacant during the last six or seven
months?

Dr. Ambedkar: This is a matter which is left to the Governors oi the Iro-
vincey and they are slso under such orders as the President is authorised by the:
Constitution to give in this behalf. ’
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8hri Vyas: Have Government given any special attention to get the elec-
toral rolls prepared in the case of such States where there are no Legislatures
at present?

Dr. Ambedkar: Certainly.

8hri Bharati: May I know if it is a fact that the Government of India have
asked the Provinces and States to give their opinion regarding the desirability
of holding the elections after the 1951 census so as to have a breathing time?
I understood from the papers that the Government of India have usked the
varions States as to their opinion regarding the advisability of holding the
general electiong ofter the 1951 census,

Dr. Ambedkar: | am not aware of any such proposal.

8hri Tyagi: Huve instances come to the notice of the Government of seats
which had fallen vacant months ago in various Stotes and which have not vet
been filled up?

Dr. Ambedkar: That is a matter for the Provinces.

8hri Deshbandhu Gupta: Is the hon. Minister aware of the fact that assur-
ances were given by the Deputy Prime Minister to the Constituent Assembly
that in certain arens like East Punjab, Delhi and perhaps Bombay or West
Bengal fresh elections will be based on a fresh census? If so, what steps are
being taken by the Government to have a census in these areas before the
electoral rolls for the new elections are prepared.

Dr. Ambedkar: 1 do not think that is a correct statement of facts.

Shri Deshbandhu Gupta: May I draw the Prime Minister’s attention to the
-queation and the reply of the hon, Law Minister and ask him whether it is a
fact or not that the Deputy Prime Minister had given an assurance?

Mr. Speaker: TLe hon. Minister has already replied to the question.

8hri Deshbandhu Gupta: He says that it is not a fact. I want the Prime
Minister to say whether it is a fact or not. The assurance is on record.

Shri Kamath: Husx the hon. Minister's attention been drawn to a United
Presg of Tndia report from Madras that the Government of India in & ¢ommuni-
cat’on addressed to the State Governments have asked them whether it would
be convanient for them if the elections to the Legislatures of the Stales are
held a few months after the 1951 Census is over?

Dr. Ambedkar: 1 am not aware of it,

TREATY BETWEEN THE LATE BRITISH INDIAN GOVERNMENT AND PORTUGUESE
GOVERNMENT

*98. Sardar Hukam Singh: Wili the Prime Minister be pleased to state:

(8) what arrangements existed between the late British Government of
India and the Portuguese authorities regarding the defence of Portuguese India;
and

(b) whether these arrangements were governed by any treaty regarding the
position and strength of Armed Forces in that territory?

The Deputy Minister of External Affairs (Dr. Keskar): (a) and (b). By the
“‘British Government of India’ the hon. Member presumably means the (Govern-
ment of India prior to August, 1947. No arrangements for the defence of
Portuguese India existed between the two Governments.
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Sardar Hukam Singh: Is the Government aware that the armed forces in
these areas have almost been doubled?

The Prime Minister (Shri Jawaharlal Nehru): We are not aware of the exact
increase in them but so far as the Government of India is concerned it does
not make very much difference if they are trebled or quadrupled.

PorTUGUESE PO8SSESSIONS IN INDI1A

*99. Sardar Hukam S8ingh: Will the Prime Minister be pleased to state
whether the Government of India have instructed their representative in Por-
tugal to raise the question of the future of I’ortuguese possessions in India
and if so, with what result?

The Deputy Minicter of External Afiairs (Dr. Keskar): Our Minister in-
Portugal hae been tully instructed in regard to the Government of India’s views
and it is his function to make them known to the Portuguese Government,

Sardar Hukam Singh: Have this Government any information as to whether
he has proceeded in that matter and, if so, how far?

Dr. Keskar: Government have no information but they presume that he
will make them known at the proper time.

Shri Kamath: Is Government aware that some Portuguese high officials or
diplomats abroad are subtly working against the merger of Goa and other
Portuguese possessions with India? Has the Minister’s attention been drawn:
to a speech made at Dar-es-Salaam by the Portuguese Oonsul General in Eagt
Afrien to the effect that the people of India had a low culture whereas the
Goans were brought up in Western civilisation and culture, and any such
integration or merger with India will lead to Chrigtianity being endangered
owing to the fact that India’s population in the main consisted of Hindus?

Dr. Keskar: The hon. Member is giving the viewg of g certain Portuguese-
officinl.

Shri Kamath: He is a Consul General.
Dr. Keskar: Migh{ be.

The Prime Minister (Shri Jawaharlal Nehru): There is no doubt that
Portuguese high officials have been giving their views on that subjeot either in
moderate language or immoderate language occasionally. There is u#lso mno
doubt that so far ag the Government of India is concerned Goa will have to:
come to India.

INDIAN CITIZENSHIP DROLARATION BY (OANS

*100. Sardar Hukam S8ingh: Will the Prime Minister be pleased to state
whether it is a fact that about a lakh of residents of Portuguese India who-
live and work in the adjacent territorv of the State of Bombay will have “o
file declarations to acquire Indian citizenship?

The Deputy Minister of External Afiairs (Dr. Keskar): The hon. Member:
is probably referring to the large number of Goans who reside and work in
Bombay and its environs. The position under the Constitution is that a
Goan who had his domicile in India and had been ordinarily resident in India-
for not less than five years immediately prior to the 26th January 18950 auto-
matically became a citizen of India on the said date, prowided that he had’
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not voluntarily acquired the citizenship of any foreign State. The acquisition
of Indian natiovality by Goans after that date will be governed by any enact-
ment that Parliament m'ght pass regarding Indian Nationality.

Sardar Hukam S8ingh: Would the Government consider the possibility of
giving dual citizenship. so that there might be no adverse effect if und when
the plebiscite is taken?

Dr. Keskar: No.

DECREASE IN DEMAND FOR JUTE Goovs IN FOREIGN MARKETS

*iv2. Shri B. K. Das: Wili the Minister of Oommerce be pleased to state:
state:

(a) whether there was a decrease in demand for jute goods in overseas
markets during the year 1949,

(b) if the answer to part (a) above be in the affirmative, what are the reasons
therefor; and

(c) what are the stens taken to improve the position?

The Minister of Oommerce (8hri Neogy): (a) to (¢). Demand is a relative
term. The quantity of jute goods exported from India during the colendar
vears 1947, 1948 and 1949 is respectively 8,833,000 tons, 9.57,000 tons and
8,00,000 tons. Although the figures for 1949 show some decline as compared
with the previous years, it cannot be taken as a definite indication of a
decrease in demand for jute goods in oversens markets for we have not been
able to meet all the demands that have been made on us because of ditficul-
ties of obtaining raw jute and the consequent curtailinent in the production of
jute goods. It does not, however, mean that there is no price resistance and
substitutes will certuinly gain ground if supplies of raw jute at economic prices
aro not available. Government have the position under constant review.
They are taking steps to increase the production of raw jute within th> Union
of Indin, and have nlso adjusted the incidence of tax on exports of jute and
jute goods in such a way that it does not adverszly react on the demand
abroad.

Shri B. K. Das: Hus the demand gone down from the U.S.A. or any other
country or is it just the same now as before?

8hri Neogy: I have already said that the demand is such that we cannot
meet it. The demand has not gone down and any decrease in the uctual
exportation of jute goods to any foreign country would not be an jndicntion of
any reduction in the demand at the moment.

8hri Bidhva: May I know whether ull raw jute which was held ovar by
DPakistan has been released now?

8hri Neogy: 1 do not know whether it arises out of the question but I am
prepared to answer that. As & matter of fact. as far as I am aware—and I
am making the statement on the basis of the latest information available to
me—not even 1/7th of the raw jute which we have claimed has vet reached
Indian territory.

Shri Ohaliha: Ts it a fact that 80 per cent. of the juté from Fastern
Pakistan has been smuggled into India by Pakistanis and we are better off
in that way"

Shri ll'ooty My hon. friend may be in a position to en'llghten the House on
that subject, but I am not. ,
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DgaRTH OF TECHNICAL AND SUPERVISORY PERSONNEL FOR RUNNING
INDUSTRIES -

*103. Pandit M. B. Bhargava: (1) Will the Prime Minister be pleased to
state whether it is a fact that there is dearth of technical and supervisory
talents for controlling and running var'ous industrial undertakings?

(b) If so, what steps are being taken by Government to make India sc'f-
sufficient in her requirement of such personnel?

The Prime Minister (S8hri Jawaharlal Nebru): (a) There is dearth in certain
fields, particularly at the higher levels.

(b) Foreign technicians are employed, where absolutely necessary, il
suitable Indian personnel are attached to them to gain experience. In certain
cages, Indians are sent overseas to aequire training in well-established insti-
tutions,

I would invite attention to the answer given by the Minister for Education
in the Constituent Assembly (Legislative) on the 20th December, 1949, in
reply to a similar question tabled by Shri R. K. Sidhva.

8hii Kamath: Are there an} exact figures-to show how many foreigners ar»
employed in Indin in these technical and supervisory cupacities?

Shri Jawaharlal Nehru: No doubt there must be. but 1 have not got them
with 1ne at the moment.

8hri Tirumala Rao: Is it a fact that while thers is a deurth of technical
personnel on the one hand, there are a large number of students wio have
returned from America and Eng'und after completing their technicul training
going ubout without jobs?

Shri Jewaharlal Nehru: Yes. Giovernment is regretfully aware of that fact.
This is partly due to maladjustments and lack of training, and partly due to
the fact that many of them were sent obroud to learn special subjects which at
the present moment are not needed here.  Anyhow we are trving to do every-
thing in our power to absorb them.

Shrimati Durgabai: While Government give scholarships to the students to
go abroad, do they also give an undertaking to take their services as soon as
they complete their training?

Mr. 8peaker: 1 think n similar question has been put many times and
answered.

8hri 8idhva: Is it a fact that in the face of this dearth of scientists and
technicians, notices have been given in various Ministries to enginesrs and
scientists, terminating their servicex? If so, what is the reason for it?

Shri Jawaharial Nehru: I should be glad if Mr. Sidhva brings such cases

to my notice.

Shri Sidhva: Is it not a fact that the Works, Mines and Power Ministry
have given notices to 80 many engineers?

\

Mr. Speaker: I am afraid there is a confusion. He is probably referring
te retrenchment.

Shri Sidhva: The point is there is a dearth of technicians in this country.
As such may ] know why notices have been served on some of the engineers
and scientists when large numbers of them are required in various Provinces?
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Mz. Speaker: But it may not be persons with the identical qualifications as.
are required.
8hri Kamath: Before foreign technicians and experts are imported inio this.
country, are their qualifications and previous experience checked up by the
Government or by any machinery here?

S8hri Jawaharlal Nehru: I hope the hon. Member does not imagine that
people are imported without checking their qualifications.

Shri Kamath: But who checks them? _
Mr. Speaker: It is obvious. Next question.

INDO-PAKISTAN TRADE AND COMMERCE

*104. Pandit M. B. Bhargava: (a) Will the Minister of Commerce be:
pleased to state what is the present state of Indo-Pakistan trade and com-
merce resulting from the stoppage of the supply of coal to Pakistan?

(b) Have the Government of Pakistan taken any counter action in connec-
tion with the supply of petrol and other commodities to the State of Punjab.
or have they denied transit facilities for goods consigned to India from countries
across Pakistan?

(¢) If so. what steps do the Government of India intend to take or have
taken to ensure despatch of such consignmentg to India?

The Minister of Commerce (S8hri Neogy): (a) The trade between the two
countries is practically at a standstill.

(b) Information has been received that Pakistan has detained certain con-
signments of Afghan dried fruits in transit. The State of Punjab is now
supplied with petrol and other commodities from 4he port of Bombay and not
through Pakistan.

(¢) The Government of India have protested to the Pakistan Government
against the hold up of transit goods.

Dr. Deshmukh: Is the hon. Minister aware of the news item published today
that the Pakistan Government has opened trade relations with the South
African Government? '

8hri Neogy: Yes, as a matter of fact the newspapers have published the
telegrams that have been exchanged between the two Governments on this
subject.

8yed Nausherali: With reference to the answer to part (c) of the question,
may 1 know when the protest was made?

8hri Neogy: I am afraid I have not got the ({ate with me at present.
/

Shrimati Renuka Ray: Is there any substance in the insinuation ccntained
in the question put by Shri Chaliha regarding the smuggling of jute across
the Indian border?

Shri Meogy: So far as the Government of India are aware, no jute has bevt
smuggled into Indis from Pakistan.
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INSTALLATION OF STEBL PLANTS

*105. Pagdit M. B. W ava: (a) Wil the Minister of Industry apd
Bupply be p 9&86‘3 to state whethier any progress has been made by Govern.
Ee:il? ?m the installation of two steel plants to increase the steel production in

ia

(») Will any part of the capital be subscoribed by the public?

(c) Have the Government of India approached the International Bank to
grant a loan for the purpose and if so, fot how much and on what terma?

(@) I3 it o fact that a Mission from the ssid Bank visited India in January
this ‘yedr, and if sc, what prospects are there of getting the loan applied for?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) Govern-
ment; intend to establishi’ two stieel plants (one in the Madhya Pradesh and the
other in Orissa) with an annual production capacity of 500,000 tons each with
fucilities for doybling this capacity. The steps necessary to be taken to imple-
ment thjs decision are untler consideration. The main obstacle is finance.

(b) The extent to which private capital, if any, should be permitted is
uhder consideration. '

(¢) Yes; the matter is gtill under negatiation.

.(d) A Mission is expected to visit India next month.

8hri Xamath: Which of the plants gets priority, the Madhya Pradesh one
or the one in QOrissa Province? ‘ '

Dr. 8. B Mooksrjee: We have placed Madhya Pradesh first.

Bhri Tirumals Rao: With‘regard to part (c) of the question, what is the
amount fof Which Government Have applied for a loan from the Intémutional
Rank?

‘b,r..j.'l'. uook‘e 8: The total estimate comes to Rs. 89 crores for one
plant, of which 'Rs. crores Will be rupee expenditure and the rest wilk be

foreign exchinge—hard currency Re. 11 crores and sgft,ml'rrency Rs. 43 crores.

8hri Biswa Das: May I know whether the Government of India have
instiractéd the Gévetiment of Oriesa to issue notices for acquisition cf sites for
the installation of the steel plant in Orissa? IR

Br. 8. P. Mookerjes: No.

Shri Biswanath Das: Are the Government of India aware of the fact that
such notices have actually been issued ‘and thet representations have béen
magds, o the, Gavarnment of Oissa and alsg to the Govermment of India agaiust

such acquisitions?
Dr. §. P.. % Bhe Gayernment of Origse might have issued notices

for their industria development, but nothing under the instructions of the Gov-
ernthent of 'India. e : ' ' '
Shxi B ulu Najdu: May I know what is the amount of loan sought frem

the THteliationl Bank?

Dr. 8. P. Mookerjee: The whole scheme is before them. After they bpld
a preliminary examination they will tell us how much will he ‘available’

Bhri JMswanath Das: May 1 know whether the starting of these industries
depends on hi¢ kanction of the loan from the Ifiternational Bank?
120 P'D.,',.” . S .t e .
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wur, 8, P, Mookerjee: That will be a very important consideration. Unless
we get the money how can we proceed?

Pandit M. B. Bhargava: Huave the Government of India come to any deci-
sion about the maximum rate of interest that they like to pay for such loan?

Dr. 8. P, Mookerjee: The matter is under negotiation.

8hri Biswanath Das: Why not start both these plants simultaneously after
we secure the loan from the International Bank?

Dr. 8. P. Mookerjee: That will double the expenditure.

8hri 8idhva: The hon. Minister made a statement-in the last Assembly
that negotiations were going on with an American firm. May I know whether
these negotintions have failed or whether the matter is still under negotiation?

Dr. 8. P. Mookerjee: We have not got any definite offer which I may report
to the House.

8hri B. Das: Have Government taken into account the fact that a large
amount of money is being spent in Orissa on the Hirakud hydro-electric pro-
ject, and if so, do they not consider that the Orissa steel project should bave
priority over the one in C.P. which has no hydro-electric project at present?

Mr, 8peaker: We will proceed to the next question.

Shri Biswanath Das: May I ask whether Government are also aware that
they will be getting hydro-electric power from Hirakud a year earlier than was
originally programmed?

Mr. Speaker: I fail to see how these questions arise. Next question.

ESTABLISEMENT OF RADAR AND WIRELESS EQUIPMENT FACTORY

*108. Pandit M. B. Bhargava: (a) Will the Minister of Industry aamd
Supply be pleased to state whether the Government of India invited British
technical experts to advise them on the setting up of a radar and wireless
equipment factory in India?

(b) If so, who were the experts who visited India and on what terms was
the visih erranged?

(c) Have they completed their survey, and submitted their report to the
Governmenst of India?

(d) If so, what are their main recommendations?

(e) When is India likely to be self-sufficieny in her requirement of these
oquipmenta?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (s) Yes.

(b) Experts of Messrs. Marconi’s Wireless Telegraph Co. Ltd., U.K.,
visited India. They will be paid £7,500 on submission of their report.

(¢) They have completed their survey but have not yet submitted their
report.

(d) Does not arise. _

{(e) This can be stated only after examining the project report of this firm
ag well as the report of another firm (Compagnie Generale De Telegraphie, Sans
Fil, Paris) which has also been asked to furnish & report on this industry,
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ExPoRT AND IMPORT TRADE COMMITTEE REPORT

*107. Pandit M. B. Bhargdva: (a) Will the Minister of Oommerce be
plessad to state whether the Committee, appointed by the Government of
India to enquire into and make its recommendations regarding the Export and
Import trade and its control by Government by establishing a Btate Trading
Corporation, has submitted its report?

(b) If so, what are its recommendations and how far have Government
acoepted them?

(¢) By which time are such recommendations likely to be implemented?
The Minister of Commerce (8hri Neogy): (a) No, Sir.
(b) Does not arise.

(c) The Committee is expected to submit its report by the middle of March
1850 and Government will give urgent consideration to the report when
received.

LICENSES FOR IMPORT AND EXPORT

*108. Shri 8. O. Samanta: Will the Minister of Oommerce be pleased to
state what is the number of appiications for licenses for import and export re-
ceived during the period from April, 1949 to December, 1949 and whether all
spplicants whose applications had becn rejected were informed in time with

reasons of rejection?
The Minister of Oommerce (Shii Neogy): The number of applications for
import licences received during the period April 1949 to December 1949 is about

2,18,000 and the number of applications for export licences including enquiries
relating to exports received during the same period is about 2,77,000.

Ag far ag it is practicable the reasons for rejection are communicated in
broad outline to tho parties at the time of rejection.

8hri 8. 0. Samanta: May I know how those applications are dealt with and
what is the system of priority followed?

ghri Neogy: 1 am afraid I was not quite ready to reply to such a question
on the basis of the reply that I have given.

g8hri Tirumala Rao: May | know the average time taken for the disposal
of all these applications?

Shri Neogy: I am afruid I have not made any calculation of the average
time, but the time varies from case to case and category to category.

Shrimati Renuka Ray: Would the hon. Minister kindly enlighten the Houm.
us to whether any licences are still issued for the importation of Juxury goods
from hard currency aresas?

Shri Neogy: Not at all. They have not been given for some time. I could
give the specific dates if my hon. friend were to put a special question to me

oun this subject.
Shri B. Das: May [ know what amount is collected on account of the fos
for import licences?

8hri Weogy: It is too early yet for me to give the information.
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8hri Gautam: May I know whether import licences are given for textiles at
present?

Bhri Weogy: Not generally, but there may be one or two ciwes where, for
instance, we are under an obligation by a trade agreement, with certain spécific

countries, to allow importaution to a very limited extent of certain spaciali¥ed
items.

Bhrimati Durgabal: If it is a fact that no licences have been isgsued for the
import of luxury goods in reécent months, how is it thit the miarket s full
with luxury goods?

S Wéoy : That is exdctly what I should like to know.

Shri Goenka: Are cosmetics imported under the head ‘‘phartadeuticals’?
8hri Neogy: I do not think so.

Bhyi Goenka: Will he please check it?

8hri Sidhva: May I know the number of applications which remsined un-
disposed of during the same period?

8hri Neogy: I am afraid I mrust ask for notice of that question.
AspucTED WOMEBN

*109. Surdar Hukam Singh: (a) Will the Phime Mimister be pleased to
state what is the total number of non-Muslim abducted women recovered 'in

West Pakistan and brought to the Lahore Transit Camp during October,
November and December, 1949.

(b) How many of these refused to be restored to their relatives mm India
and were handed over back to their abductors?

(o) How many cases were referred to the Joint Tribunal and in how many
cases were the decisions unanimous?

The Minister of Transport and Railways (8hzi Gopalaswami): (a) 860.
(b) None.

(c) 64 cases were referred to the Joint Tribunal and in 68 of these cases
the decisions were unanimous.

Sardar Hukam Singh: Was the sixty-fourth oise whete they coutd not
agree, referred to the high-power committee?

Shri Gopslaswami: Yes, and it is pending with the high-poWer committee.

Sardar Hukam Bingh: What is the co:jre?onding number of such women
yecovered in India and restored to Pakistan during the same period?

Shri Gopalaswami: In the month of October we récovered 855, in November
292 and in December 74.

Sardar B. 8. Man: Among these abducted women who ate baing trought
back are there a substantial number from Kashmir territory who weré held
by the raiders?

8hri Gopalsswami: Yes, there was a substantial number in the figures
quoted, particularly for the month of October.
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Shrimati Suchets Kriphlani: What is thie totel ntimbér of 4Bd\éfed Women
recovered from Pakistan during the last six months and whet BE§ béeh ‘the
expenditure incurred during this period?

8hri Gopalaswami: 1 am afraid 1 have not got the figures fér the #ix inbiiths
—I have givep the figures for the three months rentioned in &p sgtion.
1 might add ‘ﬁ?at for the month of Jahuary up to 21st January, I 0,q§l,£‘mom
wornen were recovered in Pakistan.

Shimati Durghbai: Arising out of afiswer to (b), mby I ¥how whefldr the
hon. Minister could tell the House as to whether Governmsrt M ¥ vestp¥Ra
into the cases of their refusal to get restored back to their relatives, and if so,
what is the report?

Shri Gopalaswami: The answer is that none of them said they didn’t want
to go back to their relatives.
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of the transit camp there?

Whif @oplikdwiing 8o far as 1 am concerned, I have no figum s to the
number of people from the N.W.F.P. put in the Lahore jail. These are all
cases who went into our L&hore camp.

NEGOTIATIONS WITH THE OWNERS OF VIZAGAPATAM SHIP-BUILDING YARD

*110. Prof, K. T. 8hah: Will the Minister of Tndusiey #hd Sépfly be

pleased to state as to what is the result of the negotiations with Hé owsrs
of the ship-building yard at Vizagapatam?

The Minister of Tndustry and Supply (Dr. 8. P. dookerjsslt Owing to
current budgetary position, Government have decided not to. pver the
Viug?tam yard at present and propose to review the fidtted after & year.
Meanwhile, in order to prevent the ygrgi from closing down,. ib.4hs beéh dllcided

to place orders with Scindias for building three ships of 8,000 tons each on
Government account.

Prof. K. T. 8hah: What is ths estiffiabed cokt of etk of these ships that
Government have ordered with this &an_i'and how would this cost compare
with corresponding tonfdgk builf in Hhglnd?

Dr. 8. P. Mookerjes: The estimated cost will be about Ré. & 1ok each
and the subsidy to be given for each ship will conte to sbout Ra. 28 or % Yaiffls,

Prof, K. T, ! ; .:May I enquire what was the oost of simflar Mhigd Dbuilt
by the ‘Cdm;;ltﬁy T

Dr. 8. P. Mookerjee: It was nearly Re. 70 lakhs.

Shri Tirumala Rso: A§ & résult of tHe n&¥ set-up, may I know to what
extent the labour force has to be retrenchied from that ship-yard?

Dr. 8. P, Mookejee: Some rétrenchment will b2 ine¥itable, Bt wé dbe
expecting that the bulk of the technical personnel will be gtﬁnﬁnedg . Recently
the management and labovt Have come to sotiié dfgeement with regard to the
retrenchment to be made. '
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Shri Sidhva: What would be the cost of a similar ship of equal tonnage if
buils in England?

Dr. 8. P. Mookerjee: I suppose a similar ship built in England would cost
about Re. 40 lakhs,

Bhri Goenka: What are the Government going to do with these three ships
which they have ordered?

Dr. B. P, Mookerjee: We can either sell them or Scindias may take them
ever or we ean run them on charter. That has not been decided finally.

RBOOMMENDATIONS OF FRENCH EXPERTS re SHIP-BUILDING YARDS

*111. Prof. K. T. 8hah: (a) Will the Minister of Industry and Supply be
pleased to state what were the recommendations made by the French experts
recently invited to consider the facilities now existing in this country for build-
ing modern, ocean-going ships in India at Vizagapatem or elsewhere?

.(b) Whap steps bave been or are proposed to be taken to implement the
recommendations, cr any of them, which have been accepted by Government?

(o) If any of these recommendations have not been accepted, whaf are the
reasons for not accepting them?

(d) What alternative arrangements have Government in view to meet the
same end?

The Minister of Industry and Supply (Dr. 8. P. Mookerjee): (a) I shall
bave copies of the report circulated to hon. Members,

(d) to (d). The recommendations are still under consideration.

Prol. K. T, 8hah: May we know when Government will make up its mind
about these recommendations?

Dr. 8. P. Mookerjee: I said in answer to a previous question that after a
yoear the whole matter will be re-examined.

Prol. K. T. Bhah: How long ago was it that the French experts reported?
Dr. 8. P. Mookerjee: Less than a year ago.

WRITTEN ANSWERS TO QUESTIONS
DEVELOPMENT OF SERICULTURE

*87. Beth Govind Das: Will the Minister of Industry and Supply be pleased
to state the steps taken to develop sericulture in India?

The Minister of Industry and Supply (Dr. 5. P. Mookerjes): A statement
is laid on the Table. [Bee Appendiz I, annexure No. 9.]

StaTE TRADING SCHEMES

*101. Bhri Barman: (a) Will the Minister of Oommerce be pleased to state
what were the State Trading Schemes undertaken during the war?

(b) What are the final results of loss or profit of such gchemes?
(o) Are any such schemes still continuing and if so, what are those?
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The Minister of Commerce (Shri Neogy): (a) I presume the hon. Member
is referring to State Trading Schemes undertaken by Commerce [Ministry.
The only scheme undertaken during the war, as far as this Ministry is con-
cerned, was the scheme for the pool purchase of Egyptian cotton in collabora-
tion with the UK. and the bulk purchases of East African and Sudan cobton.
Under the former scheme, Egyptian cotton was purchased through a Co-ordina-
tion Committee at Alexandria consisting of representatives of U.K. and India.
Funds for these purchases were provided to the Cowmmittee in advance by the
two Governments, and cottons when received were allocated to mills on the
basis of aotual costs, including an element to cover administrative charges.

(b) Neither the Pool purchase of Egyptian cotton nor the bulk purchase of
Sudan cotton entailed any profit or loss. Though East African cotton was
covered by.bulk purchase contract, the imports were arranged through normal
trade channels and the question of profit or loss to Government did nob arise.

(c) Only the arrangements for the bulk purchase of East African cotton are
being continued at present on a year to year basis.

PERSONS TRAINED AT TECHNICAL TRAINING CENTRES

*112. Dr. Deshmukh: (a) Will the Minister of Labour be pleased to state
the total number of persons trained at the Technical Training Centres upto
18t January, 19507

(b) Are any of these trained personnel unemployed ?
(o) If so, what are the reasons for their unemployment?

(d) What efforts are being made to adapt the training to the requirements
of existing industries?

The Minister of Labour (8hri Jagjivan Ram): (a) The total number of
persons trained at the Technical Training Centres of the Ministry of Labour
upto 1st January, 1€50 is 19,048.

(b) According to the information available with the Employment Exchanges,
2,014 ex-trainees would appear to be unemployed.

(c) The following factors have generally stood in the way of employment
of ex-trainees:

(i) lack of employment opportunities due to slowing down of programmes
of industrial development, both Government and private;

(ii) unwillingness on the part of trainees to proceed to other areas for
employment;

(ili) expeotation, in some cases, of a higher rate of pay than what is
warranted by their ability and skill.
The exact reasons in all cases, however, are not known.

(d) The existing Training Schemes cater for displaced persons and ex-
Servicemen only and are due to be terminated very soon. It has since been
decided to introduce in their place a Technical and Vocational Training Scheme
for adult civilians. The following measures are being taken to keep the training
under this Scheme in step with the requirements of industry:

(i) The training facilities provided in the States are being reviewed and
adjusted according to their requirements in consultation with the
State Governments so that the trainees may be absorbed, on
completion of their training in the economy of the State.
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(i) Arrangemenfs are being made to associate representatives of industry
end, workers with the training and tradé-testing of the trainees at
the end of their training. o

(i) A Sub-Compmittee of the Regjonal Employment Advigory Committee
consjsting of representatives of employers and workers is' being
set up to supervigse the training in each region.

.With & yiew to making the trainees more acceptable to employers, it is
alsd’ BJ pq_'qg& to arrange, in due course for them to spend some time 88 appren-
tices “in” industrial undertakings with a view to gaining experience of produe-
tion werk ypder factory conditions. ‘ o

IsteopuoTION OF METRIC SY8TEM OF WEIGHTS AND, MEASURKS

*118. Glani @, 8. Muspfir: (a) Will the Minjster of Indusiey and Supply
be plased’ to state what stage the plan and [)}ropppa{ ﬁ;‘%ﬁtbdugﬁqn of the
metric system of weights, measures and coins, etc., have reached? B

(b) How much time will the proposal take to come into effect?

,/Bhe Minister of Indusiy and Supply (Dr. 8. P. Mookerjes): (a) The Indian
Standards  Inktitution has frarhed certain proposals regardirig the introduction
of the metric system of weights and measures. The Roport of 'the Institution
is now under the considergtion of the Gpvqympgptb

The introduction of decimal coingge depends on tho generul tion of the
metric system of weights an‘d-méiﬁi??g .” Fponee © nerel adep

'(b) ‘The proposals must be considered very carefully and in consultation
with the State Governments and various other interests. That will take some
time. Thare must also be a périad of tednsition. U

PrEss NOTE re DECONTROL OF EXPORT PRIOES OF CoTTON TEXTILES

*114. Bhrl Tyagl: (a) Will the Minister of Oommarce be pleased to state
it a Press Note was issued by his Ministry on civrd Janyary, 1950 regarding

debontro? of ‘export prices of cotton textiles'?

_(b) Is it a fact that another Pregs Note was issued gigbing that, the firsy note
wa‘s( issﬁetd;‘k#g)‘_ng’ ipadverteuce? ‘ :

. t&c}. What, were the giroumstances which led to the issye of 4he firss, Press

‘The Mnistar of Opmmeroe (Rhri Negy): (s) and (b). Yea, Sir.

(c) The removal or relaxation of existing price-conttol on export of cotgon
textilzas hag been under"dbﬂs?démﬁdn of O‘Ir)emﬁnenﬁqfdr sbx?éap timg. me
were sqveral other qpestions which were bging considered slong with this gpd
the intention was that the entire Gavernment policy an the subjocts, of. imporh
duty ‘on raw cotton, partial relief to the consumer from the, levy of excise 'cgvstx-
on. Sfien tegshles and the remavel of price coptrol on export of catten piepe-
googs"s' ould be examined as a whole and Govesnment policy on. all these
questions announced ‘at the same time. 'The position, as stated in the first
Pregs Note, while it represented Government’s decisior ‘on one of tlie three
quegtiops, was: vot intended to be publicised until a decision on the other
questions, hyd plso been reaghed. Sipce then, Government's decigions on all

the three qugatiens have bgen sgnounced.
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The premature Fublica.t;io,n of Government’s decicion on removal of price-
control on export of cotton piecegoods was due to inadvertence, becausc of a
genuvine misunderstanding on the part of certain officers.

NorTH-EasT FRONTIER TRAOT TRIBAL AREA

*115. 8hri Buragehaln: Will the Prime Minister be pleased to state whether
Government have received any proposals from the Governor of Assam regard-
ing the exclusion of the plains areas in Sadiya, Tirap and Balipara from the
North-East Frontier Tract tribal arca?

The Deputy Minister of External Aflairs (Dr. Keskar): No.
CoMPENSATION TO DispLacED PmmsoNs yom Loss or Properry

*118. Gianl G. 8. Mussfir: (a) Will the Minister of Rehab@®itation bo
{»leased to state whether Government are considering any plan to compensate
he displaced persons for the loss of property (movable and immovable) incur-
red in Pakistan?

(b) If not, what steps are Government taking to settle the question of evscuse
property left behind in Pakistan?

The Minister of State for Rehabilitation (Shri Mohan Lal Saksens): (x) A
concrete plan of compensation can be worked out only after the Government
have the necessary data available and some settlement is reached with the
other country. In regard bto agricultural land in the Punjab for which data
have become available, a quasi permanent allotment is being proceeded with.
An Ordinance has also been recently passed by Government which, it is hoped,
will enable Government to deal with other claims. After the clainis have
been received and wverified, and a final decision is taken as to the extinguish-
ment of titles to evacuee properties, it would become possible to evolve &
detailed scheme. '

(b) Gevernment have been contimuously negotiuting with Pakistan on this
subject with a view to reaching an agreement acceptable to both Governments.

RECEIVING WELCOME ADDRESSES IN VALUABLE CASK&TS

*117. Shri Bhatkar: (a) Will the Prime ‘Minister be pleased to state if anv
letter has been sent to the Government of Bihar deprecating the idea of
Ministers and Government servants receiving welcome uaddresses in valuable
‘caskets ?

(b) Are there any instructions in force in this respect?

(c) If not, are ady rules ptoposed to be framed or instructions contemplated
to bs issued on the subject? ,

(d) Way the above letter issued to other Provinocial Governments also?

The Rrime Minister (Shri Jawaharlal Nehru): (a) to (d). No speciul or
separate instructions were sent on the subject to the Government of Bibar.
The Prime Minister issued a message to the Press on the 22nd November 1949,
This message was subsequently circulated to all Provincial Governments uud
Chief Commissioners. A -eopy of this message, as also extracts from relevant
rules appliceble to Government servants, are placed on the Table of the Heune.
[Bee Appendix I, annexure No. 10.]

It is not proposed to frame any additional rules or instructions on the sub
ject.

128 P.D.



84 PARLIAMENTARY DEBATES [6tn FEB. 1950
SHIPPING FOR COASTAL AND OVER-8BA CARRYING TRADE

1. Prof. X, T. Shah: Will the Minister of Oommerce be pleased to lay on
the table of the House a statement giving the following particulars:

(i) The stage which has been reached with regard to providing the necessary
shipging tonnage to enable India to take her due share in carrying the trade
of this country, both along her own coasts, as well as with over-seas countries;

(ii) The amount of capital, if any, which has been already invested by
private investors or by Government, in purchasing or facilitating the purchase
of the necessary shipping to give effect to the policy of making Indian-owned
and Indian-manned shipping take a substantial share in the coastal as well as
the over-seas carrying trade of the country;

(iii) How many of the three projected Shipping Corporations to participate
in India’s over-seas carrying trade have already been formed and organised;
what is the capital subscribed for each, and what are the arrangements madc
for the management of each; and

(iv) The arrangement which has been made for the allocation and assuring
of any section of our over-seas carrying trade, partially or wholly, to each of
these Corporations?

The Minister of Oommerce (8hri Neogy): (i) Apart from the aid
contemplated to be provided by the Government of India through
the scheme for a Government-sponsored Shipping Corporation for partici-
pation of Indian tonnage in the overseas trades of the country, the
Government of India have been giving all possible assistance to private com-
panies in acquiring all the tonnage tﬁat their financial resources permit and
the present Indian-owned tonnage is approximately four lakhs gross tons com-
pared with the pre-war figure of about one lakh tons. The progress made by
Indian shipping in the coastal trade, whose total requirements have been esti-
mated to be 2§ to 8 lakhs gross tons, may be seen from the following figures
of Indian-owned tonnage employed on the coast on various dates:

1939 . . . . 1,25,000 approximately.
1948 . . B . 1,80,000
1949 . . . « 1,092,779

Indian companies entered the overseas trades of the country only in 1948
and have at present 24 vessels of a total GRT of 1,709,052 employed in these
trades, as detailed below:

India/North America trade 6 shipsof GRT . . . . 46,100
India/UK/Continent trade 18 shipg of GRT . . . . 118,510
India/Australis trade 2 ships of GRT. . e .. 14488

(i) The Shipping Integration Committee has, in its Report, stated that
Indian shipping companies have invested a capital of approximately Rs. 22
crores in the last few years. As regards Government investment, approximately
Rs. 40 lakhs have so far been spent on purchasing two vessels for the pro-
posed first Government-sponsored 8hipping Corporation.

(iii) Having regard to the general financial situation and other relevant cir-
cumstances it is proposed to float only 'one Corporation for the present. The
capital to be subscribed will approximately be Rs. 2 crores during this and
the next financial vear. The Managing Agency is proposed to be entrusted

to the Scindia Steam Navigation Co., Ltd., Bombay.
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(iv) The Corporation will apply for admission to the Conferences covering
the trades in which it proposes to participate. The Government of India will
give the Corporation all reasonable assistance in securing admission to the
trades and also in their participating in them without restrictions or handicaps.

CoASTAL AND OVERSEAS CARRYING TRADE

2. Prof. K. T. 8hah: Will the Minister of Commerce be pleased to lay on
the Table of the House a statement giving the following information:

(i) The steps which have been taken to secure the complete reservation of
our cosastal carrying trade to Indian-owned, Indian-manned, and Indian-control-
led shipping;

(ii) Whether any olause has been inserted in eny trade treaty with &ny
country assuring to India a reasonable and adequate proportion of the carrying
trade between this country and the country with which such Treaty has been
made and if so, whst that clause is and in treaties with which countries it has
been inserted ;

(iii) The amount of the coastal trade of India which was carried in Indian
bottoms during 1947-48, 1948-49 and 1949-50, giving the latest figures available
for the last mentioned year, and the amount of that trade which was carried
irn non-Indian-owned bottoms;

(iv) Whether Government are aware of any agreements subsisting between the
shipping companies operating in Indian coastal waters, fixing the proportion of
such carrying trade as the share of each such concern and if so, the substance
and effect of such agreement, and whether Government contemplate bringing
about any revision of the same;

(v) The steps which have been taken to enable Indian-owned shipping to
take its due share in the carrying trade of India with such countries as those
on the Persian Gulf, the Malayan Littoral, or Indonesia;

(vi) The amount of tonnage owned by shipping concerns registered abroad
still engaged in the coastal carrying trade of this country; and

(vii) The proportions of the volume and value of the imports into and
exports from India carried by (a) Indian-owned ships and (b) non-Indian owned
vessels, for the years 1045-46, 1946-47, 1947-48, 1948-40 and 1949-50?

The Minister of Commerce (8hri Neogy): (i) The licensing system introduced
for the coastal trnde under the Control of Shipping Act, 1947, will enable the
Government to reserve the trade for Indian shipping at any time. Through
the operation of this licensing system gradual decrease in the foreign tonnage
employed on the coast is being effected with a corresponding increase in the
Indian tonnage as and when they become available. Government is also giving
all possible assistance and facilities to Indian shipping to increase their tonnage.
Government is also helping in increasing the availability of qualified Indian
personnel by their revised scheme of training on the Dugerin, under the
Directorate of Marine Engineering and the Nautical and Engineering College
at Bombay.

(ii) Yes. BShipping clauses have been included in the Trade Agreements
themselves or in documents exchanged simultaneously with Finland, Austria,
Czechoslovakia, Poland and the clauses run as under:

“Both the Contracting Parties will provide _.ll facilities that they can reasonably accord
to secure that the ships of the Con_trlctmg'l’arhea carry as large a proportion as possible of
goods exported from or imported into their respective countries under this Agreement.’’
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(i) A statement of the ctastal cargo and the percentage of that trade,
carried in Indian and non-Indian bottoms it attached Herewith. [Bee Appendiz
I, annexuré No. 11.]

(iv) Yes. There is one Tripartite Agreement between the British India,
Asiatic and Scindia Steam Navigation Coipanied, which came into force in
1934, and by which their respective shares in the coastal trade of India, Burma
ond Ceylont were fixed. The following are the principal provisions of this
Agreement:

(1) The cargo carried by the vessels of the three companies in the coastin
trade of India, Burma and Ceylon is o be regulated and apporﬁonos
between them according to certain specified percentages.

(2y The Beindia Company have been permitted to carry Eaasengets on the
Rangoon-Coromandel Coast and the Rangoon-Chittagong runs.

) The total gross tounsge of Beindia Company (owned or chartersd)
has been raised to 100,000 gross tons.

(4) The rates of freight for the carriage of cargo and the scales of passenger
fares are to be jointly fixed ih writing by the parties after mutual
consultation and consent and none of the parties is to quote or
charge rates leds than the rates thus fixed.

(5) In the event of any dispute or difference the matter is to be decided
by arbitration.

There {s dlso the Bhore Award by which 85 pet cent. of the coestal trade in
certain areds In the Went Const was resérved for the small shipping com-
panies operating there and the balance for the major Conference Lines. The
duration of the Tripartite Agreement was originally for a period of five years,
and  the ;g.le]r_iod of currency of the Bhore Award was coterminous with the
formier. ough both these documents are theoretically continuing to be valid,
neither the Bhore Award nor the Tripartite Agreement is at present fully
operitive.

The interests concerned, it is understdod, will shomtly enter into mutual
discusgions on these issues and in view of the statutory responsibility that
vests in Government in regaurd to the coesting trade, Government will be
consulted in due course, if neoessary.

. (v) 1t is expected that the discussions referred to above will cover these
trades also.

(vi) The effective tonnage of the non-Indian shipping companies -engaged
in the cosstal tradle of Indin as on Blst December 1849 is about 1,45,000 toms
gross.

(vii) The information is being collected and will be laid on the Table of the
Hovtse in due course.
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CORRIGENDA

to

the Parliamentary Debates (Part II-—Other than Questions and Answers), 1st Session, 1950;—

In Volume I,— .
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed"”,
(iii) Page (iv), Col. 2, delete line 20.
2. No. 2, dated the 31st January, 1950,—~
% {¢, Aradt Gfe & aifa & /" ¥ e 9% AT 99
3. No. 3, dated the 1st February, 1950,—
(i) Page 32, line 13 for “ule” read “rule”.
(il) qss eg, 9| 3¢ 7 g F @ W g 7 1
4. No. 4, dated the 2nd February, 1950,—
(i) Page 103, line 3 add “it” before «“is>".
(ii) 7= 203, NY ¥ gad dfam & a7 & “oft” & v T “ar’ oF
(ili) g% tee, F o & ‘o g7R” F At “ag @1 gvn fe N DT g AR
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(iv) Page 110, line 5 from bottom for “humiled” read “b
s. No. 5, dated the 3rd February, 1950,—
(i) T3 1¢r, Zad dfm & “TroR” & o 9 “gIWL WG |
(ii) Page 186, line 17 from bottom for “‘debator” read ‘“debtor”.
(iii) Page 188, line 18 for “unformity” read “uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.«“wdre” read ‘‘are”.
(ii) Page 212, line 12 from bottom for “of” read “the”’.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an 1. C, S. man and is, admiuedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8, No. 9, dated the 9th February, 1950,—
(i) Page 369, line 24 for “are” read “am”.
(1) Page 371, for line 18 read “giving me credit for having done something which should
really go to the”,

dled”

(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 1oth February, 1950,
() Page 415, line 2 from bottom for “detrimetal” read “detrimentai”.
(ii) Page 420, line 10 from bottom for ““is” read “in”.
(fii) Page 431, line 3 from bottom for “L" read “s™.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “‘was” insert “‘as”.
(i) Page 463, line 21 from bottom for « bled" read “then adjourned for”.
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(ii)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch”,
12. No. 14, dated the 17th February, 1950,—
() Page 591, line 6 for “atmosphede” read “atmosphere”.
(ii) Page 604, line 4 for “inperils” read “imperils” and in line 6 Jor “calus” read “Salus”,
(iil) 9% %oc, 9fFa 4 F “wFr” & T q% “avAr” W3 |
(iv) 955 coc, 9 13 & “qF F oM T N a0 9 1
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(vii) Page 616, line 12 from bottom for “then™ read “their”:
(viii) 955 €4, 9T f4 F AT T’ Frger € A e aify F coqm”
¥ T 9T “wgFAT 93 |
(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
(i) Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Sor “of the” read “in the”.
14. No. 17, dated the 22nd February , 1950,—
(i) Page 708, line 15 from bottom for “States” read “State”.
(ii) Page 723, line 21 omit “It in” before “Jowan™.
15. No. 18, dated the 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal“ read “Bengal”.

(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ' read “tribulation on
account”.

(iil) 955 vto, MY X dfdr ¢ & srea & 87 £ 4 ¥ WA @ “ERXA
(iv) 7% oo, 3 Fdfm o § ‘g A “Fg0” 03

(v) Page 783, line 2 for “a” read “as™.

(vi) Page 798, line 2 for “coutry” read “country”,

(vii) Page 800, line 9 from bottom for “33 percent”read “

333 _percent”.
{viii) Page 801, line 6 for “ward” read “award”.
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PARLIAMENTARY DEBATES
4{PAarRT JI—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 6th February, 1950

The House met at a Quarter to Eleven of the Clock

——

[Mz. SPEARSR in the Chair]

QUESTION= AND ANSWERS
(See Part I)

11-45 AM.
PAPERS LAID ON THE TABLE

SUPPLEMENTARY STATEMENT SHOWING ACTION TAKEN ON REMAINING PROMISES
AND UNDERTAKINGS GIVEN DURING BUDGET SESsioN, 1949.

The Minister of State for Parliamentary Aftairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a supplementary statement showing the action taken
by the Government on the remaining assurances, promises and undertakings
given during the Budget Session 1949 of the Constituent Assembly of India

(Legislative). [See Appendix II].

CoMMITTEE ON CIVIL AVIATION

The ‘Minister of Communications (Shri Kidwaj): Sir, I lay on the Table
-copy of a statement announcing the appointment of a Committee. to enquire
into the present state of civil aviation.

For the information of the hon. Members, I ey say that the members of
the Committee will be—

Mr. Justice Rajadﬁyaksha, Judge of the Bombay High Court
(Chairman)

Mr. H. L. De, Member, Tariff Board.

Mr. R. Narayanaswamy, Joint Secretary to the Government of India,
Ministry of Finance.

The terms of reference are to enquire into and report upon and to make
‘recommendations in regard to the following matiers: '

(@) the present state of the air transport industry in India in regard to
both internal and external services;

(b) the short-comings, if any, .in the organisation and management of the
industry as a whole or in regard to any individual - company or

-eompanies :
197
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A (=) the major difficulties and defects in the industry as at present cons-
tuted ;

(d) the manne: in which Indian air services, internal and external, could
best be operated with the maximum economy, having due re-
gard to all relevant factors, including passenger fares and freight
and mail rates, during the five years 1950-54, providing also for
adequate development of the air services and, for such purposes—

(i) the reasonable needs of the industry, of assistance from the State
and the manner and extent of such assistance and cost thereof
to the State,

(ii) regulation of the industry and control over its management by the
tate,

(iii) any necessary re-organisation of the industry;

(e) the desirability, practicability and economic consequences of the
operation of the said air services under State ownership end
management, either direct or through a body corporate, and the
cost of acquisition of such ownership.

STATEMENT

After the end of the War, there has been rapid expansion of civil air transport services
in India. While there has been concurrent growth in the amount of traffic carried by air,
in passengers, freight and mail, the Goverument of India have noted with some concern
that the air transport industry has not found stability. The importance of a well-organised
system oi air transport in the Communications net-work of any modern State is too well
umderstood to need special emphasic. The Government of India consider that msasures
should now be taken to ensure—

(a) that the operation cf air services is placed on a firm economic footing; and

(b} that the future development of air transmort proceeds on sound and healthy
lines.

For this purpose, they have decided to set up a Committee to make a review of the present
state of air transport in India and advise Government on the best lines on which future
development might be organised. The Committee will be constituted as follows :—

Mr. Justice Rajadhyaksha, Judge of the Bombay High Court—Chairman.

Me. H. L. De, Member, Tariff Board

M.. R. Narayanaswamy, Joint Secy. to the Government of India, lMembors
Ministry of Finance. J

A representative of the Director General of Civil Aviation and one of the Indian Air
Force wili be attached to the Committee as Advisers. Efforts are also being made to
obtain the services of a foreign exper! with wide experience of technical. financial and
traffic organisation in air transport, as a third Adviser to the Committee.

Mr. K. V. Venkatachalam, Deputy Secretary to the Government of India, Ministry of
Gommunications, will be the Secretary of the Committee.

Q. The A=*ajled terms of reference of the Committee will be as follows :—

To encnite into and repert npon and to make recommendations in regard to the follow
ing matters, viz.,—

(a). the present state of the air transport industry in India in regard to both intera
and external services;

(b) the short-comings, if any, in the organisation and ma t of the industy; :
#hole or in regard to any individual company or companies; ’

tc' the major diﬂic\:lﬁu and defects in the industry as at present comstituted;
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(d) the ma ter in which Indian air services, internal and external, could best be
operated with the maximum econemy, Laving due regard to all relevant factors, -including
passeuger fares and freight "and mail rates, during the -5 years 1950-54, providing also for
adequate Gevelopment of the air services and, for such purpose,—

(i) the reasonable needs of the industry of assistance from the State and the manner
and extent of such assistance and cost thereof to the State,

(ii) regulation of the industry and control over its management by the State,
(ﬁi) any necessary reorganisation of the industry;

{ej the desirability, practicability and economic consequences of the operation of the
said air services under State owner-ship and management. either direct or, through a body
corporate, and the cost of acquisition of such ownership.

DELHI ROAD TRANSPORT AUTHORITY BILL—contd.

Mr. Speaker: The House will now proceed with the further consideration
of the following motion moved by the Minister of State for Transport and Rail-
ways, on the 3rd February:

“That the Bill to provide for the establishment and regulation of a Road Trausport
Authority for the promotion of a co-ordinated system of road transport in the Province of
Delhi, as reported by the Select Committee, “be taken into consideration.”

Pandit Balkrishna Sharma (Uttar Pradesh): The Bill before the House is
ay important piece of legislation. The Minister of State for Railways and
Transport very lucidly placed before us its salient features. For the last
thirty yvears and more, the question of transport, particularly the State ma-
nagement of transport and railways, has been before the country, and st long
last, it has been decided that the transport services and the railways should,
so far as is possible, be under State management. On account of the great
competition started in transport by motor vehicle operators, the question, as
to whether such free competition of private vehicle owners with the State
managed railways could be tolerated, came before this House, and it was de-
cided on principle that even road transport should be taken over by the State.
With this end in view, we had a Bill in regard to the co-ordination %rail and

road transports. In regard to the province of Delhi, the question w8s agitat-
ing the minds of many hon. Members of this House when the G.N.I.T. was
in the field, and it was ultimately decided that Government should fake over
this concern under the name of ‘‘Delhi Transport Service’’. Even
though it was taken over, it was felt that in order to run it efficiently an auto-
nomous body should be created, and as a result of that decision, the present
“Delhi Transport Authority Bill” is before the House.

I have carefully gone through the various provisions. It is a very well
conceived piece of legislation and there is not much in it that can be smended
or changed. However, certain hon. Members wha were on the Select Com-
ittee raised certain objections to the form in which the Bill has emerged out
of the Select Committee. As you will see, the constitution of the D.T.A. is
given in clause 4. It will consist of one member to be elected by the Delhi
Municipality, one member to be elected by the Delhi District Board, one
non-official member having experience in transport selected by the Central
Government and three officials, the Chief Commissioner being the ex-officio
Chairman. The criticism has been that this Authority will not be a responsible
hody, hecause the members are not all of them whole-timers. My hon. friend

'{‘rpf. Saksena has emphasized the need to have at least five whole-time n:em-
bers, B

. _Hig argument in favour of this proposal is that when we are creatgié ar
independent autonomous atithority., we should see to it that there arenem-
bers, whole-timers, experienced people who will devote their time and energ:
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for the efficient running of the transport servi¢es.in the province cf Delhi.
Professor Saksena has quoted mn support of his argument the British Trans-
port Act under which has been created a Commisision to run the whole trans-
port services of Great Britain. My contention is that it is not necessary for
us to create an authority like that for the simple reason that here we are creat-
ing this Authority for operation of services in a very limited area, the province
of Delhi or some adjacent areas to which it may be extended at a future date.
It would, therefore, not be proper that we should create an authority which
“will not be in consonance with the ares in which it will be operating.

The hon. Minister of Stats when he was presenting this Bill for the consi-
leration of the House very aptly remarked that the creation of such an autho-
rxity will be disproportionate to the scope of this particular Authority. It has
been said, Sir, that if we do not create an authority like that, then it will not
be possible for us to fix the responsibility on any one particular person if
something goes -amiss with the working of the Authority, or the Authority
losses, say, to the tune of Rs. 40 or 50 lakhs in ite working. It has been said
‘that the General Manager under this Act will be only an officer of the Autho-
.city, who will, of course, attend the meetings of the Authority, but will have
a0 vote. He will be only an officer who will have to carry out the orders of the
Authority. Because the merabers of the Authority are not whole-timers, be-
«ause the Chief Commissioner who is the Chairman happens to be a man with
imultifarious duties to perform, and because other members of this Authority
awill be elected members either from the municipal committee or the district
“board, or nominated for the purpose by Government, Government will not be
-able to lay its hands upon anyone if anything goes wrong with the working of
the Authority. This has been one of the main arguments on which Professor
‘Sakseaa suggested in his Minute of Dissent that there should be someone in the
Authority who should be held responsible ultimately by the Central Govern-
ment if anything goes wrong. Professor Saksena, it seems, has not been able
4o realise the whole set up f this Bill before us. If you look to the vurious
seetions of his Bill you will find that the Bill has been so conceived that the
‘Central Government at every step can pin down the men if anything goes wrong
~with the working of this Authority. I say so because sections 20(3), 23, 89, 41,

:42, 43 and 49 clearly give power to the Central Government to direct the
-affairs of the Authority In such a way that it will not be possible for the Autho-
ctity to shirk its responsibility and if the Central Government finds that the
.Authority is not properly working it can take over the work of the -Authority
wand make someone responsible for its working. Section 20(8) while defining the
power of the Authority says.. ‘“Nothing in this section shall be

12 Noo¥ ' istrued as authorising the Authority except with the previous per-
wmission of the Central Government,—'’ to do certain things. Here the Central
Government have definitely kept power to direct the Authority to do or not
#0 do certain things.

Then again in section 28 it has been provided that no sanction shall be
accorded by the Authority to any schemes estimated to result in a capital
expenditure exceeding Rs. 50,000 without the previous approval of the Central
Government. What I want to point out to the House is that the whole set up
.ef this Bill is such that it is not actually necessary that we should create an
Authority which should consist of whole-time members. As in section 23, so
-jn section 20 the Central Government have kept ample powers with them to
direct the work of the Authority, to withhold sanction to any scheme which the
Authority may place bafore the Central Government for consideration and to
timib the power of the Authority not to exceed any expenditure which is above
PRs. 50,000. Thus, you will see that ample safeguards have been provided in
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this Bill for the working of the Authority and, therefore, to suggest that a Com-
mission as is contemplated in the British Transport Act of 1947 should have
been created here does not seem to me to be in consonance with the spirit in.
whichl this Bill bas been conceived.

If you turn to section 89 of this Bill, you will find that the Central Gow-

ernment have again kept sufficient powers with themselves. Section 38(1)
runs:

‘“The Central Government may, after consultation with the Authority, give to the
Authoritf general instructions to be followed by the Acthority, and such instructions may
include directions relating to the condition: of service and training of its employees, wages
to c‘f paid to its workers, reserves to be maintained by it and disposal of its profite and
stocks.”’ i . . . .

Again section 41(1) gives power to the Central Government in these terms:

“I've Central Government, with a view to satisfy itself that the powers and duties of
the Authonty under this Act are being exercised and performed ghraperly, may at any
time institute inquiries into all or any of the activities of the Authority.” -

Sections 42 and 43 give power to the Central Government to control & park
of the undertaking of the Authority or even to supersede the Authority. My
object in drawing the attention of the House to these sections is that the man-
ner in which this Bill has been conceived amply justifies the course that has
been adopted in this Bill and that it is not at all necessary for this House to
think in terms of creating a Commission contemplated by the British Trans-
port Act.

Then again, Sir, it has been pointed out by the critics of this Bill that it
says nothing about determining the conditions of employment of labour and
that it leaves this gap. 1 have, after reading carefully this Bill, come to
the conclusion that this contention also cannot hold water. If vou will
look at section 89, to which I drew the attention of this House a niinute ago.
it has been clearly laid down that the Central Government may give directions,
to the Authority in regard to the conditions of service and training of its em-
ployees, wages to be paid to its workers, reserves to be maintained by it and
disposal of its profits or stocks.

Here the Government have taken power to give such directions to the
suthority as they deem fit. It means that it is not necessary for us in this
Bill, as has been suggested by ocertain friends, to elaborately lay down the
various sections of the British Transport Act of 1947. The Central Govern-
ment can direct the authority to make regulations in regard to the conditions:
of service of the workers, in regard to their training and so on. Moreover.
section 20(c) I believe provides for the employees suitable conditions of service.
including the establishment of provident fund, living accomrhodation, place for
rest and recreation and other amenities. Therefore. it seems to me that- it is
not at all necessary to lay down in detail the various provisions of the British
Transport Aet-of 1947. Clauses 20(c) and 89 of this Bill amply provide for
all the amenities that may be given to the workers.

Sir, it may be said that herein we have not provided for any machinery-
for settling the disputes which might arise between the Authority and the, work-
ers. My reply to that is that the various labour laws which we have made-
contain the necessary machinery for the purpose. Therefore I see no point in
the contention of my hon. friend who opposed some clauses of the Bilk on this
ground.

¢
My friend Mr. Sidhwa pointed out that the Bill has not made provision for
the jssue of season tickets and passes for the clerks and other emploveer of
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the Central Government. If he had only referred to clause 26, he would
have found that it provides for the issue of passes. * It says:

“q

Subject to any regulations made under this Act, the Authority may authorise the issue
of passes to its employees and other persons either free of cost or at concessional rates and
on such conditions as it may deem fit to impose.”

There is no ground for any section of the House, labour sympathisers or
others, to find fault with this piece of legislation. The object of this measure
is & laudable one, in that it provides for satisfactory arrangements for runn-
ing the transport service in the province of Delhi.

I have given notice of some amendments to the Bill.. Some of these have
been informally accepted by the hon. Minister and, as regards the rest, I
hope he will see his way to agree with them when 1 place them before the House
at the proper time. I support the Bill.

Shri Kamath (Madhya Pradesh): I reluctantly have to strike a somewhat
different note from that of my colleague. Pandit Sharma. Though I am in-
clined to.congratulate the Minister of State for Transport and Railways on the
intentions which have actuated him in bringing this Bill before the House, I
cannot equally heartily felicitate him upon the way he has tried to execute
those best of intentions. The way he has gone about this business reminds
me of the old spirit which was prevalent in the British regime to which we
have bade good-bye. Yet, somewhere in the nooks and corners of the Sec-
retariat that spirit seems to linger and in the minds of some of our senior
Ministers. Let me illustrate my point. This Bill, as my friend Pandit Bal-
krishna Sharma has st#ted, is a small piece of legislation. Yet. its basis is a
fundarental one of policy. It seeks to nationalise road transport in the
province of Delhi. The point at issue therefore is how our Government, when
seeking to nationalise this transport in Delhi province or, as the Bill says.
‘in any extended area,’ are going to carry out their intentions in actual prae-
tice. T refer to clause 19 of the Bill. What is the general duty of this Autho-
rity which will be constituted by Government? The clause runs thus:

“It shall be the general duty of the Authority so to exercise its powers under this Act
as progressively to provide, or secure or promote the provision of an efficient, adequate,
econonfical and properly co-ordinated system of road transport services for passengers and
goods in the Province of Delhi and in any extended area.”

Mow, the people to whom this service will cater are the residents cf Delhi
numbering hundreds of thousands. My friend Shri Santhanam has become
practically a Delhi-ite or Delhiwala and T am sure he has in mind the woes
and sufferings and the misery of the immense Delhi population in regard to
transpért between old and New Delhi and the adjoining areas. He has written
so much in the past upon this subject in the paper to which he devoted o
good number of years of his valiant service and has drawn the attention of
Government on more than one occasion to this particular aspect of Delhi life.

When Mr. Santhanam brought forward this Bill, I expected that some of
the old intentions and motives which animated him when he was not a Minister
would find an adequate place in the body of this Bill but unfortunately I have
to record that my expect-tions have not been fulfilled. There is of course al-
ways time to change or redeem one’s mistakes and I suppose when this: experi-
ment fails—I hope it will not fail—if this experiment fails, they will bring up
another bill to set right the defects that have crept into this measure. That
seems to be the outlook of the Transport Ministry. What did they do with
the Railways? They stuck to the old classification for some months, then
changed it to I, IT and III with Second Class- Sleeping accommodation.

ad
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Pandit Balkrishna Sharma: We were very enthusiastic about if.

Shri Kamath: I do not know how the blame is to be apportioned and how
-much goes to whom—I do not know nor do I wish to go into it now. Of course
ultimately in every matter Government has to bear a major part of the credit
or debit. When something good is done even at our instance, the credit goes
to Government and I do not grudge it. They might have got a cue from us
but they are our own trusted, well-tried worthy representatives and we do not
grudge it. I for one do not mind in the least giving all the credit to them, but
at the same time if they ure good and true men, they must also take their shdre
of the blame when an undertaking fails. This is in the natural course of human
conduct. We all know how the Railways tried the experiment and failed and
bow they reverted to the old system: Government however do stand -on pres-
tige and it is necessary that the Government must not suffer in prestige and
they have now introduced a new Secozu Class Special on which I congratulate
the Ministry. One good thing they have learnt from the British is to stand
on prestige. I feel happy over this termination of the experiment on the
Railways and I hope they will stick to it. That is the impression abouw the
Transport Ministry. I do not know how the two Ministers share responsibility,
but I hope in this case at least, as it is introduced by Mr. Santhanam. I sup-
pose he is willing to shoulder the blame.

This is again an experiment regarding transport system of Delhi. Why did
I say my friend is still actuated by the old spirit and he has not caught up
with the spirit of Republican India? I would not be surprised if a senior Minis-
ter had been actuated by the old spirit but I was rather sorry to see that my
friend Mr. Santhanam could have been guilty of this. Let us turn to Scction
4 of the Constitution for the Authority. The Authority will consist of 7 mem-
‘bers as follows: ’

(a) one member to be elected by the members of the Delhi Municipal
Comunittee;

(b) one member to be elected by the members of the Delhi District Board;

(¢) one non-official having experience in transport, industrial. commercial
or financial matters, to be nominated by the Central Government;

(d) three officials of whom one shall represent the Ministry of Finance,
to be nominated by the Central Government; and

(e) the Chief Commissioner of Delhi who shall be, ez-officio, Chairman.

Now we shall do some simple arithmetic about this and you will find that as
‘many as five members of this Authority will be officials or nominated and twe
viz., one member of the Delhi Municipal Committee and the other of the Dis-
trict Board will be non-official members on the Committee. It is reminiscent cf
the old Committees that used to be constituted in the Districts when the Deputy
Commissioner or the Collector was the ez-officio Chairman and some other
Honorary Magistrates or Tahsildars were nominated on the Committee and a
listle slice of non-officialdom was thrown in. I fail to see why this Authority
which will be responsible for the transport system of Delhi and which will run
this nationalized industry so far as Delhi is concerned, why on this the people
of Delhi who will use this service—the vast masses of them—have not found an
adequate place. It is wholly repugnant to the spirit of the age and I appesl to
my friend Mr. Santhanam and also Mr. Avyangar who I suppose guides him in
many matters whenever—if at all—he goes wrong, I appeal to them to catch
up with the spirit of the age and see that we who speak so much in the name
of the common people implement our intentions in practice. When it comes
“to actual implementation, the will seems to get paralysed. I wonder why this
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malady this sudden fit or spasm—should overtake us when we come to im-

plement our intentions. Out of seven, could you not have given four to non-
officials? Why do you want these three officials? The Finance Ministry official.
"may be necessary, but why do you want the other thres officials? Are all these-
really, in touch with the people of Delhi, I wonder? Of course they are doing
very good work in the Secretariat and they are disposing of files but how far
have they contact with the people’s difficulties and complaints? An English
writer, Mt. Francis Yeats Brown, he was in the Army here, turned to Yoga and

returned Home. He writes in his book that the essence of the British regime
was, you lose yourself in piles and piles of files and lose contact with the peo-

ple. Here the same old spirit has been brought into operation. The Chairman.
will only be a dilettante Chairman and he has no time for this work. He has

umpteen engagements everyday. Do you mean to say that the Chief Commis-

sioner of Delhi will be able to devote all the time and energy required for this?”
Could you not find in the whole population of Delbi, among non-officials, one

competent man to devote the whole of his time and energy to this task by the

success or otherwise of which your nationalization policy will be judged. If this

fails, Government might say we have tried and failed in Delhi and so, no nation-

alization. That will be condemnation of nationalization, but it would be unfair.

You start with wrong instruments and unworthy instruments and then you say

it has failed.

The thing should have been taken in the right spirit. and you should have
taken a man who can devote his whole time and energy to this work. There-
must be at least half-a-dozen persons in the non-official world of Delhi who
can take up the chairmanship of this body, and I do not know who misguided
our Minister into laying down here that the Commissioner of Delhi shall be
the ‘ex-officio chairman. Even now it is not too late to make a change, and
let us hope that wiser counsels will prevail during the discussion and the neces-
sary amendment will be made. I do not mind the Commissioner being there,
but he should not be the chairman. The same difficulty arose when we were -
discussing the Electricity Board and the hon. Minister Shri Gadgil told us that

- he could not find a whole-time chairman for the Eelectricity Board. Am I to
understand that the whole population is 8o barren, that out of the three hund-
red millions, Government cannot find one man competent enough to devote his.
whole time to this task? Then I would say, we were not fit to run the gov-
ernment. That is what I feel. An ex-officio chairman will be a dilettante
chairman.

And why is it that there is no provision for vhe representation of labour ou
this Board? We swear by labour and say we have the welfare of labour at
heart, but why not give one place in the Board for a representative of labour?-
‘We would not have lost anything. The heavens would not have fallen. On the-
other hand, it would have had a fine psychological effect and my friend Prof.
Saksera and some other hon. Members of this House would have been satisfied.
Why not the Government show their intention in some real action, andynot
mere words? When it comes to framing a Bill, labour is completely forgot-
ten, they are not in the picture anywhere. I do not know whether this point
was discussed in the Select Committee at all, and if so whether any member~
suggested it and whether the Minister or the Chairman brushed it aside lightly -
saying that it would be taken up later on, as it is the habit in Select Committees.
“It often depends upon the member from whom the suggestion comes. If he is
habitually troublesome...........

Minister of State for Transport and Railways (Shri Santhanam): Sir, T do not-
think the hon. Member is entitled to cast reflections on the Select Committee,
especially the Select Committee, which went into this.
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Mr. Speaker: I think the objection raised is quite valid. The hon. Mem--
ber should not cast aspersions on the manner in which discussions are carried on
in the Select Committee. We all take it for granted that all of us are honest,
earnest and sincere.

Shri Kamath: If you object, Sir, I do not mind withdrawing the words 1
said. But my point was whether any Member of the Select Committee made
the suggestion that............ :

Mr. Speaker: That will be going into the details of the proceedings of the-
Select Committee into which we ordinarily do not go.

Shri Kamath: Are the proceedings entirely secret?

Mr. Speaker: No, but it is the convention that they should not be referred
to or made public in the House. '

Shri Kamath: Well, if that is your ruling, I have nothing to say. But my
question was who is responsible for not including a representative of labour on
this Board, when the large mass of the people of Delhi who are benefiting by thig:
service are, what may be called the middle class, the lower middle-class, and the
proletariat—if that term be not offensive to Government. But so far as thase
people are concerned, there is nowhere any mention of them, no place for them-
in this Bill. They do not fit into the picture at all. And the grudging repre-
sentation t6 non-officials is just two out of seven.

[Panprr TrARUR Das BHARGAVA in the Chair]

I think it would have been better to have given no representation at all tc.
non-officials, than a paltry two from the Delhi Municipality and District Board..

Shri B. Das (Orissa): One Deshbandhu Gupta is quite enough.

Shri Kamath: If one Gupta is quite enough, then one Shri Santhanam is
quite enough for the whole work, why have this Board or authority at all? After
all we are a democratic government. Of course I have regard for the capacity
of Shri Deshbandhu Gupta, but we are a democratic government and we swear
by democracy, and I feel this aspect of the matter has to be considered, even at
this late stage, and attempts should be made to see that on this Authority offi-
cials do not have a preponderating voice.

I have heard time and again the Prime Minister saying that there is no differ-
ence now between officialdom and non-officialdom. To a certain extent T agree
with the Prime Minister but my point is that assuming that our officials today-
are as patriotic as anybody here or at times even more patriotic, officials have
no time to be in contact with the people. Not that they do not want to come in
contact with the people but they are so busy with their own affairs in the secre-
tariat that they cannot find time to be in as close touch with the people as we-
can. T do nol mean to cast any aspersion upon the officials that they are in
any way less patriotic or less actuated by a sense of service to the country. 1
must pay & tribute to most of them. There is perbaps none among the officials
today who is not actuated by the best of motives towards the country and whe
is not filled \with a sense of service and with the zeal to serve the country to the
best of his capacity. I hope the Minister has understood my point, for 1 find -
him engaged in conversation with his friend. I hope he will direct at least nne
ear to me and the other may be directed to his colleague. I do not want bLoth
his ears: one will do. I hope Mr. Santhanam will consider this uspect of the-
matter ........

Shri B. Dag: Thou shalt lend thine ear and not “‘ears.”
Shri Kamath: 1t depends upon whether the ear is efficient or not.
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The D.T.S. which the Government have been running since May 1948 is
now in the second year of its life and opinions are divided as te whether its
infancy has been really strong and healthy. There have heen complaints from
"various quarfers that the D.T.S. is not as efficient as it might be. There is plenty
of scope for improvement. I am sure that is precisely the reason why Mr.
Santhanam has brought forward this Bill to make it absolutely efficient, as
-efficient as an American venture can be. I am tcld that nowadays ‘‘American’’
is the last word in efficiency. We have to bring it up to that standard of
American efficiency. But I have heard complaints, even as late as two
months ago, in December last, from a friend of mine. He took one hour and
fortyfive minutes to reach Delhi University from Curzon Road. This happened
20t once but twice to him and I do not know whether it was due to the lack
of punctuality on the part of the buses, a habit to which many of us are prone.
‘Or I do not know whether it was due to the insufficiency of the number of
buses. Bombay is certainly far more efficient than Delhi and we get there
:buses at frequent intervals. Here you are suppoéed to get a bus at an interval
i half an hour but that haif an hour sometimes lengthens itself, so that people
are put to great inconvenience. After all the buses cater to the people’s con-
venience and fo they must be made to run punctually and regularly. Also
if the number is inadequate Government should try to set apart a little meney
for that purpose. I wonder if my hon. friend Dr. Matthai will not be willing
4o give Mr. Santhanam that money: at least some money may be diverted
from tractors. I do not know whether they are so important. that nothing
could be spared from that account. Crores of rupees are spent on river valley
projects and I do not know whether Dr. Matthai could not give three or four
lakhs to get a few more buses for Delhi and that money can be used in the
best way. A State is judged by the capital city. People always say ‘‘Your
capital is such and such: what can you expect in the provinces and the mofus-
sil.”” People say that there is black-marketing right round Cannaught Circus
where people indulge in this anti-social practice without the police and the
C.I1.D. being able to check it and how can we expect them to check it in the
States? If buses run badly right under the nose of Mr. Santhanam how can
things be better elsewhere? I do not know whether he has used them io
test whether they are punctual but if he does, it will be a useful experiente
to him. 1 would suggest to him that he travel incognitio. He might change

* his dress or whatever else he wants. e might take the D.T.S. by surprise
one day and I am sure he will have a very delightful and delectable experience
of the transport service. The suggestion is not made in a lighthearted vein
but in a serious way for that is the only way in which he can find out things
for himself. Stories have been told of Haroun Al Rashid in the ‘Arabian
Nights’ that he used to move about incognito :. also that Sri Rama moved sbout
in Ayodhys incog. Coming to present times Mr. Rafi Ahmad Kidwai . visited
post and telegraph offices incognito and there tried to pull up those who were re-
méss. Mr. Santhanam may take his cue from Mr. Kidwai if not from Haroun
Al Rashid of olden times or if he does not want to emulate his contemporaries,
he can ab least follow the example of Shri Rama. .

1 agree with my friend Mr. Saksena that the chairman or the General
Ma-ager must be a wholetime member of the Authority.  There is no point
in distinguishing between the Chairman and the General Manager so far as
this authc.ity is concerned. After all the Ministry is there to pull up people,
or even to dismiss officials who are careless and negligent. I do not exactly
see why the Clief Commissioner is brought into the picture at all. You can
havs a.mon-official who could devote his whole time. It would be far better
“to have at lenst three wholetime members, and not all of them mere dilettantes
who will do nothing, who will come for half an hour ‘in’the evening, have a
-cup of ted, samosa and biscuits, have a chat and go home; aqd huses w111‘ ply
as usual. It is not the right way to deal with this organisation. It is a
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serious and vital problem and you canuot afford to tinker with it. You have
$o deal with it with all the earnestness at your command. But why, when
you have the problem on hand, this weakness of will or paralysis? Are you
not strong? I am sure you are all strong, all the members of the Treasury
Bench. Not only are they strong in their collestive capacity I am sure
Jindividually also they are strong. The strength of a chain is as much as its
weakest link. If one Minister is weak, it would affect the entire Cabinet. But
every one of them is presumed to be efficient, considering that the Cabinet as
8 whole is so strong. Mr. Santhanam has been in the thick of the fight duting
the last so many years. Why not bring that spirit to bear upon this smnall
measure and also see that the wmeasures which are brought before this House
at least in the future conform to the spirit of the age, the spirit of domocracy,
©f Republican India, and bid good-bye to the old ruts and old grooves and leave
them: far behind?

Shri Deshbandhu Gupta (Delhi): He is Minister -Santhanam now.

Shri Kamath: In my judgment a Minister is he who ministers to the wants
of the people.

An Honourable Member: You are our ‘minister’.

Shri Kamath: I do not lay any claim to that. "I remember a saying of
Jesus Christ. He said ‘I have come to minister, not to be ministered unto’.
In that sense 1 look upon all my friends on the Treasury Bench. If they want
to be ministered unto, then I for one would not be a party to such a trans-
action, but if they want to minister, my wholehearted co-operation is there.
1 believe that has been the spirit which has guided them to a large extent so
far, but certainly it must guide them more and more in this age on which we
are launching.

There is another aspect to this Bill. It appears that when the Govern-
ment took over the D.T.S. from the old G.N.L.T. they did not retain the old
General Manager but appointed a new General Manager. 1 do not know
whether that new General Manager had adequate experience to cope with the
task and why the old General Manager who had lot of previous experience
shouid have been asked to quit.

’

Shri Santhanam: I may inform my hon. friend that the so-called “‘new
General Manager has been replaced by a ‘newer’ General Manager.

Shri Eamath: I am coming to that. They are going on appointing ‘new’
and ‘newer’ men without, I suppose, caring to find out how much experience
they have got and they are carrying on such experiments without any thought
for the sufferings and sorrows of the people. If the General Manager of the
old G.N.I.T. was not retained, why was it so? We see in the Secretariat all
the old men who have served the Government right from 1920 onwards, who
have perbaps served the British Government with an excess of zeal. They
have been retained, they are ruling the roost. And they are even sometimes des-
cribed as the ‘pillars’ of the Government—some of them—but who perhaps
in a really revolutionary set up would have been given the sack. But they are
there. My hon. friend Mr. Santhanam says, as if to justify his own ‘new’
policy, that there was a new one and that we have a ‘newer’ one now. I am
sure th: time is coming for the ‘newest’ General Manager. But I hope the
time will not be so near and that it will be for some years at least that this
‘hewer’ General Manager will be given a trial. But was there really any
eerious charge against the old General Manager? Was he incompetent?

Shri Santhanam: Mr. Chairman, has this -any relevance to che Bill? We
arc not discussing individual issues.
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D ’Fléri')xamathi May I submit that I was discussing the whole set up of the

. Mr. Chairman: I was myself thinking whether it is all relevant. We are
discusing the provisions of the Bill and not particular persons or even the-

policy of Government to appoint new managers or keep old managers. 1 would:
request tho hon. Member to come to the Bill. '

Shri Kamath: Am I not competent to discuss the whole background againsé
which the Bill has arisen?

:I)r. Chairman: But the personality of the General Manager is not rele-
. vant!

Shri Kamath: I did not mention his name at all; I do not even wish to-
know his name.

Mr. Chairman: It is not a question of the name. The question is that we
are discussing the principles of the Bill and not considering the personalities of’
the State. The general effect of the proposed changes in the law may be
discussed but not this manager, that manager, new manager and so on.

_ Shri Kamath: T believe it is after the experience gained by the Government
in running the D.T.S. subseugent to the appointment of the new General
Manager that this Bill has been brought forward. It is very good and fortu-

nate that as a result of that the Bill has been brought. Anyhow I do not waut'
to press that point further.

If you turn to clause 49 of the Bill it says that ‘‘the Central Government
may, by crder in writing. exempt all or any of the vehicles of the Authority
from the operation of all or any of the provisions of the Punjab Motor Vehicles
Taxation Act, 1924, as extended to the Province of Delhi’’. To my mind this
s« a pernicious principle to exempt any organisation or institution from the
payment of tax. I find my hon. friend Dr. John Matthai approvingly smiling,.
and I am inclined to think he is in agreement with me on this point. The
House wiil remember that when the question of the Governor General's salary
was discussed in the House—the salary of the Governor General was the subject
of a Bill—Mr. Santhanam—I suppose it was prior to his becoming a Minister—
himself was opposed tc the exemption of the salary from Income-tax. Applying
the same principle here I wonder why any vehicles should be exempt from the-
payment of the registration fee or other taxes under the Motor Vehicles Taxa-
tion Act. If at all we give any exemption is any proportionate reduction in the
fares also contemplated? That is nowhere stated. There is a complaint that
ihe fares are ‘0o high for some class of the population. If as a result of this
geace on the part of Mr. Santhanam or the Transport Minister something could
be done io reduce the fares, then fhe people would not complain. But you
give the Authority every facility, you give them exemption from taxation for its:
vehicles, vou do not have a labour representative on the Authority, and then
you retain the fares as they are. I do not know whether they are sought to:
%e increased. About that I suppose Dr. Deshmukh will have something to
eay, when he speaks. But these are some of the aspects of the Bill which do-
not appeal to me. I for one feel that the Bill could have been cast in 2 differ-
ent ranner, in conformity with the spirit that is guiding us today.

One last poirt and I have done. Clause 20 of the Bill refers to the powers:
of the Authority. Among them is the power embodied m sub-clause (c), _“t.o'
provide for its employees suitable conditions of service including_the establish-
ment of Provident Fund, etc. ete.”” My hon. friend Mr. Balkrishna Sharma,
it T remember aright, mentioned that so far as labour is concemed,‘ all the
regulations of the Factery Aot and other cognate laws will be s.pphc’able to
shemy. But here this clause gives power to the Authority to provide for its
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«emgloyees ‘‘suifable conditions of service including Provident Fund, living aec-
‘commodation, places for rest and recreation and other amenities’’. If this
Bill had laid down that whatever the Authority does should not be inconsistent
with or repugnant to the provisions of the Factory Act or other similar legis-
Jation it would have been very salutary.

Pandit Balkrishna Sharma: May I point out that this section 20 does nob
-override any of the provisions which have been made by this Parliament under
the labour laws, and therefore it is not necessary to mention all that Mr.
Kamath wants to mention here?

Shri Kamath: Unless ii is clearly defined in this measure that such and
:such a thing will come within the definition of a ‘factory’ as mentioned in the
Factories Act, naturally that law would not apply here. I do not know exactly
‘the legal position but that is my feeling, namely that unless the Authority and
‘other bodies here are so defined as to be governed by the labour legislation
referred to above or any other laws already enacted, I am afraid that the
Authority will try, under sub-clause- (c) of clause 20, to override the facilities
or benefits that have been otherwise granted to labour. That is my fear. 1
‘hope that I am mistaken and that ultimately it will be found beneficial to the
workers. but I do express my misgivings about the working of this sub-clause
(c) of clause 20. Therefore, unless that point is made clear somewhere in this
Bill, the employees may not put their heart into the work, and again and
again we may be in for strikes which have agitated the labour world in recent
‘times. We want to avoid that because this is a utility service, and people
would not like to be faced with strikes that may be resorted to by the workers
in this Delhi Transport Service.

Then;. Sir, let me mention one little point. That is about the issue of
passes under clause 26. I wonder whether it is feasible or practicable to lay
down that passes or concessions will be issued to people in certain income
-groups: not merely to Secretariat Clerks or other groups, but to certain income
groups who may be entitled to them or would at least have preference.

Pandit Balkrishna Sharma: Among Government employees?
Shri Kamath: No, all people.
‘Shri Sidhva (Madhya Pradesh): Monthly passes to Government servants!

‘Shri Kamath: Mr. Sidhva probably says that in his minute of dissent and
T hope he will be able to throw more light on this in the course of his
-speech. I suggest that it may be considered in the same way for instance,
as the sugar ration was recently arranged to be issued according to income-
groups—4 chattaks for the income-group of Rs. 250 and below, and so on, but
increasing with the income. Here in this Bill we may consider whether such:
income groups would be entitled to the season ticket or the concession or the
passes as those who have no other mode of conveyance, not even perhaps a
«eyele. The number of cyclists has been increasing for some time,—to the cost
of th> motorist because they do not observe the rules of the road. Even then
cyelss are not easily purchasable these days, because the salaries and wages of
these income groups have not increased corresponding to the cost of living.
‘Therefore, it might be seriously considered by the authorities whether the passes
and concessions should not be issued to people in receipt of incomes below a
«ertain limit. :

Sir, I am not very happy over the Bill that has been brought before the
House. I cannot support it wholeheartedly because much has been‘ omitted
and much that could have been easily done has not been done, and much of
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the old spirit which is }'epugnaht to us is still reflected in this measure. There-
fore, I hope even at this late stage the House will see its way to changing some
of the provisions of this measure so that the Delhi Transport Service will truly.

reaily and absolutely cater to the convenience of Delhi people and ‘of any ex-
tended area as provided in the Bill.
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The House then adjoutned for Lunch: till Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock.

[MR. SpEAKER in the Chair.]

Shri Sidhva: :‘When this Bill was originally introduced, 1| was opposed to
the very principle of creating an Authority. When the Government have been
managing -quite efficiently and-satisfactorily the Railways involving an invest-
ment of Rs. 700-crores, T do not understand why there should be this transfer
of power fram the Government to an Authority in respect of a concern which
only involves Rs. 40 lakhs. However, since the principle has been accepied
by the House, I have no alternative but to agree. As regards the creation of

this Authority, I must admit that a great deal of improvement has been effected
by the Select Committee on the original Bill.

My hon. friend Mr. Kamath made a certain grievance about the composition
of the Authority, which we all appreciate. In the Select Committee, we did
try our best to see that the Authority is composed of as large a number of
peopie’s representatives as possible. Personally, I would have preferred
larger number of municipal members.

Shri Tirumala Rao (Madraé): You are prejudiced in their favour.

-Shri Sidhva: I would have also preferred a seat being given to the Passen-
gers’ Association. Unfortunately, this was not acceptable to the Minister of
. Stete and the seat has been given to the Delhi District Board. The Munici-
pality is the representative of the people, and the Delhi Transport Service
runs within the municipal limits, and there are three municipalities in Delhi
I do pot therefore understand why the District Board has been given a seat.

Shri Tirumala Rao: The Municipality extends to the whole of Delhi ad-
ministrative area, which includes the Delhi District Board also.

Mr. Speaker: Order, order. Let him proceed. These cross questions and
anewers do disturb the trend of the debate and even upset the link of the
speaker’s ideas. It is better that every speaker is ullowed to proceed with his
argument in the manner he likes and hon. Members wait for their opportunity
to- reply. .

Shri Sidhva: I was stating that the Bill as reported by the Select Com-

mittee is, on the whole, an improvement, although it may not be prefect and
entirely according to our likings.

People often point out that private concerns are run more satisfactorily,
more efficiently and more economically, than Stake managed concerns. -Ever
since this Delhi Transport Service was taken over by the Government, not
only has it improved but the members of the public have had a voice in it
This is a striking instance of the success of Stute management. T want to ask
my friends who extol private management: Where does the public come in?
Thay say that when the Bombay Telephone Company was in private hands.
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it worked more efficiently, and now that Government have taken it over, it is-
most unsatisfactory. I am not prepared to accept that statement. It is only
under State management that the people can have a voice. It is the Stats
that looks to the betterment of the people, and not necessarily to the profits.
The State can run a service efficiently, at the same time profitably, but there
is a fundamental difference between a public concern and a private concern.
According to the Minister of State, this D.T.S. has shown a profit of Rs. 10
lakhs after it was taken over by Gevernment. 1 am sure that when time
passes, it will work in a systematic and methodical manner and make even.
more profit. This experiment is really a good augury and we all welcome it.
1 am prepared to accept that there are many defects yet and I shall try tc
show some of them. But we must admit that this is a successful experiment.

I am glad to say that after the recent appointment of a new General
Manager, who seems to be an experienced mun and has been brought from
Hyderabad, things have improved. He is really an efficient gentleman. But
as far as the maintenance ot these buses is concerned, 1 am afraid much is left
to be desired. I can tell my hon. friend that if he does not devote serious
attention to maintenance and upkeep, these -Rs. 40 lakhs which we have in-
vested will become scrap in a very short period. Could you imagine a fleet of
300 buses plying today without a proper workshop and proper management?
The result is that even in the buses which have been recently introduced, glass:
panes have been broken; floors have been tampered with; mudguards have been
dented; and when they come out in the morning they are very dirty. The
buses in Bombay and even in Hyderabad are maintained in a far superior man-
ner. There is no comparison between them and the Delhi buses. They come
out from the workshop in the morning neat, clean ard in every way tip top.
Thus, maintenance is the greatest thing. I would like to ask my hon. friend
the Minister of State for Transport and Railways one question: Supposing
he fails to maintain the railway coaches and locomotives in proper condition,
what would happen? I know that the D.T.S. is & small affair compared to
the Railways. But big or small, maintenance is one of the principal factors.
I would therefore impress on the Minister of State the necessity for keeping
an efficient and uptodate modern workshop. Never mind if some more money
is required. After all, the life of these buses is more important. Already, I
am told the average life of a bus is between six and ten years. I can tell you
that even the Pullman’bus, which is imported at a cost of nearly Rs. 30,000
is not being properly maintained and it has deteriorated in a very short time.
Thus, while there is provision in the Bill for workshops and maintenance, the
Minister of State should not rest content with the provisions, but must give
his immediate attention to see that workshops are established at once. ’

Then, Sir, as regards profits, the hon. Minister of State while introducing
this Bill, stated that a profit of nearly Rs. 10 lakhs has been made and he
gave us a little cheerful indication that the Government are considering the
question of reducing the fares. I am very glad of it and T would like to con-
gratulate the Minister of State. But this promise should be put into action
very soon. I may tell him, Sir, that the fares are dearer in Delhi as com-
pared with the fares in other parts of the country, consistent also with the:
service that is rendered. There could be no comparison between the fares
charged by the Delhi Transport Service and the fares in other cities where
buses run efficiently and cater to the satisfaction of the passengers. And com-
pare what happens here. Despite the considerable increase in the population
of Delhi. sufficient number of buses have not been put on the road and I do not
knov why Government have stopped purchasing any more buses. The ques-
tion of economy should not come in a business concern like this. I do not
know whether the Minister of State has impressed this aspect of the matter on
the Finance Minister. We do not know why more buses are not introduced
when they are going to bring more income. And when the State has taken
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upon itself the responsibility of running the service, it must be seen that the
travelling public get full return for their money. May I ask the hon. Minister
-of State, who is also Minister for Railways, whether considerations of economy
have come in the way of his placing orders for more locomotives. Five
-hundred locomotives have been indented for, of which three hundred have
already arrived and two hundred are on their way. Have considerations of
economy come in the way of his placing orders for the new type of railway
-coaches with the Hindustun Aircraft-Factory and others? Has retrenchment
affected the railways in any way? It has not, because the railways are a busi-
ness concern and should be run on those lines. And when one thing is good for
the railways, it should be equally good for the bus transport services.

Mr. Speaker: I was just considering whether the hon. Member is in order
in discussing about, or criticising the administration. It is very difficult to
extricate the administration from the kind of provisions that one would like
to have for the purposes of efficient administration. 8o, some criticism might
-come in necessarily and may be relevant to the point. But the Bill here is con-
cerned with creating a machinery for efficient administration. I:-am afraid
the hon. Member, instead of focussing his attention on the machinery to be
created for efficient administration, is going into details and criticising the
administration itself. That would perhaps not be relevant at this stage, be-
cause we are considering the setting up of a machinery for administration. As
T said, a part of it, broadly stated, might be relevant for the purpose of focus-
sing attention on a proper machinery of administration. But after all, it is
the machinery of administration which is under discussion now.

. So, the hon. Member, instead of going into details over. the faults of the
administration or the ideals which the administrator should have in view,
would do well to go into the provisions of the Bill, pointing out the defects in
the machinery or making suggestions for the improvement of that méachinery
suggested in the Bill. The distinction is difficult to make—I quite agree. But
I believe the hon. Member understands what I mean.

Shri Kamath: But is not the issue of making that machinery efficient rele-
vant to .the discussion now? .

Mr. Speaker: As I said, it is difficult to make a distinction, but it is no
use going into all details—as for instance, saying that you must have a work.
shop, that you must have an engineer, that you must have a mechanic, and
‘50 on. These are the necessary incidents of any administration. At present
we are not concerned with them. The proper occasion for them will be when
the hon. Minister comes to the House asking'for a grant of say Rs. 10 or 15
lakhs, or whatever it may be for running the service. As the Bill stands at
. present. we are only concerned with what kind of provision should be made in
the Bill for the constitution of the Authority, what should be the functions of
of Authority, etc. For instance, you may say that the Authority, should have
the labour point before them—that will be perfectly relevant. But to say that
you must have workshops, or this or that kind of technical staff, though remotely
relevant, is not germane to the discussion.

shri Sidhva: I will certainly submit to your ruling. Bup I would invite
vour attention to clause 20 of the Bill which provides for the sefting up of
~workshops, regulation of fares, ete.

Mr, Speaker: . That exactly supports the point which I was making. Tt
~this Bill had not made sny provision for - workshops, regulation of fares
and similar things, the hon. Member’s argument would have been justifiable.
“When the Bill has already provided for these, nothing would be gained by his
:going into them. .
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Shri Sidhva: I was only séyi:ng that all these things should be aftended
to efficiently and quickly. A law for instance may be good, but may be bad.
in its operation. I only wanted to draw your attention to that aspect of the-
matter. '

I was referring to the question of profits, because profits have a direct bear-
“ing on the fares, which find a place in the Act. This is'a very important matter-
and the hon. Minister has not very clearly placed before the House as to what
his-intention is regarding fares. I would therefore request the hon. Minister
of State to give the House a definite assurance in view of the various eriticisms
levelled and particularly in view of the minute of dissent on the question of
fares. The feeling of the entire travelling public is that immediate considera-
tion should be given to this matter and a reduction of fares made as early as

possible.

The one redeeming feature of the Bill is the provision for the constitution
of the Advisory Council under clause 18. I would not have attached much
importance to these advisory boards under the bureaucratic system of govern-
ment, but under the democratic system of Government, although the word :
‘advisory’ is there, Government would not rule out the advice given by the
Board as it happens many times in the case of she advice of the Advisory
Committee of the Railways. In my experience of the working of the Advisory
Commiittee of Railways, 1 can say that the advice of the committee was in
many cases not acceptable to the Chairman who wag the General Manager and
the Railway Board invariably accepted the ruling of the Chair, that is, the
General Manager. But under the new set up I do not take such a-pessimistic
view and the Minister will have to think twice before he rules out any recom-
mendation of the Advisory Committee. I attach great importance to this
Advisory Council which is to consist of 15 members. Although the composition
of this board has not been laid down in the Bill, I hope the rules will clearly
lay down how the Council should be constituted snd what policy it should
formulate. I would ask the hon. Minister to bear in mind this fact that there
should be no officials on it. 1 do not dispute the fact that while large sums
of money are involved it may be necessary to have some officials to safeguard
the interests of the Government; but I do feel that on this Advisory Council
which will have to chalk out programmes and policies regarding the running of
the whole concern, there should be no officials. I attach great importance to .
this clause which will confer great benefit to the travelling public provided the ~
rules are rpade in conformity with their needs. :

As regards passes, I have appended a dissenting minute. 1 admit that
there is a clause which states that rules may be made for regulating the issue
of these passes to those who deserve this concession and I hope ‘that the Gov-
ernment will consider this matter with sympathy. I am told that the hos.
Minister, in presenting this Bill, gave us an assurance that he is going to se¢
that the necessary provision will be made for the issue of passes at concessional
rates. I may in this' connection tell .the House what an immense advantage
s derived by the people of Bombay where the B.B. & C.I. Railway, the’
G.I.P. Railway etc. have introduced the system of granting season tickets.
.This concession enables the lower classes of the population to live 25 or 30 miles
away from their place of businéss in tlie city and at the same time without.
much of an expense carry on their shopping and other private business. For
the suburban population of Bombay, during the peak hours, there are three-
minute train services and this concession is fully availed of by the low-incom-=-
groups. If the fare from Churchgate to Bandra is atinas thtee for the third
class, on sccount of the season-ticket system or pass system, the public: have
to pay only one anna. This gives them a relief of two annas and it considerably
lightens their cost of living. I find from the debates of the Assembly that on
many previovs - oceasions when: this question came up for consideration, the
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bureaucratic Government took the view that it entailed loss of revenue to the
State and that therefore it could not be agreed to. Here in Delhi the transport
difficulty is much greater than in Bombay, for instance. We have not got
here, except for the few miles of tram-line in old Delhi, any tram-way service
of the kind which Bombay has, extending over 25 miles. As some friend was
saying, in Delhi one cannot do his work satisfactorily without a car to take
over the widely scattered parts of the city. Right down from one end of the
Government House to the Civil Lines the distance is more than 12 miles. The
Muaidens Hotel is 14 miles away from the centre of the Capital and there are
some Government offices there. The population also is so scattered that even
with an addition of 200 buses, the transport service is unable to cater to the
needs of all. The result is that the poor class of office-going people are obliged
to use bicycles which were till now free from tax. The cycle is the vehicle
-of the poor man and therefore it is wrong to impose a tax on keeping it.

Dr. Deshmukh (Madhya Pradesh): They have not however limited the
passengers on it.

Shri Sidhva: I was going to say that even the existing bus fare should be
reduced as a concession to the poorly paid people. The rate of reduction may
be 30 to 40 per cent. I feel strongly on this gquestion. I can assure you that
if you show this concession to your clerks it will be a blessing to them. It is
the duty of the State to give them cheap transport by the service which has
not been taken over by the State.

I do not want to refer to the estimate of profit given. But I may state that
it is likely to be more than what the hon. Minister has mentioned. It must be
remembered that we are depriving the Exchequer of the income-tax on this
enterprise which would have been levied by the Government if the concern
‘had been a private one. Bearing this in mind, the hon. Minister might eon-
sider the question of granting relief to the class of people I have mentioned.
I wish that this concession is made a substantial one and not merely a small
advantage.

I have nothing more to say. I feel that this Bill deserves support at the
hands of all hon. Members for the simple reason that our transport service is
now in the hands of the State. Today we have an opportunity to discuss the
entire transport policy and the transport service in Delhi. If this had been in
private hands, the House would not have had any chance to oconsider . this
matter at all. From that point of view this Bill requires the sympathetic con-
sideration of the House. Of course it has its defects which I have already
8r.u mentioned. It is not perfect and it is not to the li}xjng of sll‘ of us,
T 777" particularly about the Constitution of the Authority but with the
scdeeming feature that it has the Advisory Council that I have stated. I wel-
eome it and from that point of view I support the Bill and I hope the rules
that will be made, which will be the principal factor for the running of the
adrainistration and Authority, will be liberal and in the interest of the travelling
public and none else. -

Shri Jagannath Mishra (Orissa): This is a business concern on behalf of
the Government of India and it is proposed in the Bill that the business shoult.i,
be run by a local Authority which in this Bill has been invested with certain
powers. As we know, there are local Authorities in India which have been.
sreated by the Act of Government and we know how they are running though
they are also autonomous bodies as this Authorify is being proposed to be.
We know what interest do the members of such local bodies take in the adminis-
tration of those bodies. Those are only administrative bodies but thl_s‘ls a
concern which looks after some profit.. It is e business concern and it is all
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the more necessary that all the members including the, Chairman should take
-active interest and should feel themselves completely responsible for the profit
or loss of this concern. In an administrative institution such as any local
body the Chairman, if he is a whole-time Chairman, can devote some time and
make it efficient but if he is & man with other pre-occupations as other “mems.
bers of that institution, then it will be impossible for the efficient management
of that local body. Similar is the condition here. Here the Authority is con-
stituted in such a way that the members including the Chairman—the Chief
Commissioner—cannot be expected to devote whole-heartedly all their time to
the concern. So- it is desirable that such a business concern should not be,
left entirely in the hands of persons who cannot, devote their time completely
for the business. )

Sir the General Manager under the Act is being proposed to be appointed
by Government. Of course he will be a servant under the Authority and he
will look to the instructions from the Authority and he will carry out the deci-
sion as an Executive Officer of the Authority. Instead of such a Manager, if a
‘Government-servant Manager is appointed, he will be a link between the
Authority and the Government and he will be both responsible to Govern-
ment and to the Authority. He will be constantly in touch with the Govern-
ment and Government will be in the know of things and the Authority will
be able to manage its affairs efficiently. Very recently a Conference of All
India Local-Self-Government Mmisters of the Provinces was held in Delhi
under the Presidentship of the Minister of Education tc examine how the local
bodies were working. It was decided there that although those local bodies
were autonomous bodies, it should not be the policy of Government to leave
them entirely to do what they liked. There should be a link between Gov-
ernment and those local bodies and it has been the policy of Government to
appoint Secretaries who are Government servants. If similar will be the
position here, if a Government-servant Manager with long experience .and
technical knowledge is appointed, then I think he will be responsible for the
profit and loss of the concern and he will be responsible to the Government
and the management will run smoothly so far as I understand.

Then there is an Advisory Council provided in the Bill, but I don’t think
there will be any necessity for such a Council. Under clause 11 there is pro-
vigion for temporary association of persons with Authority for particular pur-
‘poses. Any advice can be faken from such persons when their. assisfancs
is required. '

Shri Sidhva: That is technical.
8hri Tyagi (Uttar Pradesh): -:Advices are always technical.

Shri Jagannath Mishra: So I do not know what responsibility the Advisory
Council will have and what advice they will give to the Authority when tha
Authority is more or less on the basis of an Advisory Council. So there is nc
necessity of an Advisory Council. Then I find the Authority has been. pro-
posed to be given some privileges. Under clause 49 it has been proposed to
exempt the vehicles of the Authority from the provisions of the Punjab Motor
Vehicles Taxation Act. Perhaps those vehicles will not be required to pay any
license fees. There is no provision in the Bill to show whether they will be
‘tiable to pay any license fees. License fees, and in Provinces motor vehicles
taxes, which are realized are mainly spent on the repair of roads. They are
given to the Authorities who maintain the roads. Here the Authority which
will run the services in the Province of Delhi will use the roads which are
perhaps’ maintained by the Delhi Municipality and the Delhi District Board.
These naturally will expect some contribution from this Authority by way ¢!
licence fee; but there is no provision for that. . : -
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Also, I find these vehicles have been exempted from paying tolls. Tolls
are realised’ for maintenance of certain things. Suppose the vehicles cross
over-a bridge, that bridge has to be maintained in proper order and some toll is

realised for that purpose. Tolls are necessary, and the vehicles should not be
exempted from paying tolls.

_Sir, this is a business concern and it should be run on strictly business-
prmqlples. We must see that it runs efficiently, and that it provides all
possible conveniences and comforts, in comparison with private concerns. But
I find it is perhaps being exempted from paying any income-tax. Of course,
sccording to the “Award” of Mr. Deshmukh, certaiu "percentages have beéb.
_given to the different States; but there is a grievance in the States that the
* proceeds of income-tax should be distributed on the basis of population. .In °
that case, if the income-tax realised from these sources comes to the hands of .
the Central Government, and '

Shri Sapthlnam: I may explain here that there is no ¢élause exempting
the Authority from paying income-tax.

8hri Tyagi: They will pay income-tax?
Shri Jagannath Mishra: 1 am glad this Authority will pay income-tax.

B Sir, for the reasons I have stated, I hope, the hon. Minister will improve-
“the Bill on the lines I have suggested.

Shri Hossain Imam (Bihar): Before I commence my remark on the Bill,
7 should like to mention a home affair. 1 regret, BSir, that when this Bill
was referred to a Select Committee, that committee did not contain the repre-
gentative of Delhi—who is a permanent resident of Delhi. Delhi slways has
.got the grievance that it is not consulted in the measures passed by us, and
I regret very much that although we, who are temporarily residents here, are
included, the permanent representative of Delhi was not included in this Com.
mittee. In future, any Bill affecting Delhi-should have the permanent resident
of Delhi represented in the select committee.

I.want to call the attention of the House tc two fundamental things in this
Bill, firstly the great difference between un Authority and a department of’
government. We have entrusted, no doubt, great works to our Railway"
Department, and to our Posts and Telegraphs Department. But there we
have got the purse strings in our hands. But in creating an Authority, we
give final powers to that Authority. In ordinary concerns, we have-got double
_controi, firstly the control of the share-holders and secondly the control of the
“Legislature, in the shape of different kinds of laws that are passed, gs for in-
stance the rules affecting labcur, and so on. But here we are creating an-
‘Authority in which there are no shareholders, and which will not come up to
Parliament for its annual budget sanctions. Of course, T do not oppose the
creation of this Authority. It is necessary that in the future set-up we should
create more and more Authorities as we have done in the case of the Damodar-
Valley Project, and we may be having Authorities in other matters also. -But,
what T wish to stress is that it is necessary to have restrictions on the powers
of the Authority in the shape of fixation of the maximum fare which they can
~harge. But here, we will have no control hereafter on the mannet in: which
the Authority may run the service, except indirect control of ‘asking the Ministry
to 4o this or to do that. I therefore suggest that the ‘demand which has been-
made by other fellow Members, that the maximum rate should be fixed is a
‘wvery legitimate one. Tt is very egsential. And in this comnection T wish tor
bring to the notice of the House the fact that, T understand that the fares srve
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-not as low as were pointed out by the hon. Minister. 1 am ‘told that the mini-
mum rate charged by the buses is two annas, even for distances of less than &
.mile. The fares charged by the D.T.S. is nowhere less than two annas.

Shri Santhanam: As I explained in my opening speech, it is one anna for
the first mile, and nine pies for the next two mijles, and afterwards six-
pies. ’ 8 g

Shri Hossain Imam: That may be in theory; but in actual practice it is
different. I would request the hon. Minister to see the fares, say from the
Secretariat to different places. There is no fare which is less than two annas;
two annas are charged for distances of s mile and a quarter. For instance, from
the Secretariat to Scindia House.

Shri Tyagi: No place is nearer than two miles.

Shri Hossain Imam: Whatever may be the conditions at present, it is -
_essential that We must lay down this thing—the maximum fare. You are aware
of the good o'd days, Sir, T am not aware of things at present, but tramways
in Bombay used to charge one single fare for all distances, no matter how far
you go.

Dr, Deshmukh: FEven to-day that is the case.

Shri Hossain Imam: That is something which the hon. Minister ean cnpy.
If a private enterprise can do that, if they can do that much of good to the
pecple of Bombay, why should not a conmcern managed by Government do
likewise for us, at lepst in the home town? I am told we have fo pay four
.annes from Connaught Place to the Railway Station, or to Kashmeri Gate.
These fares do not bear out the statement of my hon. friend Mr. Santhanum.

I also find that there is no provision for any kind of discussion or for bring-
ing forward the working of the Authority, the administration of this Authority,
before Parliament, except in clause 44 where there is provision that if Govern-
‘ment takes any action against the Authority, it will have to report. But actions
of the Authority which are approved by Government will never come up. I
feel there should be some provision by means of which we may have some occa-
sion for criticising or making suggestions for the better administration of the
Authority which so intimately concerns the public of Delhi.

Pandit Balkrishna Sharma: May I draw the attention of the hon. Member
to clause 44 which provides for the laying of a report before the Central Legis-
lature of action taken under clauses 42 and 43 and thercfore- we will have
ample opportunity in the Legislature to discuss the affairs of the Authority.

Shri Santhanam: May I also draw attention to clause 38 (3)?

Shri Hossain Imam: The laying of a paper is a mechanical process as in
the case of 2 treaty or notification by Government. They. are not oper to dis-
cussion. We have not got a provision as exists in_the Parliament of England,
where papers are laid on the table for 15 days and Members may initiate .dis-
.cussinn on them if they so desire. : )

-Shri Bhatt (Bombay): Not hy special resolution? -~

Shri Hossain Imam: Jt is not by rvesolution. If no discussion is raised
it is taken that the House approves of it.

Shri Tyagi: Our privileges being the same as those of the Members of

the British House of Commons we. can do likewise.
. Mr, Speaker: Let there be no discussion on that. T cannot express an
opinion unless 1 study that point. But 1 think it will be open to Members
to bring the matter under discussion during the Budget debate or the debate
on tke Finanee Bill. ~
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Shri Hossain Imam: I am grateful to you, Sir. I want that th tter
should be fully ventilated. © ¥ e matter

I come to another question which is of fundamental importance: While-
I am in favour of Government intervention in private enterprise and would like
them to be run either by a government agency or through autonomous authori-
ties I stress the fact that in every business concern the capital structure should-
not be top-heavy. Over-capitalisation has been the trouble with the railways
in the past of which the Transport Ministry is well aware. Are we going tfo-
create the same trouble for this Authority also? Under clause 81 of this Bill
there is no provision that the capital of the Authority will be on the present.
day valuation of its assets. I have never heard of a commercial concern being
saddled as its capital with anything and every thing which may be passed on
to it irrespective of the assets possessed by it. Prof. Shibban Lal Saksena
is rot here but his note of dissent is available to us. He hag made specific
charges and I did éxpect that Mr. Santhanam while moving this motion would
rebut these charges which probably-the Select Committee did f0t have an
opportunity of discussing, because they form the subject matter of a note of
dissent. But at least the Minister should in his introductory speech have said
something because they are so sweeping. He says that the Government have
spent about a crore of rupees so far. I do not knéw how far it is correct. I
do pot find any papers to give me the exact expenses. But in clause 31 we are
providing that all non-recurring expenditure incurred by the Central Govera-
ment for and in connection with the D. T. 8. up to the date of establishment
of the Authority shall be treated as the capital expenditure. When there is
such a provision existing in the Bill it was very necessary that the Minister
should have given us the true facts. .

Further on, Prof. Saksena says that the value of the assets was very high
and that breakages and other things intervene. He has estimated that about
40 lakbs of capital expenditure has been wasted and no tangible assets exist for
them. All these things require s detailed reply from the hon. Minister and it
is essential that under clause 31 we should make provision for a valuation of’
the assets.

Shri B. Das: Who will pay the difference?

Shri Hossain Imam: It is not a question of paying the difference. The-
past profits have gone to the Government and future losses will also go to the
Government. Any profits made by the Authotity will not go into private
pockets: they will all go to the same Exchequer whether you call it an Authority
pocket or Government pocket. What I am asking for is a general provision-
not only for this but for other State trading as well, that the capital structure
should be on the basis of tangible assets as valued today. You may be able
sometimes to write it up or write it down but whatever is the true state of
affairs should be the assets and not the book value which may be inflated due to
certuin circumstances.

I would also support the demand made by Mr. Sidhva that the buses should
issue passes. I am conversant with Calcutts and there the tramways used to
issue passes and they still continue to do so. People who have to travel on
their business should have this privilege of bus passes as is being done on the
railways. It is very necessary that when we run a concern we should run it
at least as efficiently as private enterprise, if not better. Otherwise there is
no justification for having State enterprise. If State or sutonomous Authority
enterprise is worse than private enterprise it makes the case for socialisation
‘worse confounded. It is on the basis of the small schemes that we are running

_ that people will judge the efficiency of these Authorities. I plead with the-
Government that they should give it full consideration and not harness the-
‘Authority with such burdeps which it will not be able to carry in future.
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Before I resume my seat I should like to say that the constitution of the
Advisory Council should also be somewhat more specific and the Authority must
contain more non-official representatives than officials. It is very necessary
that in a democratic concern officials shculd. have a second place to the non-
officials. It was all right during the British regime to stigmatise all non-offic:als
as having no sense and wisdom was supposed to be the monopoly of the Gov-
ernment officials only. If we are going to endorse that remark by our action
I doubt whether there is any justification for the Treasury Benches to be filled
with non-officials and not with officials.

Eﬂ_.“i TXFTL #T AT ¥ feed T=eq1e afag (Delhi Transport Ser-
vice) 7% W § | ¥4 sgaeT A 39 faw & Frr afgwmar afgamar s
@ g AR ag T #OoF R § 1 # awn Fwig e
WA TF% F@ LU qEL 99 gl # N T IR FER qw
g H FTETT FTOSEE F oW gwEe A NS foll F amw amw
qAs zreqie FTeaay faw (Road Transport Corporations Bill) sy
i gt & fm § R og@ Mag e A o el =t o3
THTFT  FEAT AR, A FA A FAT I A@ Ay A&
9% ¥ | uF TEAersawd (nationalisation) FTuw TAF & AR
TF %39 gH AW 991 @ &, wafed 39 fas &1 & @r@ a5 g,

 dar fF qm s ar f5 g St (FEE a9 91 @1 g a8
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‘gz faw &t sraEee arg & sfdY (it will be authorised by the
authority) @ @wsr # g smar f5 a5 ¥gf a% % g AfEA
¥q T qE A W RN § fFoaw W oW feowwd ww
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A7fed | T 1 A1 98 & % 3@ saww A7 G0 FTEIT A T T )
X AT WA & g9 7 99 T @ a9 § R arge A J@are
& forit §1 a8 waruT At R Ao § A AET AR FFRY 9 aifer ITa rfn
T 7 297 1fed 1| HA WERG B T T W qAGeAT A7 A, F9 AT
% feam § ag st 7 99T 9 §9 9% 99 9X N A FT
s T TG & |

@Y A ag ff 5 g foeelt & awed @Y 9ES gTEF F) A
FATA & T a1 agR ¥ gaw F1% forw ag) &, e A feor
ari @ fod w1 9T & AAr @ mfafaee A (Municipal
Committee) § &g ﬁ'{ﬁﬁ 7€ § wifymde dw@d  (nominated
members) § Y N g W 7 & 99 FET | § g AT GHFAT AT
fis O @rg § frew O ol B TR A gX UF A &AW @A
g feeot qmt A A, AR QT o arEl o W, fFoEgw F ww
T g9 & 497 § | >fFA saH aafa ag & FF mfimds avag ot §
AT OF AHT A4 FT AGFR AT ¢F  qarfod qiw g1 3@ fod
& 19 § 7 qF A WA et §, SFA X J' waaw § f&oaf
feet arel Y WY fasre v =nfgd

Ok i 4 god A% WA F Aigw (notes) ¥ fedfew fafwe
(minute of Dissent) & garar g g (Labourers) # TR FI =g
grg § § g @) s AT g fF F qogst &1 09 97 Fier §, e
o9 19 ® #gf a% g0 I ANS FI IFq § 98 G Fg GHAT AT
oz wwerd § N bl & orel F 43 guanah §, ag AR SRt
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g N ag o T § 399 el ¥ o7 33§ §, AT <A w1 FFE
3T q o|r W= €Y wF vwart ©

38 T g g & s et F wgfafass 90 @ix fedt &
fefegaz 12 &1 ) g 9=7 &1 wfwIE agi FE N emed o
Ewan g, M T wedl @yt @ FT A AT qIw, FT g A FFAT
g
380 @17 2g § ¥ @ FRATT (corporation) Ir §EHEF gfuafa
Hqwizn g & @ § evH Arsociate ¥ wq & faay @1 aFAr
"ag oY geiEEIT WA aFd § | g wfawT do% F fRe g §
T @ WA § ag § A awmar | dmyae< g fr o wogdd F feat
w1 @17 AT &1, a8 GeARST IS (Advisory Board) & GaT saHt
W® 7@ Tad g | THY 9 T F 9g W 6 fF 99 qwg) F1 q90© a9
qq q MAar § HIT J0A FIa@m g fir s@ waraF afafq & A AEdA AN
T R I N W N rgA F @i | 9w §F @ FW
famT &1 ag ST FFaT &, A urEw 39 A WA F

uF AT F AW N AW fgorr wwar o AW A )@

#3 9% TOW TEAAE F FAG,TF FAT ¥9AT RGN TH g1 A g

afafa § 99 ©F AT QT T TS TASMT SR A qg UF o9 7 &

T4 d9 A AT S Y ara €, IfFA uF, ag aQF g F 9w &«
qET SATS AT F4 § & A1 1 QI AT 9™ (Iier‘cent) F1 4TS a0

§ | Qe agT N uw fafeag @ sk [# e T oF Mg

ISt &1 32l (rate) AFIT 6T wrar (Y sumer wi=sT v | 3T I

FET € fr 208 fasa du g awar § adifs && 9%, T Q@ AT,

F AT AT TG N T AT M R, O R A9gR "G Mo

ST FET & R UF YA @ @ & ik q9fed oTE T g

. got TEAT Ty fEE fr ag et w0 I F | FT AAT FAHT QA
¢ T fegr T &Y 9% faawd qw arantt, fesfadma (depreciation)
& it # ity fioie e (Reserve Fund) anifz & ik & | gafeq 37



20
[drag)
I 9 N A fear avn feg 1 ST d ammw g fe WA e
WEIRA = &R dT A e (finance) # s 5
a‘g‘@mat&r‘rﬁ:tfq#ﬁzﬁma T o wfgg ) AT s & e
ST Afaf ca @l st sman § fr frw Af @ T A forasr -
ardw faaar areT 3 71 §, fow Afq & wgwerER A ST Tw g
I AfqF A A T WA TIW W AARI N g ag
I AR A AT R AT A vz AF 5 a8 ywew afefy oed
T oF oSt WA & s ww wek frawr R 30
fretard freeft 1ot qx 2

- PARLIAMENTARY DEBATES “[6ra Fem. 1950

(English " translation of the aboe speech !

Shri Bhatt: The Delhi Transport Service is being run by the Goveru: ent.
Through the agency of the Bill in question it is sought to legalize this arrunge-
ment and it is another from of nationalisation. - 1 hope that the other Provin-
cial Governments too would nationalise their transport systems on ‘this very
pattern: Perhaps in some near future a Road Transport Corporations Bill is
-also to be introduced in this House. That Bill would seek to authorize the
Provinces to nationalise the Transport System whenever they like and also to
assume authority wherever they choose. ‘This is one of the methods of

-uationalisation and step by step we are heading towards that goal, and for this .
reason 1 weleome this Bill.

As you had pointed out that-the Bill before us is meant to better the present
existing arrangement and I slso hope bhat the shortcomings of this Bill even

if they are left out by the Select Committee or are not rectified by the amend-
ments moved here will also be removed gradually. I heve not the least doubt
about this fact. ’

From the time the Bill has come before us the word *Authority’ occurring
therein is somewhat rankling in my.mind. I do not know why the English
knowing people love tg use this word, and they elaim it to be a very eompre-
hensive word. Though I have not so much knowledge of English yet when 1
read the expression ‘‘Authority will authorize’> or ““it will be authorized by the
Authority’” then I eannot understand if it .is proper or not to use such an

. expression. But the legal brains say that they are very much inclined te use
this. word and so it should remain therein. But.what does this word matter
with the people? The people may or may not understand the word ‘Authority’
but the Hindi speaking people should include this word in their vocabulary.
It is just possible that it being a new word they may not be inclined to do so,
but. they have to include the word ‘Authority’ in their vocabulary. But I
think that it wounld have been far better if instead of this word a word like
‘Board’ were selected and on the pattern of ‘Railway Board’ the nomenclature
may have been changed as Transport Board or any other suitable word may
Pave been substituted for that. The people would have liked & name of their
own language. But T cannot say whether any consideration is being sbown
or not towards the language of the people. The members of the Stending
Committee ‘and of the Select Committee have preferred only this word, so T
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} . practige of giving English equivalents
like the use of the word ‘Authority’ is received ‘in. what vein by the Engligh
speaking people I leave it for them to decide. :

The second thing appears to be still more stranges: I.had made a suggestion” -
%o the hon. Minister and when I discussed the my with him he told me.
not to thrust the systems ‘prevalent in the ‘days long past, when bullsck carts
and camel earts were supposed to be the fastest means of transport, in' the'
modern times. He told me that times have now changed and the world" his
made unimaginable progress. Now it is the era of aeroplanes and so I must
confine myself to motor transport only and should not drag down the world to-
those old ideals of long past. But I beg to submit that my experience is that
when you are making this law not only for Old Delhi or New Delhi alone but
for the whole of the Delhi Province and when new areas are being included

for the introduction of the transpor}, service then this arrangement should not
have been made for passenger tra:

¢ only but for the transport of goods also.
I beg to submit that if in our country the supply of petrol falls' short. then
at those places where we can use the old methods of transport -and can run
them economically we should introduce those systems.there. As I had sub.-
mitted the other day th en maunds of anything to a dis-

at if we have té send t
tance of ten miles then a bullock cart starting at 9 p.M. can very easily
the morning. I

convey it to that place by four o’elock in n this way: more
people would get work and our burden would also be lightened. Rut to him
this appears to be very strange and so. the hon. Minister. asked - me 10f to
mention this possibility even. For this reason I do not lay moreé " strégs

on this point. T wish to draw your attention to the -fact that"
teking into consideration

the conditions existing in India today v hen
ther: is a shortage of all necessary = comimodities. then this shortage
can somewhat be made up by adopting “this svstem and 50 Wwe can
have this system also side by side with the other systems. The Government
should not have any. objection in adopting those things that lead to economy
in expenditure. But our hon. Minister asks us to let him run the motor trans-
port for the present and not to talk about bullock carts, and so I am not pres-
sing my point. My friends have said a lot about the management of this
transport system and while discussing the Rehabilitation Finance Corporation I
also made a mention of it that T think it to be, essential that as far as possible
instead of vesting a'l the authority in the official members we should trv to vest

this authority in the non-official members, otherwise the system of appointing
_only official members would continue ad can

infinitum. T believe that he
make such arrangements whereby the non-official members could also be includ-
ed, and they would continue to take more and more interest. Wae should tre
to pierce and come out of this circle of officialdom. If we feel some sort of
inferiority complex and think that we cannot do this work while some others
have a sense of superiority complex that no one else except them can do a: parti.
cular work then the complexities arising out of such a state of affairs  should
invariably be smoothed. out and the sense of inferiority complex present in us
should be driven out. But the hon. Minister says that he is-undertaking this
work for the first time and on an experimental basis 5o it should he left alone &s
it is. The hon. Minister informed us that when he asked the Chief Commission-
er if he liked to be on the Board then he replied that some high-placed official
must be the exz-officio Chairman. But T think that the Chief Commissioner .
shauld not invarial ly be the ex-officio Chairman. Tt is said that the General
Manager will be responsible for the general management. If fhe Geéneral
Manager is to look after the entire management and all the authority is to be
veited in him and the Transport Authority Committee is mesnt only -to_look
after the management in general then undue stress should not be laid on the
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number of officials and non-official members on the Board. But till the time

I am not able to convince the hon. Minister and to bring him round to my point
I am not inclined to press my point any more.

The second thing is that the Delhi Municipality has been authorised to elect
its representatives, but this point whether the representatives would be from
among the members or not has not been made clear. It is good that the choice
has not been restricted. But the New Delhi Municipal Committee has been
denied this right on the plea that the said Municipal Committee is a nominated
one and the members have been nominated and not elected. I hope that soon
elected members would replace the nominated ones. I think it would have been
better if both the Municipal Committees of Old Delhi and New Delhi were to
jointly nominate one representative on the said Advisory Board then they would
at least have the consolation that they have made a unanimous selection of the
representative. But their objection is that it is not at all proper to authorise the
nominated members to select a representative. Therefore this point also 1 do
not like to press but I think that the New Delhi Municipal Committee should
also be conceded this right.

A friend has written a Minute of Dissent about the labourers in the Select
Committee Report. I acknowledge the fact that I am a supporter of the rights
of the labourers but the question is in what manner can we have their repre-
sentation on the Board? If they think that the persons ‘who are occupying
Ministerial chairs are their own representatives and whatever these Ministers
are doing or will do is for their own benefit then this question does not arise.

The second point that the Delhi Municipal Committee and the Delhi District
Board have been authorized to select their representatives so any person desirous
to become a member of the Advisory Board can stand for election there and
if elected Become a member of the said Board.

Another point is that there is & provision in the rules and regulations of this
Corporation or Transport Authority Board that other persons can also be taken
on the Board as associate members, and they can become advisers also. How
they acquire the right of attending the meetings of the Board I do not under-
stand. It should be made clear that the Board may co-opt such persons on
the Advisory Board who may be experts on labour problems. I may go a step
further and say that whenever any questions about the labourers arise then I
hope the members of the Advisory Board would take decisions only after taking
the ‘interests of the labourers into consideration.

This is possible and a provision to this effect has been made herein.

There was another matter which I wanted to be given consideration. The

Government have spent till now nearly s crore of rupees on this scheme. I.

would like to know the total interest the Authority will pay on that sum. I
am aware this means a mere transfer of money from one pocket to the other.
We have, however, a practice that we are required to pay interest at flie rate
of four or four and a half per cent. whenever we get certain loans. It would have
been better to determine a fixed lump-sum or some definite rate of interest in this
case as well. Bub stand taken by them is based on the likely difficulties they
might face with regard to such fixation varying from three to four and a half or
even less than three per cent, according to the merit of the case
and for that matter they do mnot wish to be pressed over this
issue. They maintain that, as they are striving for a sort of management.
they should be given the necessary freedom of action so as to "conduct
the business properly. If, however, no option is left to them, .they
will be facing complications in respect of Depreciation and the Re-
gerve Fund. The matter as such shoul? not be pressed. I, therefore,

sum.
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bope that the hon. Minister of Finance as also the financial experts concerned
with the matter will bear in mind to see that the Government are not involved
in any loss on this account. I also hope that the Authority will keep that
in view and things will work in a better way than in Ahmedabad and Bombay,
the latter of which has been praised by the hon. Shri Sidhva on a previous oeca-
sion. I lastly hope that next time when we turn up here in connection with
the next budget or on some other occasion, we may justifiably acknowledge the
capability of the residents of Delhi in managing their affairs in & commendable
way as also have the satisfaction of having set up an Authority which proved
worthy of the task entrusted to it. Ultimately the responsibility falls on the
former viz., the residents of Delhi themselves.

Mr. Speaker : Shri Deshbandhu Gupta.

~ Shri Sidhva : Sir, on a point of order. Can a Member place his hat on the
desk ? May I know whether it is in order ?

Mr. Speaker : Itis not in order that he should place it on the desk.

Y Jgaeg qeqr : AW AR W ogFEw § gY@ (House) #T
wfas gwa 37 &1 ad § 1 fadw FAS (Select Committee) H T
NeT qgg W@ d AFAT M AR N AGHT Flr &g A
afed Afer 7 o= fr foowe #7A F qwr RO FaT—aTTSe
(formulate) F1 Iq 7Y FINF A T | MR W S F IR 7 Q)
& aafgai § | 9gST T I & Srar T W WX 7 gfas
" (honourable) I T FF &, gATA TEAHE A W AF-ATFHATTR
(non-officials) ¥V TF a1 [AS A AW ¥ Jadt g1 W w1 § s
0 fa@ 1 O1TF A S FIRT (original draft) AR R AT AT
3aq at rgfafaafedt (Municipality) 1< fefegse a1 (district board)
#1 W saq ufafafe dJ9q &1 sfgew 7 fGar war g1 fG@w
FAN F T FA F A7 A IF T 9 FH! 909 A7 T@9F oA
e fear war 93 g sifes ffeze (the hon. Minister)
T A I WIAT | FF9GT g AT FTHAS G IHA @7 A AR
AR Fg Ag IAWI 4 F ¥ qewny snafwdl F oga § oawan
TR g1 amas fed gy afral ¥ A& @ Qi gaw
fwt =ifen ) safen F ag Fgar TRAT § fF o o ag awar fEar
qW aIsT €, 99 gu Mg F13fE@ (Council) fFA wF # &,
ZREQE  AraTfe@l (Transport authority). fFal S%1X & &1, 5@ aw
FER @ ANgfa 8 awod @ik 37 RAFdsafaa g f
F99 T IM IT GAF GF TEG AT W AT & NI ag A
O gF A G E | AT A A I AT F AR R § A
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[ Zerarey o] .,
fF 25 TR & Eagd @S (Advisory Authorities) T
qEAET FEMAA (Advisory Councils) #1 faedt amst &1 & v
et gt ¥ qHt SE § 9Rl R gsARed amafdw #t aga
TN gFAT | A% I uE AG & W @ sQER
AR AATET F g # A §) | THIHE TR (Improvement Trust)
T A d e H A §, W/ doo O TR Smfedr
(Delhi Central Electric Power Authority) 37 06t §, warse amex
q1E (Joint Water Board) ¥ =&t IFTT FT g agias fF e #fawe
(Chief Commissioner) T TSAZTA  FrSfas (Advisory Council)
fi-zt qE FE AR aw F faw Q@ A saRe wifas w4
o feedft § @ & @m AT ¥ WS A AN Afafaifed
(Municipality) & a8 ¥ a1 & a7g A1fMds (nominated) & 1
7t fedr wftfers #aE wifids & QU feedh wafafadfedy
¥ o7t S a1at ﬁ‘iﬁhﬂ@@é@'{é%ﬁﬁ TF AEIRHIA (notification)
F 9fd uF AnfaEs 91ET (nominated body) FW% 2 fear mar § st
$3 GdY afarR agl 9xas 7 § fF feet § o srnfdia € foas af@
y fredl F grawfa® FHIAATT 909, €, 9 3T CRATTAY I (advisory
bodies) ¥ a1 arfaads a1 (nominated bodies) § ! 3T faea a1a] £
g a1 FEfeer g 5 TF Fm ¥ fFR A g@wSws ag) wer
M OFEAT | ST FH F HIE (=T g1 A gH qwAd fF 9y
TR F AT ¥ F9, TA J AISH §, FIW Ot AsBT AT & | Sfww
az & fr ag a1q N W § ST wex § wmaw oW FIW W g
g9 AIfFRds 191 F &7 T AISHAT FH A AT A AT 399
TEAT FEAT FW ERT R @IEIT AT @R § 9 aifaede s
TRATETd AT qgT FH AT TG § IAF FIH 1 @ fpaar
AGEE § | T AR FATAA & av F g QEt gear w7 we fazsr agl
Yq 2 wwar g1 dfeq § wwedr g fr S feu mg SugE
FeE TG § )

ZiEE A F Ak § afy fodw #AA T ag ww fear &
f& faeor v{r‘qﬁ&%@r Fr A T fefgr I A N F w
o aredl foat s, fEesft gw @ o wokET § e d@9 gQ
ag Wit 93 fF a7 1 Aeaw gl A1 fady g @ e awa § 1 &
gra far fyeg ™ & @ aR § agwa g fF 9@ o @ Ay
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FT G99 § TO% OF §FC A I g agedl 7 oden wfgw g
wifed ot | N sfazaared @ e G | 98 Ardo Hlo THo ATTHT
§ o zaw A wig W 5 oag ows al § ¥k wEe @
7z § fr fafqees ama A g wad & Ffaw o A fr ag fFadt
TRATET A A ¥ IgWA § AT F ag WA WA 3 fou WA
et @53 & 148 98 W ux farw omar & e e sfae #
W UF GET F AAWA A0 feav onar § AT AwdT § IWH ot
7 ST & fF T TF Mo &o THo F ARAT FT A FE  AHIE T3
3§ W wEER A gurth Al N AMER g G d gA A
AANE AR ar ez Rz ¥ wew FNE | W fmd @ oae A
T a8t T a9 g€ § IR U q T § | THERE TR A FqSt
F1 FTH X & | A1 T AT W TF o Ho Too FT AFATE |
IFT Y e dow goRifed) A1 wfg &1 § 1 oWl sl & foq 3§
T & AHAT A f @R S FEE) § B FOW (first class) T ATGE
(magistrate) FT ®F T FQ § IAH AG oL I 79 FrAard
1 W@l 97 ST (chairman) FaTHT d&T faar STaT & AR ST
FET el | g & W g0 § anwar ar fF A
feaT goqraw S NIF &7 aF 199 F T AT FoT FW A AL [
a@ W oardt F1 e (A frat v@ 4, @@ Fgl oW & A e
3q wiafa qar gfesior A @dar e qd oA | e d4 @
fr a8t IF ¥ atg @ddT ggw W@ §) Ziwe FTEl (Transport
Authority) S F W13 a1 W € 994 & &1 ¥ I gL
% § 1 qa7 TaHE A 999 g9 § a8 wfae @ ¢ fr ag awa ama )
I¥ erFA  (direction) I &I | F =g § fr anakaw fafeew
<@ AT FY AT F @G 5 e TawAe FT AT A TW F 9
ges foar ora ag AQOwAD feew #1 &, 98 TANA F A
2| W o IR arafaw afafafeat g R o S| Tz Emw
F i i gord oredl SAwdl AL IR WE FOAT AW TG
SATAT IR HERSAT A} FAT AMMgH e I A A AT AFT &
ifed | ag oY TEARTd &1 AT S0 @ §, IE e § W A
ez FEAT AEAT § | fa awg ag gare I fr graad sl & ard
srafya sfafafa i anfed, @ fafe N wF § @ T fem
AT a7 5 gwA usArs A 1€ F41 fEAr §, 9uW 9=g e §, S9N
qME AT ATEIGS @, 3W ® oY HTaf 4N F3 §, e | sow
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st gaey, T

ugmmmg&mwm%mamﬁmmﬁmmmmm
feare ey & fF Az &A@ K g AT A T Afem A @R
T AT F R F F AN 3 AL F aHA §, Wiw it w@w faw
arf w& av & aw vaw sfas a0 g, 7 i gE T,
g9 ¥ fafre M ara 31 T & gg g § 5 o < L IEE R
mﬁmraa’rtmwﬁmmtwwmg,a’twgmrma
ez 21 ST TR i 99 TEAETd A1 ¥ 1@ afawre qaey g AT
FAY &7 I AT AL § 0F I @A AW AR IJ@F AEA FH
& U ST wEr W wn #ag sqqIg ®9 ¥ Fedl
gaﬁﬁﬁveﬁagma aﬁﬂmmww@@
TR I qETET A | ZRRAE I F adww a1 w@ a% g
mwa,@ﬂaiﬁmg,a{a%mt‘rﬁﬁ%srﬁrmg,atﬁ%mm
ﬁimmwwﬁg,av«auaaﬁmnaf*&ﬁiaraswBr:raﬁt el
=g feu YU Aag & fr % fod Y frag aard <(rd, ITF <9 |
T w@ET A F T7 gU aedl A &1 @ eard e Jrawn win
mmﬁﬁmmas@%quwgaaﬁrgmqgvﬁaﬁ%quﬁrm
Afm s e g Fag @am Freaw @ 5 @ LECIEE R
N F ga § 73 @ A AL ITH ST £7 § F7 A9 T A
oF AR 8T &, AT IAY W FA qAT K G %, AV 41 A=90§

agia%ﬁmmfﬂnﬁmamé. § gAgar § fF sa% ant
HF FTR Fgr 9T IF & 1 F F30 qg TEAT AR § oWt A TF
Wammﬂwmg,@#mﬁa‘@ﬁﬁzaﬂ?mq
%m@w@mmaﬁaﬁmﬁaﬁwmmhm:ﬂaﬁ
fasr ga’t‘rﬁmt%fmﬁgtﬁ%mthamm@ ag
Tradtt wATAT &1 W § f5 T Tw IR ¥ g W
s # wige ¥ afyw agfesd €1 3o oW SR 8¢ emAfrw
K oagi ¥ go (R A& ¥ wWEY 9T WA § A fFa et
A oF qaE N fF aw Afad arfiqz o go e # e
g 9M 9| qaaaﬁmwza’f FT TH ﬁgwqaa’rwm & T
R eaw § @A gUFT ¥ FW FOAT g1 AEH | TF A9 AT
AT TEA §, @ Ag & fr grEdE ¥ Y omwedr @ 9§ 4T
wre fafers saft o1 afaFe dar § ) e kSt a1 aefrary



DELHI ROAD, TRANSPORT AUTHORITY BILL 231
7z & 1% 3 amer ¥ f¥A9 @igw § I 9 AN qW
g d AT wr @ ) S, Ol 98> A FER I g1 7§, }WH
gffasdt § v AR 7 ¥ w8 fgwm A famar awd
# Tmd WX a¥7 FOEE F g d f 9wy qgr @ Ad g
w fou & oz wigm § f5 oo gifet w3 @ fFog s
AR f5T @d famrs s qiAgdr ¥ 399 § fedt vafafers w7
F I AW qdW JT WA | S Fgfwafedt aswl ax el
TET @ FE &, WX N qIH FT ged @A @ad § 6
99 gAY W F TIGT TG A AW § A gH fRaT woen AT § ag
et a1 §t gam awd €, ST o7 e ¥ fogq @ § 98
< el 9 & 9k wR w4 s W o § @ s §
fr feedY ael & a9 M7 § a8 A 2o waAReE § ggrEar A
g amaon.-§ | ¥ 98 950 g f& =@ am = gfe 7 @
Wa fF T @ aFgar ¥ JO™T I AT IAT ATHET A A
[WH T qgFl WS W@ & fol gawr oF fzeqr fqaq s 3w
I1fgd 1 ag ux arfoa @< g 1 37 IR F A § @ foo &1 IwET
F@ § W g4 faQy aff F@r, dfew § wgar § 5 9 gEe
77 Ru § o€ gfe A wer 99, 9 g quRE & & ow
fafte & Fsm@r sy artfs 9 q swaw @ Ak Sad oo
F SAaT & JAT & AR st F few ot sgwr aforw |y &
for seeTd

(English translation of fhe above speech.)

- Shri Deshbandhu Gupta: I do not intend to take much time of the House
on this issue. I have taken part in one or two meetings of the Select
Comumittee and have a'ready offered a little bit of advice I could on those
occasions. 1 regret my inability to participate in the last meeting when the
Committee wag faced with the task of preparing their report. I have only
two objections to raise with regard to this Bill.  The first of these is, as
pointed out by several other hon. friends also, that the non-officials are
viewed with a suspicious eye by our Governiment even now. It was due to
this reason that in the original draft of this Bill which we had the opportunity
to see, even the Municipality and the District Board were denied the right
to send in their representatives. The hon. Minister conceded the demand
only after much pressure had been exercised and when a good deal of contro-
versy had gone on in the Select Committee. He was even against the
introduction of the princifle of election in this matter and was of the opinion
that the whole arrangements should be solely in the hands or the officials and
the members nominated by the Government. My submission, therefore, ie
now that this thing is going to br experimented whatever be *he model of the
council or the Transport Autho'ity to be set up, the hopes regarding the
results will not be: materiali- 3d till the mentali5y of the Government changes
and they attach due weigl / the non-official opinion. When I axpress sunh
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an opinion, it is because of the experience which the residents of Delhi have
had. of such-like advisory councils or authorities. Unfortunately, as it
happens to be the case, Delhi is a place where the advisory authorities have
a vey big say in the administration. Here no such sphere of work exists
wherein the advisory authorities have not the complete control. Improve-
ment Trust is in the nature of an advisory body and the Central Electric
Power Authority is only a kith and kin of this Transport Authority going to
be constituted now. Similar is the case with the Joint Water Board. So
much <o that the Advisory Council to the Chief Corrwmissioner even shares
no better fate and the result is that this day even the Municipal Committee
is left as such which cannot be called an elected one. For the last few days
even the Municipal Committee of Old Delhi happens to be an entirely nominated
body. Whereas that of New Delhi had already been enjoying such a status.
No elections have been held to the Old Delhi Municipal Committee for years and
it has now been declared a nominated body through a notification. In short,
such a practice has come to stay here that all authorities through which all
public work is carried on in Delhi, happen to be advisory or the nominated
ones. This is a matter of further misfortune of the residents of Delhi that
their work cabpnot be described as a satisfactory one. Had the record of
their work been a satisfactory one, we could have some consolation in its
satisfactory quality which is our real concern as also could be saved from
the botheration which the elections bring in their train. But I regret to
submit that even such is not the case, Sir, I don’'t want to take your time
by criticising the work done by these nominated bodies and I have to describe
only this much here that the record of work done by these nominated or advisory
bodies working on behalf of ths (Qovernment is of a disappointing nature. If I
may have your permission, I can give a true picture of the hollow nature
of that work being done by each of such bodies. I, however, consider that this
is not an appropriage occasion for that.

Although the Select Committee has agreed to take in a representative each
from the Delhi Municipality and the District Board in the Transport Autho-
rity, we will have to concede that these members cannot prove to be effective,
constituted as the Authority hajpens to'be. In this matter I agree with my
friend the hon. Shri Kamath that in one way, the mnon-officials should have
been admitted in a majority gs far as this body was concerned. The Chief
‘Commissioner happens to be the Chairman’'and whether he could be expected
a very capable officer. But the question is whether the hon. Minister has
taken the pains to know the number of advisory bodies of which the Cbief
Commissioner happens to be the Chairman and whether he could be expected
to give time to each one of them. It has become almost a custom here to
appoint the Chief Commissioner as the chairman of every such body, which,
in effect, means the appointment of an ordinary P.C.S. officer in his place. The
result is that these P.C.S. officers have complete control on all affairs and
exercise full powers to make or mar things. All such bodies set up here these
days are in a similar condition. The Improvement Trust conducts business
to the tune of crores; its Chairman is also a P.C.8. officer. Same is the case
with the work being done by the Delhi Central Electricity Board etc. For
all of our affairs, the officers of this type who discharge duties of a first class
magistrate for smaller towns are brought here in Delhi and they are appointed
as Chairmen to all the posts of responsjbility and thus shown every prefer-
ence over the mon-officials, T thought, the hon. Shri Santhanam who, only
a few days back, used to take his seat on this side of the House and proved to
be a critic worthy of note in such affairs would not become forgetful of his own
point of view. But to my surprise he has undergone a complete change in his
new capacity. Whatever the nature of the Transport Authority set up recently
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there are hardly two members on it and yet the Government has the right to
direct its decisions from time to time.

I want that the hon. Minister should see to it that the lead given by the
Central Government in this behalf is not reactionary but in accord with the
opinion of the people and that the advice offered by their real representatives is
not disregarded on the plea that non-officials are inexperienced people and do
not know how to run any concern. On the other hand it should be shown
the greatest consideration. With regard to the proposed advisory board too
I wish to say a few words. When the question was raised that there shouid
be some popular representative on the Transport Authority the reply given
on behalf of the Ministry was, ‘“We have appointed an advisory board which
consists if. fifteen persons, all non-officials. Why should you object to this?”’
I want to tell you, however, that the tradition erstwhile with regard to non-
official boards of that kind has been such that probably they do not meet even
once in six months. Icannotsay anything at present with regard to this board
because its rules ete. have not been framed yet and it is as yet known to the
Ministry alone as to what are going to be its powers and how it is going to
function. But, I do want that if this advisory board is to be constituted
and if it has been provided for because it has been considered essential, it
must be made clear that it shall have some powers, that its meeting shall be
called at least once in three months and that a detailed picture of its work
shall be placed before it. I say this from the practical point of view because
1 am inclined to think that it will be called to meet only once in a year. The
present board of the Transport Authority, as far as I know, is just a toy. Its
members exercise no powers, nor is anything important put up to them.
Nor have they the power to make any proposal on their own initiative.
Hence, I want that in framing the rules in this behalf care should be taken
to see that special consideration is shown to the views of the elected members,
because it is through them alone that the grievances of the public can be
known. I also wish to submit to the hon. Minister that he should see to it
that this advisory board should be possessed of some authority and that it
must be required to meet at least once in three months—of course it would
be better if it meets at still shorter intervals.

As regards the fares much has already been said on the subject. Delhi
has now become quite & new city, its population has greatly increased and .
lakhs of persons have come and settled here who have not yet found even a
place to live in and who have to come into the city for their living from dis-
tant localities every day. It is a duty of the transport authorities to provide
them the greatest possible facilities for movement from one place to the
other. Some people are living in small townships at a distance of ten ot
twelve miles from here. If they are charged excessive fares a labourer who,
for instance, lives in Shadipur or Purana Qila may have to spend a good bi
of his earnings on the bus fares to be paid in coming and going. This should
be kept in view and the lowest possible fares fixed. T will just refer to one
other matter. The income from transport services is ordinarily under the
control of the local Municipal Committees biit, to Delhi’s misfortune, all the
avenues of income here are being taken by the Government into its ow?
hands. For instance, the electricity and water supplyv departments art
already in Government hands and the Delhi Municipality gets no share ouf
of their income. In Bombay, the tramways and buses are a concern of th¢
corporation but such is not the case here. I want that the Transpor
Authority should in the first instance reduce thé fares and that it must give
a share of the net income left after the expenses are met to the Dell
Municipal Committee. Lakhs of rupees are spent on roads by she DelH
Municipality. Roads in the city are in such a pitiable condition that we feel
ashamed whenever the ambassadors from other countries visit the city. The
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situation is best realized by the local inhabitants. All = avenues of income
are being steadily closed on them. Whenever a demand is made the reply
comes that the Delhi people have no resources of their own and are pulling on
only with the help of the Central Government. Hence, I want that the transport
services should be conducted efliciently and at least some part of their income
reserved to meet the expenditure incurred on the Delhi roads. It would be
a legitimate charge. With these words I support this Bill and do wot oppose
it but I do want that these suggestions be kept in view and the work of the
Transport Authority conducted in a proper spirit so that the scheme should
sueceed. This would be a service to the people of Delhi and likely to have good
results for the country in future.

Dr. Deshmukh: I have for a long time been connected with this question of
Government taking over road transport and I have no hesitation ir saying
that I have ulways been a. very staunch opponent of the idea that Government
should take over any of these services. As long ago as 1981, the Government
of India called a rail-road conference. It was a time when the railways were
losing heavily, and it was considered that the only way for the Lailway
Administration to make both ends meet was to restrict road services. There
was & proposal for monopoly services organised by Central and Provincial
Governments, so that the railways will not have to compete with the bus
services. At that time nobody was satisfied with the Railway Administration.
The position has not altered much since. The Railway Adminisiration still
suffers from many defects.

[Panpir TBAKUR Das BHARGAVA in the Chair.]

So long as the Railways do not attain a certain and greater degree of effici-
ency and provide convenience for travel, I would hold—and there are many
people who think with me—that the Government should not be permitted to
extend its jurisdiction to the roads, probably because they will also meet with
the same fate and be as iuefficiert as the railways. [Inierruption.]

Sir, I am speaking from my experience in this particular field. It has ncth-
ing to do with the vital issue which I am examining from the point

A . of view of State trading.

There are fortunately many Provincial Governments who have embarked
upon this venture. Opinions vary from province to province and from individual
to individual. Some people are enamoured .of nationalization in this sphere
and think that things have materially improved; there are others who are not
slow in pointing out the defects and saying that the whole motor transport has
deteriorated.

There are two important reasons why I have not been able to reconcile
myself to this scheme of taking over motor services under Government control.
Firstly, no sooner Government steps in than the administration becomes more
irresponsible. Peoples’ grievances are not attended to. And secondly no sooner
Government takes over than the cost of operation increases. I suppose it would
be the experience of every Provincial Government that as soon as these services
were taken over by the Government the fares increased and when they start
increasing there is absolutely no limit to it. When motor transport is in the
hands of private enterprise, there are many inconveniences, the people suffer.
The d¥ivers are not well-behaved, because thev are hot paid adequately. There
are irregularities, uncleanliness éée. But there is at least one redeeming feature,
namely low fare. There is generally cut-throat competition between the various
operators with the result that although people suffer in regard to amenities, they
Hava not to pay as much as they will have to when it is operated by Governmeént:
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Contrary to all these misgivings and experience, an experimeat is going o be
tried by the Central Government in regard to a service where the previous
arrangement was perfectly unsatisfactory. My attitude to this Bill, even in the
Select Committee, has been to give the hon. Minister of State a long rope to
find out whether he will be able to make a success of it or not. It was from that
point of view that I did not put in my minute of dissent, my dissatisfaction at
the fact that there is no provision for a non-official Chairman of the Authority
ete. Even now 1 would like to urge that even though a representative of labour
does not find a place in the composition of the Authority and even though the
other non-official representation is not increased, at least the Chairman shoul
be a non-official. +

Secondly, Sir, I have stated in my minute of dissent that the maximum
fares chargeable should b= laid down. The other day the hon. Minister of
Btate was kind enough to assure the House that the fares they are charging
are less than the maximum I was prepared to fix and that this maximum is not
only not likely to be charged, but the fares are likely to be very much lowered.
I was very happy to have that assurance. I would only crave God’s blessings
that the hon. Minister’s words come true and that he has not to retrace them
at any time. I very much fear that ecircumstances may arise which may
necessitate an enhancement of the fares to a very large degree. Even so, in
as much as the fares suggested by me are more than what he is charging, there
should be no difficulty in laying down even in a statute the maximum that will
be chargeable by the Authority at any time. I am prepared to stick to the rates
given in one of my amendments and I would be quite content if that is kepb
as the maximum limit to which fares could be charged. :

Thirdly, I still feel that the interest that should be paid on the capital found
by the Central Government should be fixed at the minimum of four per cent.
1 genuinely apprehend that without a statutory provision to that effect the Central
Government will not earn the interest that it should. My apprehension in this
respect has been strengthened by the report of the Standing Finance Committee
that came to my hands a few days back. My first argument in making four per
cent as the minimum is that that is the interest we are paying on our owa
borrowings. This is not a normal Authority. It is an abnormal Authority and
the abnormality of it can be judged by the concessions we are going to give to
it in clauses 47, 49 and 50. In clause 50 the Authority has been given magisterial
powers. It can enter any place and acquire any land. It is also exempted not only
from the provisions of the Punjab Motor Vehicles Taxation Act of 1924, but also
from the many provisions of the Motor Vehicles Act of 1939. I do not know
whether any motor cars in the whole of India excepting probably: those of the
Diplomatic Corps can claim any exemptions from the Motor Vehicles Act of
1939. But this Authority is going to have very sweeping exemptions fromthe
operation of that Act also. It is also exempted from tolls. In addition to all
this it is going to be a monopoly service. Now, with all ‘these concessions, I da
not think it is too much to expect that it should pay at least four per cent. as
the minimum interest on the capital advanced to it. R .

When the question of interest was raised the other day, it was pointed out
that the work of fixing depreciation would be left to the Central Government
and the Central Government would not be less cautious or less exacting in
getting the highest interest. Now, here are some figures from the Standing
Finance Committee’s report held on 9, 10, 12 and 13th of May 1949 (Page 7).

The gross earnings, os compared with the period estimated in the original
Standiog Finance Committee’s memorandum of 1948-49, were expected to be
Rs. 54 lakhs. They have diminished by Rs. two lakhs and are only Rs. 52 lakhs.
Non-recurring expenditure has gone up by one lakh. Recurring expenditure

as also gone up by one lakh. Depreciation has been more or less arbitrarily
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brought down from Rs.11,50,000 to Rs. 8,08,000, that is to say, it has been
reduced by Rs. 3,42,000. And the net profits have been shown as having in.
oreased from Rs. 3,73,000 to Rs. 5,42,000, thus making the expected yield of
eight per cent tc 13 per cent. Actually, if we take the depreciation figure as
Rs. 11,50,000 then the net profit would only be Rs. two lakhs and the interest
will be hardly four per cent., instead of the expected eight per cent.

So it will be quite clear that the interest return which is shown to have
exceeded expectations never did so in fact. It was merely by a manipulation
of the figures against depreciatior that this increased interest has been shown.
In view of these manipulations, I feel very strongly that the minimum interest
that this Authority should be made to pay to Government should be fixed -and
I hope that this suggestion of mine will be accepted.

1 also support the suggestion made by my hon. friend Mr. Deshbandhu Gupte
so far as the claim of the Delhi Municipal Committee is concerned. Since these
buses are going to run on the Delhi roads the Municipal Committee is certainly
justified in asking for a share out of the profits. I am sure the Municipa]l Com-
mittee is in a position to levy a tax on persons entering the municipal limits from
four to one anna per head. If they do so probably there will be a conflict between
the Authorities. because the Central Government have made up their mind to
pamper this Authority to the utmost possible extent and therefore might declare
that .such a taxation is ultra vires of the powers of the Municipal Committee.
It will be best in the circumstances to give & share of the profits to that Com-
mittee who are responsible for the maintenance of the roads.

I am not enamoured of the Advisory Council applauded by some of my
friends and I do not think it will serve much of a useful purpose. I am prepared
to support the Bill if the suggestions I have made would be accepted. I would
be happy if this experiment succeeds. As many members have pointed out, on
the success of this measure depend many programmes and plans we have in
view. 1 wish the Minister all success in this undertaking and that was the
teason why I did not want tc restrict the authority of this Board snd meddle
with the manner in which he wanted to organise it and work it. I have tried
to support him and give my support to him now also. If this experiment
succeeds, it will be a feather in the cap of the Central Government and it will
be a source of great satisfaction to the whole of India where the different States
want to introduce greater State control in services of this kind. Trom that
point of view, I support the Bill. .

Shri M. C. Shah (Bombay): I am a new Member of this House. I welcome
this Bill, but venture to point out one or two objectionable features in the
proposed constitution of the Authority. As President of the Ahmedabunl
municipality for the last so many years I have some experience of the adminis-
tration and the running of a bus service. I would suggest to the hon. Minister
that, it it is possible, he should avoid the official majority on the Road Trans-
port Authority. When we sere nationalising these public utility services we
should entrust, as far as possible, the administration of these services to the
non-official personnel. I find from clause 4 of the Bill that there are three offici-
als to be nominated by Government and that the Chief Commissioner-—an offi-
cial—is to be the chairman of this body. I object on principle to such a composi-
tion of this board. The Ahmedabad Municipality was possibly the first in the
whole of India to take over the bus service there and we the non-officials have
managed this public service organisation during the last three years. I may
inform the House that, in these three years, though we have invested only 25
lakhs of rupees in the buses and some ten or twelve lakhs on capital expenditure
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on materials in stock, we have built up a depreciation fund of about 22 lakhs of
rupees over and above the profits that we have made and that this bus service
is managed wholly by a non-official body. The Bombay Government also have
recently appointed a Road Transport Board. The chairmanship of this body was
oﬁere@ to me but as I preferred to come to this House I declined it, but its chair-
man is & non-official. So, I am suggesting that instead of having an official
majority on this Authority, there ought to be a non-official majority and the
chairman ought to be a non-official. I do not know whether there is a paucity
of intelligent, industrious public men in the province of Delhi. I am sure if the
Government are in earnest, they will ind men of integrity and experience who
will be prepared to take over the onerous duties of the Chairman of the Trans-
port Authority. Here is an experiment. We have accepted the principle of
nationalising the key utility services. We have already taken a step in the
right direction by taking over the Road Transport Services from private hands
into Government or semi-Government hands. The experiment has succeeded
ag far as T can say from my experience of Ahmedabad as well as from
policy of the Bombay Government. So I do not understand why we should be
afraid of handing over the administration of this Road Transport Authority to-
non-official hands. This is a fundamental principle which I think the House
should consider. I am certain the hon. Minister will accept the almost unani-
mous opinion of the House on this point.

I have not studied all the clauses of the Bill. So I am not in a position to
say anything on the other clauses of it. When the clauses are taken up for
consideration one by one, if there is anything I have to say from my experience
of this matter, T will take an opportunity to do so. For the present I lay empha-
sis only on this very objectionable feature of the constitution of the Authority.
With these words I support the motion. .

M Ag: A zEr 7@ § F oaw awt @@ s @ o
Shri Bhatt: I move: “
“That the question be now put.”
Mr. Chairman: The question is:
“That the question he mow put.”
The motion was adopted.
Shri Santhanam: Naturally it is the constitution of the new Authority that

has caused much comment. Really speaking, there is hardly any other provision
in the whole Bill which is of any controversial nature.

Sir, the crilics of the constitution have mixed up two or three different ideas
altogether. There is the triticism that the Authority contains a majority of
nominated persons and not elected persons. This is a matter which really re-
quires the consideration of the House. When once you put in an elected major-
ity, it becomes not only administrative decentralisation, but decentralisation of
responsibility or political decentralisation. I am not saying that, in certain
matters, political decentralisation may not be desirable. It is obviously desirable
in matters of local self-government when you create village panchayats, munici-
palities or local boards, to introduce political decentralisation, i.e., decentra-
lisation of responsibility. But we considered and decided that, in a matter of
transport or of commercial enterprise, this decentralisation of responsibility 1s
not desirable; only administrative decentralisation is desirable.

Shri Kamath: Who decided?
Shri Santhanam: The Government of Irdia
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Shri Kamath: Oh, Government!

‘Bhri Santhanam: Who else? Sir, we cannot create a.Body with an elected
majority and try to control that elected majority, because that elected majority
will depend upon the constituencies which elected it. We may put in certain
statutory restrictions, but we shall have to leave the actual administration to
that elected majority and take the consequences. Therefore we caunct be
ultimately responsible for the administration of that Authority. In this case,
being the capital city, the Government of India does not want to divest itself
of the ultimate responsibility for the efficiency of the Road Transport Service.
Therefore the question of elected majority had to be ruled out.

Shri- Kamath: It is a lame excuse.

Shri Santhanam: Then there was a criticism that it has got an official
majority and not a non-official majority and that the organisation showed dis-
trust of non-officials. 8o far as the ultimate responsibility is concerned, so long
as the majority of the Authority is nominated, it does not matter in principle
whether the people nominated are officials or non-officials. There is no objec-
tion in principle to a non-official majority which is nominated. But in this
-matter also there is one thing which I would like the House to bear in mind.
Non-officials are, of course, of various categories. There are those who control
private enterprise, commercial as well as industrial. Then there are members
belonging to independent professions like lawyers, doctors ete. Then there are
persons serving under private enterprise. I suggest that we should be very
wcareful before we hand over nationalized enterprises to those who are running
private enterprises or those who are serving under them.

Shri ‘Deshbandhu @upta: Nobody suggested that.

Shri Santhapam: There are many non-officials who may not be concerned
‘with private enterprises but to say that nationalized enterprise can best be con-
ducted by those who are interested in private enterprise is to take a big national
risk. We have therefore to exclude as far as possible those who are vitally
interested in the running of private enterprises or those who are under their
control.  In a city like Delhi which is largely an official city, where the bulk of
the people are serving the Government of India or the Local Government, where
the rest of the non-officials form to a great extent under the other category of
yeople running private enterprise, we thought that it may not be wholly
de=ivable to start at any rate with the principle that there should be a non-official
majority .

Shri Deshbandhu Gupta: Does the hon. Minister suggest that the bulk of
‘the peopls in Delhi are in Government service?

Shri Santhanam: Serving Government or private enterprise. So by providing
-three won-officials we thought we had gone as far as possible while retaining
the effective ultimate control with the Central Government.

Then there was also the question of whether there should be full time
members or honorary members. For a small concern at present as the Delhi
Transport Service in which the Central Government has invested about 50
lakhs we camnot have many high-powered full-paid officials. We thought that
one General Manager is as much as the Service.-can afford. Then the question
arose whether we could make this Manager thé full time Chairman and find
people to'serve under him.. We thought it would be difficult to get high officials
of the Government of India or responsible non-officials from the City to work
under the General Manager as ordinary members. Therefore we thought it
better to have a Governing' Body whith consists of honorary members—both
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officials and non-officials and leave the day to day ~administration under &
General Manager. If it was a big service like the London Passenger Transpor’
Service we could have three or four high-powered officials. and constitute aa
Authority as they have done in the Transport Commission. I may point qub
that evea in England the British Transport Commission consists of a Chairman
and no less than four or more than eight other members all of whom shail be
appointed by the Minister. They did not accept there too the principle of
having them elected by various constituencies.

" Shri Deshbandhu Gupta: Are they whole-time?

Shri Santhanam: Four of them. That is because the Commission wnl
control the transport of the entire United Kingdom and they could afford to pay
them the highest salaries which are paid to Ministers, but if we have two or three
people at 2,000/- or 8,000/- the Service cannot bear the expense. We have one
whole-time man, viz., the General Manager. I may also say why we vreferred
to have the General Manager as Secretary rather than a Member. Being a 1ran
who has to run the daily administration we did not want him to take sides when
schemes are put forward aud there is a difference of opinion. He will have to
vote either with the one side or the other and then his position may become
embarrassing. If there are two or three full-time people, then it may not matter. .
Being a single man, we thought it better to give him the responsibility for pre.
paring the schemes and running the administration and abide by the general
decision of the Governing Body. )

In this connection I may say that I have agreed after consideration to accepd
amendments which will not make the Chief Commissioner ex-officio Chairman
so that in the future we may have our hands free to appoint any official or even
non-official as Chairman. To start with after full discussion with the Chief
Commissioner and others, we came to the conclusion that it will be of great
advantage to the new Transport Authority to have the Chief Commissioner as
Chairman because when we took the G.N.I.T. there was no workshop. To-day we
cannot get even water to wash the buses. Many people complain that they are
-dirty and I agree but the General Manager says he has been trying to get some
water but he has not been able to do so. I have been suggesting to them to fit,
up somne water trucks.

Shri Deshbandhu Gupta: Who is responsible for that?

Shri Santhanam: The old G.N.I.T. started services without such provisizas.
It might have been a mistake to have taken over them without making pre-’
vision for them but owing to the pressure of this House it was taken over and
ave are paying the penalty. If the Chief Commissioner is alse the Chairruan,
it will be easy for us to get premises for workshop and get water facilities and
other facilities. We want so much assistance from the local administratian in
the infant stages that we thought the identity of interest by the Local Administra-
tion and the new Transport Authority will be of great assistance in the early
stages at any rate. That was the only reason why we wanted to put in the Chief"
Commissioner as the ex-officio Chairman but as T have already stated. 1 agree
to delete the provision for ex-officio Chairman and take power to appoint hiin or
anybody else as Chairman as circumstances may warrant.

Shri D. D. Pant (Uttar Pradesh): So long as we have this Authority we will
never get water. It is not nationalisation, it is bureaucratization.

Shri Santianam: T don’t know how my friend proposes to run national-
zed industries without officials. If he wants to run his national industrias
without . officials, then T do not think he will run any industry at all.
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Some Members referred to the Advisory Council; and I think it was Shri
Deshbandhu Gupts who said that this Advisory Council has not been very effec-
tive, and that it had not met. I do not think that is correct . The Advisory
CTouncil has necessarily only limited authority, but within that authority, ever
the present Advisory Council is a very representative body and it has been doing
very useful work. I may read out the list of members of the Council. It con-
sists of th: President of the Old Delhi Municipal Committee, a representative:
of the Delhi District Board, a representative of the Women's League, a represen-
tative of the Non-gazetted Secretariat Staff Association, a representative of the
Press, a representative of the New Delhi Municipal Committee, a representa-
tive of the Punjab Chamber of Commerce, a répresentative of the Notified Area
Committee, a representative of the Delhi University Students and the Planning
Officer.

Shri M. C. Shah: Is there no passengers’ association here?

Shri Santhanam: Yo, not so far as I know. We shall be glad to have a
representative from any such association.

Well, under the new rules I am quite prepared to extend the scope of it,
and make it as representative as we ocan.

Naturally, many Members complained about the high rates. That was one
of the legacies that we inherited from the G.N.I.T. We have not increased
those rates at all. .

Shri Munavalli (Bombay): How long will this legacy continue?

Shri Santhanam: Well, for the last few months we have been concentrating
at improving the service, and that certainly is the first thing to do, before lower-
ing the rates. We did not want to lower the rates and then say we cannot expand
the service or improve it. Even to-day the service is not adequate for the needs
of Delhi, and that is one of the points stressed by many Members. I hope the
House will agree that the first need of the transport service is that more buses .
should be put on the roads. Our buses, as Mr. Sidhva rightly pointed out,
should be better maintained and there should be better workshop facilities and
other facilities. But we have been concentrating during the last one and a
half years on this aspect of the subject, and I may say that as soon as we are
able to improve the maintenance and provide other facilities which are very
necessary, we will be able to run the service even cheaper than it is te-day, and
the cheapness will be passed on to the public in the form of reduced fares. 1
am prepared io ask the Delhi Transport Authority, as soon as it is constituted
to take up this question of revisivn of fares. and see whether it cannot recuce
the fares even immediatelv, to some extent.

Some Members complained sbout the provision for exemption from the
Motor Vehicles Taxation Act. This. T may point out. was put only as « ure-
cautionary measure. As a matter of fact, the Delhi Transport Service has been
paying the tax according to the Act, and we propose that it should continue
to do so. The only reason why this clause was put in was that we do not know
the future of Delhi, and as was pointed out by the Prime Minister this morning,
ther: mas be.two Authorities here.

Shri Deshbandhu Gupta: There is no future for Delhi.

Shri Santhanam: 1 am not so pessimistic as’ my friend. He thinks the
future should consist of only one type; but it may have many types and so there
may be many taxes, and many Acts mav apply, and we do not know the position
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now. On consideration, however, I have agreed to the deletion of this exemp-
tion froin the Punjab Motor Vehicles Taxation Act because our intention is
that they should continue paying the tax. ) : :

As I have already said, this Authority is not exempted from income-tax and
so whatever profits it may get, the Government of India will get its share in
the form of the tax.

And then, a point was made about the rate of interest. Sir, we bave pro.
vided that the Government of Inai: will be free to fix the rate of interest, and
I cannot understand why it should be felt by anyone that the Finance Lepart-
ment of the Government of India will be less anxious than the Members to
get as much money as they can for the general exchequer. The ouly reason
why we have left the provisicn elastic is that in the early stages, the Government
of India wili have to fix the rate of depreciation and the amounts to be credited
to other funds. Having taken all this into account, the Government cf India
may be free to fix such rates as they may choose or as they may eonsider. desir-
able or proper under the circumstances. Whether it should be four per cent.
or five per cent. or three and a half per cent. will be decided by them. I do nct
think the Government of India is likely to forego the legitimate rate of interest
which it has to pay for the loans out of which the capital of the Company has
been given and will be given.

Sir, I would mention only one more point. A deputation of motor transport
owners who are plying outside Delhi came to me and wanted to know if it is
intended that the Delhi Transport Authority will go on extending their service
to the exclusion of all these owners. I assured them that this Delhi Transport
Authority is intended to serve only the needs of the capital city and its immediate
neighbourhood. While we have provided a clause to enable it to extend further
than the Province of Delhi, it was only to see that a particular limit of, say two
or three or four miles for operaticnal convenience may be available. Otherwise
there is no intention on our part, to permit this Delhi Transport to go far away
from the Province of Delhi and deprive the present motor transport owners of
their trade. Whether they will be allowed to ply their trade by the Punjab
Government or the U. P. Government, it is not for me to say. But so far as we
are concerned, we do not propose to do anything which is likely to inflict any
kind of hardship on them.

Sir, the other points T will take up when the clause by clause consideration
is taken up. I hope what T have said will have convinced Members that the
present Bill represents the best attempt we can make to nationalise the trans-
port service in the city of Delhi, under the present circumstances.

Shri Deshbandhu Gupta: Sir. before the hon. Minister resumes his seat,
may T ask him one question? What about my suggestion that part of the net
income-tax should be shared with the Delhi Municipality for the mainterance of
roads?  And secondly, what about the suggestion for holding meetings of the
Council, at least once a quarter or more frequently?

Shri Santhanam: Sir. I have already stated that I am willing to omit the
clause relating to the exemption from Motor Vehicles Tax, and so that tax will
accrue to the Delhi Administration and that administration can use that mcney
for its roads. I may also point out to the hon. Member that the major porticn
of the meney spent on the roads of Delhi comes from Central funds. I wonder
if the rosds are maintained by the Delbi Municipality. Well, T am prepared
to look into it, and I shall not be surprised if the bulk of the cost of construc-
tion and. maintenance of roads in Delhi come......

Shri Deshbandhu Gupta: Unfortunately, the hon. Minister when he talks
of Delhi, thinks only of New Delhi. ’
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Shri Santhapnam: But Sir, this bus-service includes New Delhi also. As I
have already stated, whatever money accrues from the Motor Vehicles Tax
will ‘accure to the Delhi Administration. As regards the meetings of the
Advisory Council .it will be meeting more often than once in three months: it
must meet at least once a month. Here we have to make rules. So far as the
Transport Authority is concerned it must meet once a week or earlier but I am

prepared to consider the matter when making the rules about the meetings of
the Advisory Council.

Shri Hossain Imam: Sir, I was absent when the hon. Minister started
replying. Did he mention anything about the capital structure ?

Shri Santhamam: I did not find the hon. Member in his place and so I
thought I need not answer his point.

T am afraid the hon. Member had not understood the clause properly.
Clause 31 (1) says:

«All non-recurring expenditure incurred by the Central Government for and in connec-

tion with the Delhi Transport Service........... and declared to be capital expenditure by
that Government. "

The Select Committee inserted the amended clause so that omly that part of
the capital espenditure which is effective on the date of transfer will be declar-
ed to be the capital expenditure of the Authority.

I am sorry that the hon. Member veferred to Prof. Shibban Lal Saksena's
comments in the Minute of Dissent. In my opening speech I particularly
mentioned that all the charges were ecither false or grossly exaggerated ard that
if they were made at the Budget time T would be prepared to answer them and
that these cha.ges had no relevance to the .consideration of this Bill. T once
more repeat that all those charges are either false or exaggerated.

Mr. Chairmén: The question is:

“That the Bill to provide for the establishment and regulation of a Road Transport
Authority for the promotion of a coordinated system of road transport in the Province of
Delhi, as teported by the Select Committee, be taken into consideration.””

The motion was adopted.

AreeX 77 BI%: 1 beg to move

“That in part (3) of clause 2, for the words ““in the: Province of Delhi or in any extended
area by the Authority’, the words ‘in the cities of Delhi and New Delhi’ be substituted.”

gorg ¥ FwT AT & gAR amiEs fafiex ww | d
F7 faar &, R aQ@ Y UF FEA gk d, q ag saer
frar mar fr el G gomE ¥ ove< fod gew TgT awfew
§ X aga a1 qasl JEAT (refugees) FT AT AT & =
9@ % d=eersa (nationalise) A2 fFar s | F gugar g 5
fafrex @gd A S awmEr &< fewr § @ Iy W Qe
(extend) 7 #¥R i g@ AR F F § wwwa § o A
& wifa= (whole of the Province) ®1 T #T s a1 A€ @
X 3, @A I7 W I AW W AR IFH T T B
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T AN AT ) qaiEd & qeearE Fem v wmige  fafwes
arg® T F @f &7 @ FI gy | AT F A

XN

S

(English translation of the above speech.)
Master Nand Lal (Punjab): I beg to move:

“That in purt (3) of clanse 2, for the words ‘in the Province of Delh: or in any extended
area by the Authority’, the words ‘in the cities of Delhi and New Delhi’ be substituted.”

Just as the hou. Minister of State has stated that it was decided in the
Conference held on the 29th that in view of the peculiar conditions still prevail-
ing in the Punjab owing to the influx of a large number of refugee population,
nationalization will not be made there for the present. I think that he will
not extend ths provisions of this clause as promised by him, and will substitute
“Delhi and New: Delhi” for ‘‘the Province of Delhi’’. This will satisfy those
people and their rights will not be crippled. Therefore, I would request the
hon. Minister to accept this as a matter of sympathy with the refugees.

Mr. Chairman: Amendment moved:

“That in part {3) of clause 2. for the words ‘in the Province of Delhi or in any extended
area by the Auathority’, the words ‘in the cities of Delhi and New- Delhi’ be substituted.”

Shri Santhanam: Sir, I vegret I cannot accept this amendment. OQur
service extends beyond Delhi and New Delhi and the needs of the villages
within the environs of Delhi may require one or two similar extensions. So-
it will not be possible to :un the service under the limitations proposed.

Pandit Balkrishna Sharma: As a matter of fact the hon. Minister is only
taking the rizii but not necessarily extending it.

Master Nand Lal: T beg leave to withdraw my amendment.
The amendment was, by leave, withdraun.
Shri Santhanam: T beg to move:

“That in part (3) of clause 2 for the word ‘Province’ in the two places where it occurs
the word ‘State’ be substituted.”

“"This is purely consequential in accordance with our new Constitution.
Mr. Chairman: The question is:

“That in part (3) of clause 2, for the word ‘Province’ in the two places where it occurs.
th: word ‘State’ be substituted.”

Thes motion was adopted.

HIEET 77T T: I beg to move:

“That in part (6) of clause 2, the words ‘or goods or both l{y road in vehicles for hire
or reward’, be omitted.””

X o a8 § B foR @gr F e foawr qew ifww
(goods traffic) & ¥99 ¥& TG § ITFT <o TWE (80 percent)
froaste (refugees) ¥ gra # § S W@ & FT SUT ¥ wF §

A I AW JaUad 9 FL AZ T (trucks) ¥R &
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g o Fad F wodt qWA A9 FT 99T FIH [ AT AT
off7 agi s Fw A FT FF @ IR FUA W T SN
9% | 98 g W § faw F 99 I 3@ A9 91 @R fEE
9@ Jq0q 91 IR IFH QM F@l @ oM@ R owE qE
A7 FATA A9 FT I A9 FT AG M I W@ § G UF
[N IS Y AU ST H IE QO W g | IR AT HqW
IF qg T W B I @ AT ag Agme A s SR
ag qag  JEN | EfEd ST AT FH FIAT ATRY g T AW
GE9T wfa® 71 FW gE A AT AR A W IF@ W N W
TIH (goods) ¥ &9 1 & | I R IW IR AW TIW A
A wifts X I @ OF aXE A 99w & 5 Fomsiw F
Y AYET gHSEl § R IS AYML AT TaqEE F A §
AT Y qTE AT 3T T ¥ IAFT AW I @ & | T
A4 ad wafew § | gafed 7 afies sem f5 fogsia &
IAAT FT T FIA GT AW TFH F WA ¥ Iy § §R FEA
afag # AT FET AqAAET FT
(English translation of the above speech.)
Master Nand Lal: I beg to move:

“That m part (6) of clause 2, the words ‘or goods or both by road in vehicles for hire
or reward’. he omitted.”

I would submit that eighty per cent. of the entire goods traffic which is
at present being carried in Delhi 1s handled by the refugees, and they have here
purchased trucks after selling their ornaments and are thus earning their
livelihood.  You will find that a large majority of them constitutes the Sikhs
who had started their business on that side after disposing of their lands. Put
wh2a they could not run their business there, they had to remove their trucks
to this side. Thes: are the persons who carried on this business there and

#alsc possessad jewellery.” But their business there was dislocated and now
they are¢ earning their livelihood by selling their jewellery and purchasing the
trucks and are thus maintaining their families for the last one or two years.
It you acquire these truck< now owned by them, then they will be deprived of
their livelihood and thus be ruined. Therefore, if you want to undertake this
“work, vou should start from passenger service and later on extend this to
goods service if and when found necessary. But if you include in it goods
service at present, this would lead to a peculiar situation, as on the ono hand.
you express your sympathy towards the refugees and admit that it is the duty
of the Government to provide them with work, and on the other, you ar:
depriving theni of their livelihood in this manner. Both these things are quite
contrary to each other. Therefore, T Would request you to exclude the goods
service from the scope.of this clause keeping in view the refugee community
and you must nationalize the passenger service.



DELHI ROAD TRANSPORT AUTHORITY- BILL 245

Mr. Ohgirinan: Amendment moved:

“That in part (6) of clause 2, the words ‘or goods or both by road in vehicles or hire
or reward’, be omitted.’’

Shri Santhanam: Sir, I am not able to accept the amendment. It is not
possible to fetter the future of this service. It may be required in the national
interest that it should carry goods alse but I can assure the hon. Member that
there is no intention at present to extend this service to goods. The refugee
problem is a temporary problem and we cannot fetter the future of the nationalis-
ed road transport by saying that at no time whatsoever will it carry goods.

Mr. Chairman: The question is:

“‘That in part {6) of clause 3, the words ‘or goods or both by road in vehicles for hire
or reward’, be omitted.”

The motion wae negatived.

Mr. Chairman: The question is:

“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.

Clause 2, ag amended, was added to the Bill.
Pandit Balkrishna Sharma: I beg to move:

‘“That for sub-clause (1) of clause 3, the following new sub-clause be substituted :

‘(1) The Central Government may, by notification in the official Gazette, with effect
from such date as it may appoint in this behalf, establish the Delbi Road
Transport Authority.”

My purpose in moving this amendment is simple. The clause, as worded
in the Bill, appears to me a little cumbrous, namely:

“With effect from such date as the Central Governniepb may, by notification in the
official Gazette, appoint in this behalf, there shall be established an Authority by the name
of the Delbi Road Transport Authority.”

There seems to me to be too much repetition of the word ‘“Authority’” in
this clause. There is that fault in it which logicians call ‘‘tautology’. I
would therefore request the hon. Minister to be good enough to accept this
amendment, if he possibly can.

Shri Santhanam: I was inclined to accept the amendment, but my legal
adviserg say that for the purposes of sub-clause (2) the wording ‘“‘by the name
‘of the Delhi Road Transport Authority’” is necessary. I am therefore not able
to accept it.

Pandit Balkrishna Sharma: Then I do not press it.

Mr, Chairman: The question is:

“That clause 3 stand part of the Bill” -

The motion was adopted.

Clause 3 was added lo the Bill.
HEET A S L beg to move:

“That in part (c) of sub-clanse (1) of clause 4, after the word ‘experience’, the words
‘of at least ten years’, be inserted.”

. Do o qEo F g I F W @ AU W qwdr e,
aE a9E TE @ fF 9AE #AWK §RT { I9R Us g 4T
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A H A§ & A w9 fFar @A FFOA W Ig AFAT AT |
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HOTI-§ &I AT 9 UF a7 Q &6 & Jq FT AT gar
AN Y FE FETT AN A FFAT | @wed F W § 5
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o f& SEF o g@ w7 ayaEt @ TfF | T TET A @wa
a3 5 @8 59 q@ (et @ v & k. frw aw &+l
o o wifgd, fFe G ggad (drivers) ®1 &g fEar ar
aoar §, few a® FeRT (conducter) ¥ FH AT § HX FFaW
# fo0 qg s IT aFaT g1 WA aga @ 19 & T @
fod & aqd aror Al @A @A el | TERE W AT
g fv uwdifda (experience) ¥ a9 o ™ T @ @ IW |
(English translation of the above speech.)

Master Nand Lal: I beg to move:

“That in part (c), of sub-clause {1) of clause 4, after the word ‘experience’, the worda
‘of at least ten years’, be inserted.” :

The D.T.S. recently changed their General Manager. This was due to the
fact that the Company had to suffer a considerable loss on account of the
work done by the General Manager during the tenure of his appointment, lasting
for an year or an year and a half. Everybody cannot understand this tech-
nique. Only that person can understand who has done practical work and
has learnt' it after a good deal of labour. If you appoint an ordinary person,
with two or tbree yea:s’ experience, he will ruin the Authority over the estab-
lishment of which lakhs of rupees have been spent and render its further progress
impossible. In India, you have got a lot of such persons who have become
rich by investing comparatively smaller amounts and learnt the work. The
General Manager hag to run all these buses and if he is & man with only two
or three years’ experience, then he cannot prove himself to be of any use.
Therefore, I want that an essential condition should be laid down for the
selection of the General Manager that he should necessarily possess ten years”
experience 8o that he may be able to appraise every situation as to how to
raise the earnings and when to incur expenditure; how to control the drivers
and get work out of the conductors and how to manage the workshop. There
are many other such things to be considered and, therefore, orly a well-ex-
perienced person should be appointed. Therefore, I want that the period of
ten vesrs should be prescribed. )
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Mr. Chairman: Amendment moved:

“That in part (c) of sub-clause (1) of clause 4, after the word ‘experiemce’, the words
‘of at least ten years', be inserted.”

Shri Santhanam: I may point out that clause (c) does not refer to the
General Manager. It merely refers to ‘‘one non-official having experience in
transport, industrial, commercial or financial matters””. I do not think thas
ten years’ experience in financial or commercial matters is necessary for this
purpose. So far as the (ieneral Manager is concerned, I shall remember what
the hon. Member has said. In fact it is not correct to say that the first General
Manager had no experience in transport matters. He was appointed only on
the basis of his previous experience in the Punjab. And the present General

Manager is one of our experienced railway traffic officers. We are as anxious
as any other that only men of ripe experience should be appointed as General
Mansgers. But the present clause, as I said, is only about “‘one of the non.
official members’’.

Mr. Chairman: The question is:

“That in pary (c) of sub-clause (1) of clanse 4, after the word ‘experience’, the words
‘of at least ten years’, be inserted.”’

The motion was negatived.
Pandiy Balkrishna Sharma: I beg to move:
“That after part (c) of sub-clause (1) of clause 4, the following new ‘part be inserted?

‘(cc) oue representative of the workers employed by the Authority, to be elected by
such persons and in such manner as may be prescribed.’ ™
In respect of this amendment I beg to point out only one thing and it is thie:
While a general discussicn of the Bill was going on in this House, many of the
Members pointed out the pecessity of having on this Authority one represeu-
tative of the labour also, As it seems to me to be the generul desire of the
House I have taken the courage to place forward this amendment. I know °
the difficulties in the way of the Central Government in getting one man elect-
ed from amongst workers as their representative. However, it seems to me to
be necessary that if the Authority is to inspire some confidence amongst the
workers of the Authority, then a clause like this should bs there.

As it will require certain consequential changes in this very clause (clau

. d . S se 4
with your permission, 1 shall move my other amendment alsrg which En uotbin;.
more than a consequential amendment. ’ '

I beg to move:

“That in part (d)-of sub-clause (1) of clause 4. for th ¢ g ‘two’
ubeosg in, p (d) (1) clanse or the word ‘three’, the word ‘two’ be

By this amendment 1 seek to maintain the strength of the membership at
seven as I do not want to increase the number, :

Mr, Ohalrman: Amendments moved:

(i) “That after part (c) of sub-clause (1) of clause 4, the following new part be insert‘ed :

‘(cc) one representative of the workers employed by the Authority, to
such persons and in- such matner as may bey prucribed.’rt’y’ be clected by

v (:;)h;;{::::dlg part (d) of sub-cinuse (1) of clause 4, for the word ‘three’, the word ‘two’

. Shri Santhanam: I regret 1 am not able to accept these amendments
.1t will niske it very difficult, if not impossible, for the Authority to

work. For instanoce, if the worker is someone. actually employed in the
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service, then it will raise the question whether the General Manager will have
authority over him and be able to take disciplinary action against him—all these
matters will come up. If he is to be somebody outside the labour corps, you
know the consequences. Then the labour is likely to be exploited by some-
body in order to get into this Transport Authority. So far as labour interests
are concerned, the final court of authority is this Parliament. Moreover this
Authoity is set up to take care of the interests of the public as a whole and
P not of a particular section. Therefore, the representation of sectional
interests as such is rather out of place. I hope my hon. friend will not

press his amendments,

Pandit Balkrishna Sharma: I beg leave to withdraw my amendments.

The amendment, were, by leave, withdrawn.

HTEET 7+ JTs 1 beg to move:

*“That for part (d) of sub-clause (1) of clause 4, the following be substituted :

‘(d) three officiale of whom one shall represent the Ministry of Finance, one the
Ministry of Railways and one the Central Government, who will be the General
Manager of the Authority and who will be ex-oficio Chairman of the
Authority’.”

7 AR W § W W @ ame AR R @l
(AqFIE e fF @ o ¥ ImT T dRe 1 A% g
srfeqar famy war & fr ag Mfen § wifis @ awar §, S q@wd
%< qFaT & Mg AL AL 2 FwAT § 0 SN A Sadd F AT g
Ig AT F TH, T@E FAHLL FOET AT qEy #7 qed forwrard
e BA9X 9T N | EA 9 AT F1 GWIEN qe wed 1 {9 W
afeqareadl fd W § | R Ag A AL T aFAT § @ IO A
TN a7 e S =

Fogamarg 5 9% t% Jvax Bz (Finance) ¥ AT =ifed
T TF WA FT AW EAT AMEA | @ # T@ A@ A agT AT
s f5@ 0% ¥ Za0E | (transport) ¥ FW fFEr &1 FAT
firg qOF ¥ WA F ZIC AL AT ST qFAT § | IR W AW
1 N @ fFEm AW & F9 F9 @ wfoaregr A w1
IART TSI L T AWAE (Authority) F AL WA W
7 IO Y 0F IS TR T ST W | [@H A qES @A
FT THIET NI 9 OIS AW HT T FW S qr AL Iy
goTg 3 T AW FA | aifr o A o a0 foderd s
arad AT SER gEE § o WA fF Ak AW AN ewd swd
fat T 9% IEH) § AR FTH Y FOMT ] | 98 I (Chairman)
T IR T F IO A IGW g I F I AW Jod W
_fm o1 WU ) W 9% wwew (ins and outs) F Fil_F_qifl
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(English translation of the above speech.)

Master Nand Lal: 1 beg to move:
“Thet-for part (d) of sub-ciause (1) of clause 4, the following be subsituated :—

‘td) Threc vofficials ‘of whom one shall represent the Ministry of Fiuancs, one the
* "Minisiry of ‘Railways and one the Central Government, who will be the General
Manager of the Authority and who will be ez-officio Chairman of the Authority.” »

The Ministry have provided for three (officials) and 1 have- slso proposed that
number. What 1 mean to say. is that according to this Bill, the General Manager
will have only the right of being present at the meetings of she Authority and of
taking part in the dlscusmons but he cannot vote, whereas the other meinbers
of the Authority will have the power to see their proposals through but the
whole responsibility will thus devoive on the General Manager. A person who
has to manage such a large concern has not been given any powers. 1f he is not
allowed to vote, he should unot be burdened with such a great responsibility.

1 think that it should consist of one member representing the Ministry of
Finance and one the Ministry of Railways. The Railways have got a lot of
experience in this line as to how the transport work can be organised and how ®
the goods can be carried from one place to another. They are also aware of
the difficulties which arise in the course of handling this work. If their repre-
sentative ig included in this Authority then he will be able to run this new
Authority in a better way. After this comes the representative of the Central
Government and he shall pexform the duties of the General Manager and other
members shall advise him. With a view therefore, to fix the entire responsi-
bility on the General Manager and bring this home to him that he is solely
responsible for the successful working of the body, he should be appointed as
the ez-officio Chairman so that he could be asked to explain his each and every
action. The other members can also give directions in the matter of ins and
outs. He cannot shoulder the responsibility of running Such a huge concera
in the manner in which you want it to be run. You cannot also call for his
explanation in any matter. ‘

It is, therefore, that 1 propose that it should consist of one representative
of the Ministry of Finance and one of the Ministry of Railways, and the third one
you may nominate, and appoint him as the General Manager and he shall also
be the ez-officio Chairman of the Authority.

Mr. Ohairman: Amendment moved:

“That for part (d) of sub-clauee (1) of clause 4, the following be substituted :

‘() three officials of whom one shall represent the Ministry of Finance, one
Ministry of Railways and one the Central Government. who will be the Gunsrd
Manager oi the Authority and who will be ex- -ofico Chairman of
Anthority’.”
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. Bhri Santhanara: I do not think this arrangement will work at all because
the body whieh willl be dineetly responsible to the Central Government for policy
end -general finangial administration will be the Authority as a whole. There
fore, the General Manager as such cannot be made responsitdle. Then, we do
not want to pus the General Manager in a position where he will be in conflict

- with the representatives of the Ministry of Finance or the ather officials who
will be representing the Government of India. It is to make him free from
taking sides in any difference of opinion that we have made him the Seoretary.
‘Hé will be in full charge of the entire administration, he will prepare all the
sehemes and he will submit everything to the Authority. There is no meaning
in giving him a vote which can be overrnled. He must take the whole Authority
with him and the best way to enable him to take the whole Authority with
him is to make him the effective instrument rather than a voting member.
Therefore, I am unable to accept this amendment.

Mr. Ohairman: The question is:

“That far pert (d) of sub.cisuse (1) of clause 4, the following be substituted :

*(d) three officials of whom one shall repregent the Ministry of Finance, one the
Ministry of Bailways and one the Central Government, who will be the General
Maoager of the Authority and who will be ex-dficio Chairmsn of the
Authority’.”

Ths motion was negatived.

The Howse then adjourned till a Quatrter to FEleven of the Clock on
Tueeday, the Tth February; 1950.





